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Keshava, Shri N. (Bangalore City).
KjMkw. Dr. B. V. (Muaafirkhana).

Khadilkar, Shri Raghunath Keshav 
(Ahmednagar)„

^adiwala, Shri Kanhajyalal (Indore).
Khan, Shri Osman Ali (Kumool).
Khan, Shri Sadath Ali (Varangal).
Xfran, Shri Shahnawaz (Meerut).
Khedkar, Dr. Gopalrao Bajirao 

(Akola).
Kbimji, Shn Bhawanji R. (Kuteh).
Khuda Buksh, Shri Muha mined 

(Murshidabad).
Khwaja, Shri Jamal (Aligarh).
KUedar, Shri R. S. (Hoshangabad).
Kistaiya, Shri Surti (Bastar—Reserv

ed—Sch. Tribes).
Kodiyan, Shri P. K. (Quilon—Reserv

ed—Sch. Castes).
Koratkar, S in  Vinayak Rao K. 

(Hyderabad).
Kotoki, Shri Llladhar (Nowgong)).
Kottuka pally, Shri George Thomas 

(Moovattupuzha).
Kripalani, Acharya J. B. (Sitamarhi).
Kripalani, Shrimati Sueheta (New 

Delhi).
KljWiiW, Shri M. R. (Karunnagar— 

Reserved 8d>. Castes).

V W ! 1*
KriAoa Ghandnu ShsL U ilish u l.
XMahmk Baa Shtl Mandali Vtnkda

(Masulipatnam).
Krishnaiah, Shri D. Balaiaama (Qudi- 

vada),
Kriahnamachari, Shri T. T. (Madras
' South).
Krishnappa, Shri M. V. (Tumkur).
Kriahnaswamy, Dr. A. (Chingleput).
Kumaran, Shri M. K. (Chirayinkil).
Kumbhar, Shri Banamali (Sambal- 

pur—Reserved Sch. Castas).
Kunhan, Shri P. (Palghat—Reserved— 

Sch. Castes).
Kureel, Shri Baij Nath (Rae Bareli— 

Reserved—Sch. Castes).

%

Lachhi Ram, Shri (Hamixpur— 
Reserved—Sch. Castes).

Lachman Singh, Shri (Nominated— 
Andaman and Nicobar Islands).

Lahiri, Shri Jitendra Nath (Seram- 
pore).

Laskar, Shri Nibaran Chandra 
(Cachar—Reserved—Sch. Castes).

Laxjni Bai, Shrimati Sangam (Vicant- 
bad).

M

Ifafida Ahmed, Shrimati (Jorhat).
Mahagaonkar, Shri Bhausaheb Rao 

Saheb (Kojhapur).
liahanty, Shri Surendn (Dhenkanal).
Mahendra Pratap. Raja (Mathura).
Maiti, Shri Nikunja Bihari (Ghatai).
Majhi, Shri Ram Chandra (Mayuc- 

bttanj—Reserved—Sch. Tribes).
Mptfthia, Sardar Surjit Singh (Tam- 

Taraa).



HUarijn, A udit Govind (Sultanpur).
Malavlya, Shri Kesha va D m  (Basti).
Malhotra, Shri Ihderjit Lai (Jammu 

end Kashmir).
Malliah, Shri U. Srinivasa (Udipi).
Mahria, Shri Kanhaiyalal Bherulal 

t Shajapur—Reserved—Sch. Castes)
llalviya, Shri Motilal (Khajuraho— 

Reserved—Scb. Castes).
Manaen, Shri T. (Darjeeling).
Manay, Shri Gopai Kaluji (Bombay 

City Central—Reserved—Scheduled 
Castes).

Mandal, Dr. P&shupati (Bankura— 
Reserved—Sch. Castas).

Mandal, Shri Jailal (Khagaria).
Maniyangadan, Shri Mathew (Kotta- 

yam).
Manjula Debi, Shrimati (Goalpara).
Masani. Shri 11 R. (Ranchi—East).
Masuriya Din, Shri (Phulpur— 

Reserved—Sch. Castes).
lKatera, Shri Laxman fttahadu 

(lfcana>—Reserved—Scih. Tribes).
Mathur, Shri Harish Chandra (Pali).
Mathur, Shzi Mathura Das (Nagaur).
Matin, Qazi S. A. (Giridih).
Md idt, Shri Syed Ahmed (Rampur).
lU tto, Shri Arihok (Muzaffarpur).
Hehta Shri Balwantray Gopalji 

(Gcbilwad).
Mahta, Shri Jaswant Rai (Jodhpur).
lUMa, Shrimati Krishna (Jammu and 

Kashmir).
MeUtote, Dr. O. S. (Rafchur).
Mwbd. Dr. K. B. (Badagara).
Mmtat, Shri V. X. Krishna (Boater

€3*  Worth).
Iff* * . AH  T. C. IhnyuMkatlr

(Msfeandaparasa).

jiiwhin^ Shrimati Agamadas Ctam 
(Baloda Bazar—HiwrVad Mi,
Castas).

Mishra, Shri Bibhuti (Bagaha).
Mishra, Shri Lalit Nkrayan (Saharsa).

Mishra, Shri Mathura Prasad (Begu-
' sarai).
Mishra, Shri Shyam Nandan (JaS- 

nagar).
Misra, Shri Bhagwan Din (Kaisar> 

ganj).
Misra, Shri Raghubar Dayal (Buland-

shalur).

Misra, Shri Raja Ram (Faizated).

Mohammad Akbar, Sheikh (Janunn 
and Kashmir).

Mohan Swaroop, Shri (Pilibhit).
Mohideen, Shri M. Gulam (Dindigul).
Mohiuddin, Shri Ahmed (Secundera

bad).

Morarka, Shri Radheyshyam Ram- 
kumar (Jhunjhunu).

More, Shri Jayawant Ghanshyam 
(Sholapur).

Mukerjee, Shri Hirendra Nath (Cal
cutta—Central).

Mullick, Shri BaUhnav Charan (Ken* 
drapara—Reserved—Sch. Castas).

Muniswamy, Shri N. R. (Vellore).
Murznu, Shri Paika (Rafrnahal—Re

served—Sch. Tribes).

Murthy, Shri B. 8. (Kakinads—
Reserved^—Sch. Castes).

Murty, Shri M  S. (Goluganda).
Musafir, Giani Gunnukh Singh

(Amritsar).

Muthukrishnan, Shri M. (Y e lta * -
Rassrrsd Sch. Castas).

M  cao td.
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Nadar, 8hxi V. Tbaaulmgam (Nagar- 
eeQ).

Naidu, Shri R. GovindaraJalu (Tiru- 
vallur).

Naidu, Shn T. D Muthukumara- 
sami (Cuddalore).

Nair, Skui C. Krishnan (Outer Delhi).
Nair, Shri K. P Kuttikriahnan 

(Kozhikode)
Nair, Shri P. K Vasudevan dfciru- 

vella).
Naldurgkar, Shri Venketrao Srini- 

wasrao (Osmanabad).
Nallakoya, Shri Koyilat (Nominated— 

Laccadive, Mini coy and Amindivc 
Islands)

Nan da, Shri Gulzarilal (Sabarkantha)
Nanjappa, Shri C (Nilgins)
Naraindm, Shn (Shahjahanpur— 

Reserved—Sch. Castes).
Narasimhan, Shri C. R  (Kriahnagiri)
Narayanasamy, Shri R (Penyaku- 

lam)
Naskar Shn Pumendu Sekhar (Dia

mond Harbour).
Nath Pal, Shn (Rajapur)
Nathwaru, Shn Narendrabhai P. 

(Sorath)
Nayak, Shn Mohan (Gan)am— 

Reserved—Sch. Castes)
Hayar, Dr. Susila (Jhansi)
Nayar, Shn V P (Quilon)
Nagi, Shri Nek Ram (Mahasu- 

Raaenrad—Sch. Castes)
Nahru, Shri Jawaharlal (Phulpur)
Ncbnt, Shrimati Uaaa (Sitapur)
Km ri, Shri T. R (Dharwar South).

O

0Btar Lai, Shri (Kotah—Reeerred
Mb. Cmtm).

Oat, Shri Obaeehyam Lai (Zalawad).

Padalu, Shri Kankipati Veeranna 
(Qolugonda Reserved Sch. Tri
bes).

Padam Dev, Shri (Chamba)
Pahadia, Shn Jagan Nath Prasad 

(Sawai Madhopur—Reserved—Sch. 
Castes).

Palaniyandi, Shri M. (Perambalur).
Palchoudhun, Shrimati Ha (Naba- 

dwip)
Pande, Shri C. D (Naini Tal)
Pandey, Shri Kashi Nath (Hata).

Pandey, Shri Sarju (Rasra)
Pangarkar, Shn Nagorao Karojee

(Parbhani).
Panigrahi, Shri Chintamam (Puri).
Panna Lai, Shri (Faizabad—Reserv

ed—Sch. Castes)
Parmar, Shri Deenabandhu (Udaipur- 

Reserved—Sch. Tribes).
Parmar, Shn Karsandas Ukabhai 

(Ahmedabad—Reserved—Sch. Cas
tes)

Parulekar, Shn Shamno Vishnu 
(Thana)

Parvathi Knshnan, Shnmati M 
(Coimbatore).

Patel, S n  Nanubhai Nichhabhai 
(Bulsar—Reserved—Sch Tribes).

Patel, Shn Purushottamdas R (Meh* 
sana)

Patel, Shn Rajeshwar (Hajipur)

Patel, Sushn Mam ben Vallabhabhat 
(Anand)

Patil, Shn Balasaheb (Mini)

Patil, Shn Nana (Satara).

Patil, Shri R. D. (Bhir)

Patil, Shn S. K (Bombay CMr 
South).



oontd.9 + *.»*
$ 011. Star} tyjttgraap Luman 

<Ohulla).
Patnaik, Shri. Uzn* Gharan (Ganjam)-
flattatohi Raman, Shri p. R. (Kumba- 

’ fconatm).
FUlai, Shri S. C. C. Anthony (Madras 

Worth).
m v .  Shn P. T. Tbanu (Tminelvelj)
Pocker Sahib, Shri B. (Banjeri)
Prabhakar, Shri Naval (Outer Delhi— 

Reserved—Sch. Castes).
Pragi Lai, Shn (Sitapur—Reserv

ed—Sch. Castes)
Ptasad, Shn Mahadeo (Gorakhpur— 

Reserved—Sch. Castes).
Prodhan, Shri Bijaya Chandrasingh 

(Kalahandi—Reserved—Sch Tribes)
Punnoose, Shri P T (Ambalapuzha)

m

Badha Mohan Singh, Shri (Ballia)
Radha Raman, Shn (Chandni Chowk)
Raghubir Sahai, Shn (Budaun)
Raghunath Singh, Shn (Varanasi)
Raghunath Singhji, Shn (Banner)
Rltghuramaiah, Shn Kotha (Guntur)
Rahman, Shn M Hifzur (Amroha)
Bai, Shri Khushwaqt (Khen).
Raj Bahadur, Shri (Bharatpur)
Rajendra Singh, Shri (Chapra).

'Rfljiah, Shri Devanapalli (Nalgonda— 
Reserved—Sch Castes)

Raju, Shn D S. CRajahmundry)
Raju, Shn Vijayarama Gajapathi 

( Visakhapatnam)
Rajyalaxmi, Shnmati Lalita (Hazan- 

h«gfc).. .
Ram Garfb, Shri (Basto—Reserved— 

Castes).

C*H0

Ram Sana, Shri (Moradabad).
Bam Tjî  (P&j/fifjfo

ganj).
Ram Singh, Dr.
Ramkrishnan, Shri Peelamedu Baa* 

tfaswamy Naidu (PoUachi).
Ramam, Shri Uddackju (Iftq w w )..
Ramanand Shastri, Swami (Bara- 

banki—Reserved—Sch. Castes).
Raxnananda Tirtha, Swami (Auraqt*-

bad).
Ramaswamy, Shn S. V. (Salem),
Ramaswamy, Shri K S (GobtehetH- 

palayam).
Ramaswamy. Shn Pub (Mahbub- 

nagar—Reberved—Sch. Castas).
Ramaul, Shn S. N. (Mahasu).
Rameshwar Rao, Shn J (Mahbub- 

nagar)
Rampure, Shn Mahadevappa Y. 

(Gulbarga)
Ranbir Singh, Ch (Rohtak)
Rane, Shn Shivram Rango 

(Buldana)
Ranga, Shn N G (Tenali).

Rangarao, Shri M. Sri (Kanmnagar).
Rao, Shn B Rajagopala {Srikaku- 

lam).

Rao, Shn DevuLapalh Venkateswar 
(Naifon da).

Rao, Shri Etikala Madhusudan (lhh>
bubabad).

Rao, Shri P Hanmanth (Mjedak).
Rao, Shn R Jagannath (Koraput).
Rao, Shn T B Vittal (Khammam)
Raut, Shri Bhola (Champaran— 

Reserved—Sch Castes)
Raut, Shn Rajaram Balkriihna 

(Kojaba)
Ray, Shrimati Ronuka (Malda).

B  contd.
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***  *•# < W J»-«ur).
-

M djr. Shri K. C. (Kolar).* <«»*• of* '
Baddy, Shri R. Latajhmi X v in  (Nel-

kre).
1

Shri R. Narapa (Ongole).
Baddŷ  Shri T. Nagi (Anantapur).
Baddy, Shri K. V. Bamafcriahna 

(Hindupur).
Baddy, Shri T. N. Vishwanatha 

(ftajampet).
Baddy, Shri Vutukuru Rami (Cudda- 

**h).
Boy, Shri Biren (Calcutta—South- 

West).
Boy, Shri Bishwanath (Salempur).
Bungsung Suisa, Shri (Outer Mani

pur—Reserved—Sch- Castes).
Bup Narain, Shri (Mirzapur—Re

served—Sch. Castes).

S

Sadhu Ram, Shri (Jullundur—Re
served—Sch. Castes).

Sahodrabai Rai, Shrimati (Sagar— 
Reserved—Sch. Castes).

Sahu, Shri Bhagabat (Balasore).
Sahu, Shri Rameahwar (Darbhanga— 

Reserved—Sch. Castes).
Saigal, Sardar Amar Singh (Janjgir)
Sykgena, Styrl Shibben Lai (Maharaj- 

ganj).
Salunke, Shri Balasaheb (Khed).

<Bamanta. Shri Satis Chandra 
(Tfcmluk).

Samantsinhar, Dr N. C. (Bhubanes
war).

8ambandam, Shn K. R. (Nagapat- 
tinam).

Saxnpath, Shri K. V. K. (Namakkal).

< «)

S—cantd.

Sankarapandian, Shri K. (Tenkast).
Sardar, Shri BhoU (Saharsa—JEtoaerr- 

ed Sch. Castes).
Sarhadi, Shri Ajit Singh (Ludhiana).
Satish Chandra, Shri (Bareilly).
Satyabhama Devi, Shrimati (Nawadâ ).
Satyanarayana, Shri Biddika (Par- 

vathipuram—Reserved—Sch. Tribes).

Scindia, Shrimati Vijaya Raje (Guns).
Selku, Shri Mardi (West Dinajpuiw. 

Reserved—Sch. Tribes).
Sen, Shri Asoke Kumar (Calcutta— 

North-West).
Sen, Shn Phani Gopal (Purnea).

Senrai, Shn A. Vairavan (Tanjore).
Seth, Shri Bishanchandar (Shak- 

jahanpur).
Shah, Shri Manabendra (Tehri Gaxb- 

wal).

Shah, Shn Manubhai (Madhya Sau- 
rashtra).

Shah, Shrimati Jayaben Vajubhai 
(Girnar).

Shakuntala Devi, Shrmati (Banka).

Shankataiya, Shri M. (Mysore).
Shanna, Pandit Krishna Chandra 

(Sapor).
Shanna, Shri Diwan Chand (Guxdaa- 

pur).
Shanna, Shn Hansh Chandar (Jai

pur)

Sharma, Shn Radha Charan (Gwa
lior)

Shastn. Pandit Hiralal (Sawai
Madhopur)

Shastri, Shri Lai Bahadur (Allaha
bad).



<*>

8—contd.
{feestri, Shri Prakash Vir (Gurgaon).
Shivananjappa, Shri M. X. (Mandya).
Shobha Ban, Shri (Alwar).
gttmkla, Shri Vidya Charan (Baloda 

Bazar).
Siddananjappa, Shri H. (Hassan).
M « f c , Shri S. XI (Mysore—Re

served—Sch. Castes).
Singh, Shri Awadhesh Kumar (Kati- 

har).
Singh, Shri Chandikeshwar Saran 

(Sarguja).
Singh, Shri Digvijiya Narayan 

(Pupri).
Singh, Shri Dinesh Pratap (Qonda).
Singh, Shri Har Prasad (Ghazipur).
Singh, Shri Kamal Narain (Shahadol 

—Reserved—Sch. Tribes).
Singh, Shri Laisram Achaw (Inner 

Manipur).
Singh, Shri Mahendra Nath (Maha- 

rajganj).
Singh, Shri P. N. (ChandauU).
Singh, Shri Sinhasan (Gorakhpur).
Sinha, Shri Banarsi Prasad (Mon- 

ghyr).
Sinha, Shri Gajendra Prasad (Pala- 

mau).
Sinha, Shri Kailash Pati (Nalanda).
Sinha, Shri Sarangdhara (Patna).
Sinha, Shri Satya Narayan (Samasti- 

pur).
Hfrha, Shri Satyendra Narayan 

(Asnnpted).
(Bnha, Shrimati Tukedwari (B ub).
ttva, Dr. M. Y. Gangadhara (ChH- 

tww Reserved Sch. Castas), 
ttvantf, Shri N. (Chlngleput Rsserv- 

ad Sch. Castes).
Snatak, S o i Nardeo (Aligarti . Ba 

served Seh. Castes).
li—aaiii. Bkd O. D. < 0 m »).

g  w r t t

Sonawane, Shri Tkyappa (Shoiapor— 
Reserved—Sch. Castas)'.

Sonule, Shri Harihar Rao (Nandad).
Soren, Shri Debi (Dumka Rasarr- 

ed—Sch. TMbes).
Subbarayan, Dr. P. (Tiruchengoda).
Subramanyam, Shri Tekur (BeUary).
Sugandhi, Shri Murikeppa sn a g g y  

(Bijapur North).
Sultan, Shrimati Mahnoona (Bhopal).
Supakar, Shri Bhraridhakar (Sambal- 

pur).
Sumat Prasad, Shri (Muzaffarnagar).
Sunder Lai, Shri (Saharanpur—Be* 

served—Sch. Castes).
Surya Prasad, Shri (Gwalior—Re

served—Sch. Castes).
Swami, Shri V. N. (Chanda).

Swaran Singh, Sardar (Jullundur). 

Syed Mahmud, Dr. (Gopalganj).

T

Tahir, Shri Mohammed (Kishanganj).

Tangamani, Shri K. T. K. (Madurai).

Tantia, Shri Rameshwar (Sikar).

Tariq, Shri Ali Mohammad (Jammw 
and Kashmir).

Tewari, Shri DwarikanatiX (Cachar).
Hiakore, Shri Motisinh Bahadurtink 

(Patna).
Ihqnr, Shn U. Muthunnatinga 

(Srivilliputhur).
Thimmaiah, Shri Dodda (K oiar- Be- 

n rw d  SdL Castas).

Thinnnal Rao, Shri M. (Kaktaate). 
IW naa. Shri A. I t  (Kmakuktt).



T""ccntd.
Tiwari, Pandit Babu Lai (Nimar 

K haadn).
Thrari, Shri Run Sahai (Khaju- 

rabo).
TWrary, Pandit Dwarka Nath (Kesa- 

xia).
Tripathi, Shri Viahwambar Daysl 

<Unnao).
Tula Ram, Shri (Stawah—Reserved— 

Sch. Cactei).
IVagl, Shri liahavir (Debra Don).

17

Uike, Shri M. G. (llandl»—Reserv
ed—Scb. Tribes).

Uxnrao Singh, Shri (Ghoti).
Upadhyaya, Pandit Munishwar Dutt 

(Pntapgaoh).
Upadhyaya, Shri Suva Datt (Rewa).

V

Vajpayee, Shri Atal Bihan (Balram- 
pur).

Valvi, 8hn Laxman Vedu (West 
Khandesh—Reserved—Sch. Tribes).

▼anna, Shri B. B. (Champaran).
Vanna, Shri Manikya Lai (Udaipur)
Vanna, Shri Ramiingh Bhai (Nimar).

( « 0

T-oeM t
Vedakumari, Kuaueri 1L (Burn).
VenkatasubbaWh, Shri Paadekantt 

(Adoni).
Verma, flkrl Ramji (Deoria).

Raje, Shrimati (Chatra).
Vishwanath Prasad, Shri (Axamgarh 

—Reserved—Sch. Castes).
Vyas, Shri Ramesh Chandra (Bhil- 

wara).
Vyas, Shri Radhelal (Uj)ain).

W

Wadiwa, Shri Narayan Manizamji 
(Chhindwarx—Reserved—Sch. Tri
bes).

Warior, Shn K. K. (Trichur).
Wasnik, Shri Balkrishna (Bhandara— 

Reserved—Sch. Castes).
Wilson, Shri John N. (Minapur).
Wodeyar, Shri K. G. (Shimoga).

T

Yadav, Shri Ram Sewak (Bara- 
baaki).

Yajnik, Shri Indulal Kanaiyalal 
(Ahxuedabad).
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LOK SAKHA

Ifta Speaker 

Shri If. Amntihasaymwn Ayyang«R

Ifei Depaty-Spaatoar

M w fe  Hukun

ravel of Chaining

Pandit Thakur Dm  Bhargava, Shri J. M. Mohammed
Shri Upendranath Barman. Shri C. R. Pattabhi Raman
Shrimati Renu Chakravartty. Shri Jaipal Singh.

Secretary

Shri M. N. Kaul, Barrigter-at-law

Business Advisory Committee

Shri M. Ananthasayanam Ayyangar— Shrimati Sucheta Kripalani.
(Chairman).

Shn M. L. Dwivedi.
Sardar Hukam Siqgh. Shn Raghubir Sahai.
Pandit Thakur Daa Bhargava. Shn M. Thirmnala Rao.
Shri Satya Narayan Sinha Shri Surendranath Dwivedy.
Shri S. R. Bane. Shn Braj Baj Singh.
Shri Shree Narayan Daa. Shn Jatpal Singh.
Shri K. T. K Tangamani. Shri Shraddhakar Supakar.

Committee of Privileges

Sardar Hukam Singh—(Chairman;. 
Shri Satya Narayan Sinha.
Shri Asoke K. Sen.
Shri S. R. Rane.
Dr. P. Subbarayan.
Shn Nemi Chandra Kasliwal 
Shrimati Jayaben Vajubhai Shah. 
Shri N. M. Wadiwa.

Shn Sarangadhara Sinha.
Shri C D. Pande.
Shn Hirendra Nath Mukojee.
Shn M R Mas am.
Shri Btmal Comar Ghose.
Shn Shraddhakar Supakar.
Thakore Shri, Fatesinhji Ghodasar.
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Shri Mnkhand 
8hrlma«‘SMMfat*lt « m i
atu « .w. mwnii
Shri E  Anaktum .
8hii Bam Kriahan Gupta. 
8bri & B n kh .
8hri R. S . M  
Shri BubP hW M u .

Shri B. L. Chandah 
W A  * .  * . Aehar.
Shri Cbintamani Panigrahi. 
Shri N. P. Shanmuga Gouiuler. 
Shri B. C. MUfflA.
Shri I&Mh Cfcatndra 
Shri Ignace Beck.

Shri H. C. Dasappa—(Chairman) . 
Shri M. G. Ulkey.
Dr. Suzhila Nayar.
Shri T. N. Viswanalh Reddy.
Shri Sunder Lai 
Shri T. H. SonaVane.
Shri RaJSuinath ‘Sihfeh.
Sardar Singh.
Shri A, 11 Tarty.
Shri & A. lfatin.
Shri Hem B&rua.
Shri Narendrabhai Nathwaoi.
Shri Rajeahwar h td .
Shrimati Mafida Abated, 
flbri Ml fta h  Daa m ftgr.

Shri Surendranath Dwivedy. 
Shri P. K. DeO.
Shri M. Sankarapandian.
Shri N. R. Ghosh.
Shrimati Renu Chakravartty. 
Shri Jhulan Sinha.
Shri D. A. Kattl 
Shri T. Nagi Reddy.
Shri V. Rani Reddy.
Shri B R. Mahagaonkar. 
Sardar A. S. SaigaL 
Shri Dinesh Singh.
Shri 11 lfothnkriahnan.
Shri KL P. K. Nair.
Shri C. R. Basappa.

Pandit ftiakur Daa i&hargava—
( Q k M n ) .

Shri Aa&tttk Sfaha 
Shri Biihwaaath Roy.
Bhri P. K  Vacudevan Nair. 
Shri fib & BM ^k. 
Shri P. SabMah AadMm. 
Siilmill Ua Paichmidhuri.

Shri Naval Prabhakar. 
Shri Jaswantraj ifehta. 
Shri Motilal Malviya.
Shri Kamal Singh.
Shri Atal Bihari Vajpayee. 
Shri Randi Voma.
Shri B. B. Das Gtqtt*.

Shri Gaapati Ram.



Shri Upcadra&ath Bannan—
(ChatoiMft).

Paadit Jwala Prasad Jjrotiahi. 
Shrimati Uma Nehru.
Pandit Dwarka Nath Tiwaxy. 
Shrimati Kriahna Mttla.
Shri M. KL M. Abdul Salam.
Shri Jiyalal Mandal

Omwrittw ob Private 

Sardar Hukam Singh—(Chairman). 

Sardar Amar Singh Saigal.

Shri Narendrabhai Nathwani.

Shri Ram Krishan Gupta.

Shri Birbal Siagh.

Shri Jhulaa Siaha.
Shri Yadav Narayan Jadhav.

Shri A. V. Ghare.
Shri Pnrwthntft Banagf .
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[Mr Spcakcr in the Chair]

ORAL ANSWERS TO QUESTIONS 

+
,< /  8hrl N. R Mantewamy:

'  \  Shri A M. Tariq:
Will the Prime Minister be pleased 

to state*

(a) whether Government of India 
are aware that in the Concise Oxford
Dictionary, Kashmir has been men* 
timed as a part of Pakistan while giv
ing the deftiu'ion of Pakistan, and

(b) if so, the steps taken by Go\> 
eminent to get the mistake rectified’

Tfee Parllameatary Secretary to the 
MlaMer « f External Affair* (Shri 
Sadath AU Khaa): (a) Yes, Sir

(b) Our High Commission in London 
which took up the matter with the 
Clarendon Press, Oxford, has been 
informed that the publishers propose 
to drop this particular entry in the 
Dictionary altogether

Shri N. |L Muaiswamy: May I
know whether it has been brought 
to the notice of Government that ons 
at the leading papers in America, 

the New York Times alwaya 
shows Kashmir as a disputed area and

917 (Ai)LSD —3

gives a novel definition of Axad Kash
mir as a comer of Pakistan, and if
so, what steps have been taken by 
Government to eliminate these grand 
ideas from the publications of this 
paper which is always friendly to
wards India except perhaps that it s 
the other way about when it comes 
to Kashmir?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Nehru): We cannot control private 
newspapers or periodicals If a Gov
ernment is responsible, we draw th<* 
attention of that Government to it

Shri Rafbonath Singh: May I know 
whether the circulation ot the book 
has been stopped in India or not*

Shri Jawaharlal Nehru: Which book9

Shri Baghimath Singh: This book,
th« dictionary

Shri Jawaharlal Nehra: No, it has 
not been stopped I might add that 
the Pakis an Government have taken 
strong exception to this very descrip
tion because Pakistan has been de
scribed as part of India.

Shri A. M Tariq: May I know whe
ther in this dictionary the definition of
Pakistan has been given in such a way 
that Kashmir is also part of Pakis
tan’  As it is a reference book being 
used daily for offieial and non-official 
business, is it not our duty to stop 
this book from circulation, till they 
make corrections in this regard’

Shri Jawaharlal Nehru: I do not
think so

Shri Ifcagsmaai: May I know whe
ther the Commonwealth publication
known as The Commonwealth in Brief
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shows Kashmir as a separate entity be* 
longing neither to Pakistan nor to 
India, and if so, what steps Govern
ment have taken to rectify the same?

Mr. Speaker: How does that arise 
out of the main question? The ma*.n 
question only refers to the Concise 
Oxford Dictionary. The hon. Minis
ter cannot be expected to know every
thing about everything.

ifrnn

^  A *  i *  iw f  j

w m vwm  *hft ? v 'fp t, *  
«rcifaer*«pr*rwT \ %. *  w r  *  
j f  9RTR PTT fa

( * )  qTfy faT? ITCT *r»TTT flT«r
v  f-r<rW v  jf *  grsrr 
crPws  ̂ v t  vrr v t f  «ftr f<rcta 
<nr**r f ;

(*r) Jrft 57, tftfrerr Tfrtr?
^ HQ 'TT *RTf ^  | ’

( v )  t ts ?  *  spinft srf?r- 
ftf*ran rr?W T  <tN ^ v  *rwrer * t  

eT^qrfv^mr 
f t  srfinrf f t  #ar «rr t * t  &  *rf 

7M ki*z ? z& rr ?]

( « r )  s * r r *  w n f t  srfa'fafa *  
« r r f  f t  srferet g r o r  %  v f e f t
( w ^ )  f  q f t v f  v  m ft

WPFft v  <m * *  i t  *rf i  i

Seme Mob. Members: May we have 
the reply in English also?

Shrimati l.skahml M «mb; (a) Capias 
of two letters addressed by our Per* 
manent Representative in the United 
Nations to the President of the 
Security Council and Pakistan’s reply 
are laid on the Table of the House. 
[See Appendix I, annexure No. 1].

(b) Copies of our Permanent Re
presentative’s letters have been dis
tributed to all members of the Security 
Council as Security Council documents.

« f t  w r o  vrmft : A  «nr a i m r  
*fTfTTjrfa*rrc?T v  «£*rprtrc
fa m  s n rrr  m  *rn ft «rc xftx

fITff ?rmfTVf T *TT ftRWT
s i n * c f i m ,  f t  an
r$t V  rnu xftx i n f t w p i $  * t m  
fa^far *nwr <tt tit? w  ?ftar
*TT*n=rt «tt ajrcfts ^  ^  ^  $
sftT- vftr w i *nr <pr

TnT ?  vgr w r v r » m fh r T
'fr ’# #  f^»Tsr?TT«prrsr^;T ^ 7 ’snfhT
*rr g rrrt *m r  fro rr «rr v tr f m f t  *p r
* * *  ? 5TTC m w r*  w r fs ...
Mr. Speaker: Order, order The

hon Member must only ask a ques
tion and not go on making a speech. 
I do not think the hon Member has 
asked any question at all.

Shri Vajpayee: May 1 know whe
ther this question of the construction 
of the Mangla Dam was raised at the 
meeting that our Ministers held with 
the representatives of Pakistan recent
ly, and if so, the result thereof?

The Prime Minister and HiaMer 
of External Affairs (Shri JTawaharlal 
Nehru): No. That meeting was con
fined to discussion of border issues on 
the eastern side.

t f t m m r t i r t i T O f t :  A

j? f a  *rmr i  ^  * f* p n »rq T  
fflir  jptw 'rfrrr ?ptt 5*nr farta <rtf

I ?
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vn^m viT : wror t o r

^  ̂  ̂  f ’WF r t t  v v f h r  w v
w h  *  * v ir  $ ; v r  « ft
?? t o  i  sft f a <tt 7sr »pt £ i

v  f t  im & t t  f ^
i  i <pr f f w  $ %  qTftflRrpr 
<ra#fc <pt y«[ «pw $*ft anfta- «rc 
frrer q r  3w r  w w r  * f * * t  $  < ft r
5f t  ft?  TRrrm * t  f  i 5̂ m  f s * * n  ^  |
^fa*w *< m $fa« i?tf ssfa**r «ift
- . »w e» v - - _ «v r> sflWTV mwt VT ^HI, mtPTT

f t  «FW I Jffiptf f t  jftSRT <ft W T
f f e f t #  i g w r J T ? f h r r J i ? ? f m ? f T f ^  

f a ^ q r i r f a T T  
f i r m r  f a m  arraT 11 f a * ? r ^ * f a T f t
*fpft vt £t ^rm  ?rrsr it j t t t t  fc, *m

v r r ? f t ? » r r f t v t i ^ v r i f t 3R T
n  t ( » arjT ?pf «nnT w  * t  h w p* ? ,
^  * n r  a ffa  ?  f a  ^ w f r  v t f  « r f w p -
5 ^  *FT, «TT 3TT ftr mr?r
t  •

«ftfrr^ «rtia  : w tot*  ijv s u r

«F g^!R A *TS *<TTOT TOT *TT fa V*TT
*pt5tt#*r wh*tot?ft imwsn^iir
tftr jn f tfjir xn& ft r m n  ?t
ajTTprj *T JTTf̂ T -TrgflT £ fa  '3*T RftTft Vt 
w m ^ v m r ^ q  v n » n v R f v < r « f t 3firr q r

fimn: v * * i t V

*t OTIgWW : IT? *TRt
w w (  qrfow rw  «fV ?v*m  r $  ?
ifrc nr5  «nfar $>ff fa  <rrf¥^rn f t
3 *̂rtr v  <vnr f  i[*r **tfa 3*r *ftm *t sft fa *$rvm  $t, t »
Shri D. C. 8 harms: May 2 know 

whether this dispute will be referred
like the c*nal water dispute to any 
international agency* like the World
Bank, so that it may be solved
amicably?

Shri Jawaharlal Nehru: No; not in
that sense. This dispute essentially is 
a part of the Kashmir dispute; that is 
a part of Kashmir. But the hon. 
Member is correct in thinking that it 
may be connected with the canal water 
issue. In that sense, there is no ques
tion of any dispute: the dispute is 
about Kashmir, if you like. The other 
is the question of an arrangement 
about canal waters, about which we 
are dealing with Pakistan.

•ft snnr ^  swft : * snw
fa  «pft *rrer *  s w h  *rft xftr qrfagTTH *  Tng qfa v  it* aft

qsrrwRr f f  «ft, ^
flnrprmt r r f k ^ i i  $ v t  *fT ^ t w t

*r*nrr#*r *  * r r  *  i f f
«ft, Uf?T5T̂ t ift?»r hjtswto sr1HV
^rr «wt f f  ’

: 3ft q ft
irm vm  qrrfa^TH T T i^ rfw  H j t  «ft 
? t m  ^ r r m ? fa f̂t

«r 5fi?r ^  f f  «ft i 
f f  «ft x r f r f r f  s m  h $1  m  f a  j
WT*FT *i6i% t>V cftr 'S'̂ %1 
w«n?Tw i *% «ftrt t t  v  fsrtf 
V tft^ ^ T  V f̂ TT ^ « n ? 7 5 ^

nrk f f  «ft .i

Shrl N. R. MnaiswamyzJMav I know 
whether Government are aware that 
the USA has offered both financial and 
technical aid for the construction of 
this dam, and if so, the reaction of 
Government thereto?

Shri Jawaharlal Nehru: I have just 
stated in reply to Shri D. C. Sharma’s 
question that there are two parts of
this matter. One is a question that 
arises over our territory in Kashmir 
State even though that might be 
occupied by Pakistan, and our claiiu 
that they should not do anything oil 
the territory which is ours. That is 
one question which is part of the 
Kashmir issue.
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The other quettlon It connected with 
the canal waters, as to the best use 
that might be made of canal waters 
for India and for Pakistan. In that 
connection, the U.S, Government and 
the World Bank, and perhaps vaiious 
other governments, are, at the in* 
stance of the World Bank, offering con
siderable sums of money to Pakistan. 
That is not directly our concern—what 
money they offer to Pakistan in con
nection wi‘h the development of theii 
canal system.

Shri Tridib Kumar Chaodhori:
May I know if the 122 villages which 
are likely to be submerged by the 
construction of the Mangla Dam are 
all in Pak-occupied territory and if 
any portion of Indian-occupied turl- 
tory in Kashmir or territory which...

Shri Vajpayee: We are not ‘octap
ing1 any territory there.

Shri Tridib Komar Chaudhuri:
Territory which is under our military 
occupation. (Interruptions).

Shri Nath Pal: It is Indian territory.

Shri Tridib Komar Chandhurl:
It is Indian territory but occupied by 
our forces. (Interruptions).

Shri Vajpayee: No, Sir.

Shri Tridib Komar Chaudhuri:
Certain pqftions are under our oc
cupation.

Shri Nath Pal: It is defended by 
our forces.

Shri Tridib Komar Chaudhuri: I 
stand corrected. But there is a cer
tain part which is under our occupa
tion. Is any part of the territory of 
Kashmir which is under our occupation 
likely to be affected by the construc
tion e f the Mangla Dam?

Mr. Speaker; Next question. There 
jg too much of assumption in the ques
tion.

Recruitment of labour te GoMkhpw

«  f  Shri Keshava:
•\ Shri Panigrahi:

Will the Minister of Labeor and 
Employment be pleased to state:

(a) whether it is a fact that Gov
ernment have appointed an Informal 
Committee to go into the question of 
recruitment of labour in Gorakhpur; 
and

(b) whether any report has been 
submitted by the said Committee?

The Deputy Minister of Labour 
(Shri Abld A ll): (a) Ves

(b) No.
Shri Kesha va: May I know *f it is 

not a fact that this Committee was 
appointed in pursuance of an assur
ance given on ths floor of the House? 
If so, what is the reason for, and signi
ficance of, makiig it an Informal 
Committee?

Shri Abld AU: First, it was dfcenssed 
in a meeting of some MPs. and sub
sequently, during the course of dis
cussion here, my senior colleague an
nounced that some MPs. have bean 
invited to visit the camps. Therefore, 
it was classified as an Informal Com
mittee..

Shri Panigrahi: May I know whe
ther till the Report ia submitted, Gov
ernment propose to set up anv Em
ployment Exchange there for re
cruiting labour?

Shri Abld All: There are Employ
ment Exchangee already there.

Shri Tangamanl: May I know what 
are the terms of reference of this Com
mittee?

Shri AbM All: There should be no
distinction whatever between Gorakh
pur labour and other workers at work 
sites. As many of the existing facili
ties as possible which are not Incon
sistent with the above, should be made 
available to future recruits. There 
should be security of employment to 
the existing labourers redrafted
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through the Gorakhpur labour or 
ganisation even after th« abolition of 
the organisation.

.Shri K. N. Pandey: Is it not a fact 
that the announcement was made in 
the House about the constitution of 
the Committee and the decision to 
visit the camps was taken m the first 
meeting of the Committee9 If so, how 
can if be an Informal Committee*'

Shri Abld All: It has been termed 
as informal.

Shri 8. M Banerjee: I wan: to
know what is the present method of 
recruitment in Gorakhpur and whe
ther the recruitment centre which 
was existing has been wound up

Shri Abid All: There is a recruit
ment centre These who want to work 
in coal-mines come there, the vacan
cies available are offered to them and 
the number of required workeis is 
recruited

Shri SInhasan Singh. May I know 
whether the Report of the so tailed 
Informal Committee will also b»» treat
ed as informal or it would be ta«en 
into consideration formally by Gov
ernment*

The Minister of Labour and Em
ployment and Planning (Shri Nanda): 
When I announced the appointment of 
sueh a Committee, the intention, of 
course, was that our decision woul* 
be influenced by the findings of that 
Committee

Shri 8. C Ba manta: When this re
m ising agency is abolished, will any 
other agency be set up for recruit
ment*

Shri Abtd All: The Employment Ex
changes will attend to that work

Shri Tridib Knmar Chaudhuri: May
I know If the Government of Uttar 
Pradesh has been consulted on this 
matter and its wishes ascertained in 
the matter of recruitment of Gorakh
pur labour under which employment 
was provided to a large number of 
labour torcc la Gorakhpur and other 
district* in eastern UP?

flhri AMd All: Yet, Sir 
Export ot Iron Ore to Csechoslevakia

*4. Shri Paatgnhi: Will the Minu
ter of Commerce and Indnstry be
pleased to refer to the reply given to 
Starred Question No 1140 on the 11th 
March, 1959 and state

(a) whether negotiations for the 
supply of one million tons of iron to 
Czechoslovakia have since been com
pleted, and

(b) if so, when this export arrange
ment is proposed to be implemented*

The Deputy Minister of Commerce 
and Indnstry (Shri Satish Chandra):
(a) Yes, Sir

(b) Supplies are already being 
made

Shri Panigrahi: May I know what 
is the quantity which has been nego
tiated and which has been supplied 
so far*

Shri Satish Chandra: One million 
tons is proposed to be exported to 
Czechoslovakia in 1959-60 Out of that,
3 63 lakh tons have been exported 
upto September, 2 99 lakh tons are 
likely to be exported upto December 
and about 3 38 lakh tons are likely to 
be exported from January to March 
1960

Shri Achar: May I know whether 
the iron ore being exported to Czecho
slovakia is through the west coast ports 
or from Onssa*

Shri Satish Chandra: Mostly from 
west coast ports.

finjjRl f*TO : 4  arPFTT 

t  f t  vtK
w r  ureiwvarT »rf i

lit*  $ t t t  szrrer $  f t  #
w w r f t  #  Pm

«r*»fr i
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Shri 8. C. Saaaila: May 1 know 
ffoin which mine the ore will be 
supplied?

Shri Satish Chandra: This is sup
plied from several mines. Ib en  is 
the high-grade ore, the medium-grade 
ore and the low-grade ore. It has to 
be supplied from various mines, from 
Hospet, Bellary, and from other areas 
The supply Is going on from several 
areas.

Shri T. B. Vittal Rao: May I know 
if the ore that will be exported to 
Czechoslovakia will be mostly from 
the private sector or will the public 
sector also participate in this?

Shri Satish Chandra: There is no 
private sector in iron ore exports 
Exports are canalised through the 
State Trading Corporation.

Shri T. B. Vittal Bao: My question 
is whether iron ore that will be used 
for export through the agency of the 
S.T.C will also be from the private 
sector.

Shri Satish Chandra: The STC
enters into contracts directly Mines 
are owned by the private sector— 
mostly—and the exports are made by 
the State Trading Corporation

Efficiency Code
+

f  Shri Pandit D. N. Tlwary:
| Shri M. L. Dwivedl:

„  J Shri Kesha va:
* j Dr. Bam Snhhag Singh:

] Shri Bameahwar Tantia:
^ Shri Hem Barua:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether i t  i b  a fact that the 
employers' reaction to the proposed 
Efficiency Code formulated and cir
culated by Government has been 
generally unfavourable;

(b) whether any discussions about 
ttw Code were held with the em
ploy era; and

<c) it so, the results of the discus
sions?

The Parliamentary Secretary 40 (he 
Minister o f Laboar aad Employment 
and Planning (Shri L. N. XKishra): (a)
and (b). Discussions are proposed to 
be held shortly.

(c) Does not arise.

Pandit D. N. Ttwarl: May I know” 
whether Government have received 
the reactions of mill-owners or em
ployers to this proposal? If so, what 
are they?

The Minister of Laboar and Em
ployment and Planning (Shri Nanda):
This is* at a very rough draft stage— 
first draft—and it was communicated 
to the parties for their reactions. 
Some of them have objected to some 
of the provisions; some of them feel 
that possibly it is premature. But we 
are going to discuss this matter to
morrow with the representatives of 
the employers and later on with the 
representatives of the workers

Pandit D N. Tiwari: May I know 
whether this matter was discussed in 
the National Productivity Council at 
any time’

Shri Nanda: Yes, I also spoke to 
the Council on the subject

Shri Bam Krishan Gupta: May I
know whether the employers have 
submitted any alternative proposal?

Shri Nanda: The employers have 
just made some general comments, 
but, as I said, we are going to discuss 
this whole matter with them to
morrow

Shri S. M. Banerjee: I want to know 
what is the definition of this 'efficiency 
code’, and whether this was ever dis
cussed in any of the Labour Confer
ences. If not, why not?

Shri Nanda: It was mentioned
generally in a number of tri-partite 
meetings. The intention to make such 
a code was conveyed to the members 
and later, a draft was prepared, which 
is now being circulated.
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Shri B. K. GaikwaA: Who were can* 
«d cm behalf of the employees to dis
cuts about this?

Stef Nanda: The representatives of 
the Central organisations of the 
employees who attend the tripartite 
meetings.

+
* . f i f w n  IT® Sffo fiwnft :

* \*ft *• «T* :
W l*1 & !«!* !*| 4« 1<iH«0 *1?

PTT fa:

{ * )  JRT 1 % WZ f  ftp
s m *  y ftprfarcr'i
Vt *** jpr f’rtjT ,

(»*) ®rfe i?r. f fr s * w w r  r̂rniT
? ,

(»r) ?mprT # f  w t

■FTJPTT̂  I ?

«hft (aft appnf m g ) :
( * )  3ft, I

{ « )  (*r). 3M  1

Pandit D. N. Tfwary: May I know 
whether any complaint has been 
received by the Government that 
these producers indulge m black- 
marketing and send their goods else
where?

Shri Mannbhal 8hah: The position 
this year is rather on the happier side 
As against the internal demand of 
about 10 million tyres and 10 million 
tubas the production i$ going up to
11 million tyres and 11-S million tubes 
and we have, therefore, earmarked an 
export quota of a million tyres and a 
million tubes. There is no question of 
blaekmarketihg in cycle tubes and 
tyre*.

Ifc wwrfiig: t o  *41 <ft . 
t f r ^ p r  %bx eiqtf w  m r

T O  *  fr*ft Kt*. fin*

^  5n ^ :ir$ t< rcw  wnr

^ «nr f*p m$rm m** 51m
arnfc zrar

tfr ftwra 11

ite tm : *r$tor
*  f a  ynffif w r a  w fw

^mserrff ft? «rfiw v t  ^
t  «ft «JWPIT

*rW t ’

«ft f  * n * : 3*  v rs rm fa
fufiUH ZW* tftT filf*W«T 

VT* Vtftrsr
v *  7$ 1 1

Aluminium Plant at Rihand
+

f  Shri Bam Kriahan Gnpta:
| Shri Bhakt Dtrshu:

*1. 1 Shri S. ML Banerjee:
I Shri Panigrahi:
I  Shri Kalfka Singh:

Will the Minister of Cemmecee and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
873 on the 28th August, 1959 and 
state:

(a) whether negotiations between 
Shn G. D. Birla and M/s Kaiser 
Engineers of U.SA. regarding capital 
participation and technical collabora
tion for the Aluminium Plant at 
Rihand have since been finalised;

(b) if so, the result thereof; and
Cc) the nature of steps taken so far 

or proposed to be taken for setting up 
this Plant?

The Minister of Indnstry (Shri 
Manubhai Shah): (a) to (c). A state
ment is laid on the Table of the House. 
[Sea Appendix I, annexure No. 2].
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fltai lam  Kriduui Gapta: In the 
statement, it is told that the Corpora
tion ia negotiating a dollar loan frota 
the Sxport Import Bank of U.S May 
I know Urn amount of loan which is 
•ought to be secured from the Bank?

A rt Maatu fatal Shah: It will be
about 10*20 million dollars

w ki r i n  . #  m

( « w s )
q? fin ?  v w i x  o t t  srfcr v w t t  

j *  gftrarq t o t  *rcftq vt. #?rr

«rs ffcm fT ^ w f«P T R  TSTCft | 9

i v r r *
m fto  v  f r o *  fair* | <rw

$ i wwrr fti *m fw»r»r
U t f*  l

Shri Tsngamani: May I know 
whether the Government will encour
age the participation of Kaisers in the 
equity capital also? I And from the 
statement that the Birlas will have to 
contribute Rs 440 lakhs and the 
Kaisers, Rs 160 lakhs.

Shri MaMbhal Shah: Yes, Sir 25 
per cent equity participation by 
Messrs Kaisers of the United States 
has been permitted in this project

8M  8. M. Banerjee: The negotia
tions have now been completed May 
I know whether a copy of the agree
ment or a gist of the negotiations will 
be laid on the Table of the House and 
Whether the State or the Central 
Government will have any control 
ever lids plant?

Shri Maaabhai Shah: As I have said 
ekrttkr, the controls under the Act 
always exist. As tar as the agree
ments are concerned, there are diffe
rent agreements and if the hon. 
Member would indicate which par ti
tular aCNWMnt he is interested in, 
1 arrange to randy him the same. 
*# t k may lay that this ia hi the nature 
« f  *  «rtnft» weter industry in which

the broad approval ef the Govern
ment is given and generally agree* 
ments of such a nature are not <U*> 
closed unless somebody is specially 
interested in a particular agreement.

Shri Tangamanl: May X know
whether (his aluminium plant which is 
going to be set up will be completed 
by the end of the Second Plan?

Shri Manabhal Shah: It cannot be 
in the obvious nature of thing* it is 
a very big plant which will take at 
least three years and we expect the 
plant will be completed by the end 
of the second year of the Third Plan.

: fire TOf $
* jt  $  wnrfnj  w p w < «sb »
i  fv  CTf m n  i  ft?

*WITT?

•ft «r*pnf israr
«w rffor#r*frv (tri sra 

3
$ *ftx «p n ? r#3f t  iv m  ^  i

Shrimati Rena Chakravartty: What 
is the percentage of the to al electri
city capacity of Rihand which will be 
utilised for this plant and at what 
rate would it be given?

Shri Mannbhai 8hah: Actually, in 
the first four or five years of produc
tion, it may be about 30 per cent but 
laier on it may go up to 60—70 per 
cent. One does not know how far 
Rihand will further be developed. So, 
the percentage cannot be ascertained 
from now

Poppetry In FUm-makiag
+

f  Shri Sabedh Haaada:
•S. W Shri 8. C. Bamaata:

\ «a t X. C. Majhfo

Will the Minister of h fw m (ln  art 
Bteadeasttag be pleaaed to »<ate:

(a) whether it is a fact that a re
quest was made to the Soviet Union 
by the Government of India for giving 
tnUning faculties to Indians to Hw
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technique* ot employing puppetry m 
film-making;

(b) if so, whe her this request has 
been accepted by the Soviet Union, 
and

(c) whether any agreement has been 
reached in this regard?

The Parliamentary Secretary to the 
Minister af Information and Broadcast
ing (Shli A. C. Joehi): (a) An informal 
enquiry was made from the Govern
ment of the U SSR  whether they 
would be able to provide facili tes for 
the training of some staff of the Films 
Division and All India Radio in the 
technique of puppetry

(b) The Government of U S S R ex
pressed their willingness to consider 
the request

(c) No, sir No proposal for train
ing in puppetry is being considered at 
present!.

Shri S. C. Samanta: May I know 
how many persons are going to be sent 
abroad for this purpose9

The Minister of Information and 
Broadcasting (Dr. Keskar): It was
explained earlier that we have at 
present no such proposal The occa
sion for making this request was this 
When a delegation had gone to attend 
the film festival in Moscow, m the 
course of a visit to the puppetry sec
tion, an enquiry was made casually.

V ila lastttate
+

'Shrl S. C. Samanta:
Shri Snbodh Haasda:
Shrl Baa KrUtta Gapta: 
Shri Garay:
Shri Bhakt Danhaa:
Shrl AJii Singh Sarhadi: 
Shri D. C.

wm  the Minister of Information 
ana Bfoe*rssHng be pleased to refer 
to the reply given to Starred Ques
tion tto. 161 on the 8th August, 1859

(a) the nature of progress made so 
far in setting up the Film Institute; 
and

(b) when it will start functioning?
The Parliamentary Secretary to the 

Minister of Information and Broadcast
ing (Shrl A C. Joshi): (a) and (b)
Suitable accommodation and neces
sary equipment are $till being looked 
for It is difficult therefore, to be 
precise about the date of its function
ing

Shri S. C. 8amanta: What are the 
instruments that are not available? 
For the last one year, this is being 
discussed

The Minister of Information and 
Broadcasting (Dr. Keskar): I had
occasion to explain before that foreign 
exchange will be required in some 
quantity m order to get equipment 
for the proposed Film Institute 
Originally we had hopes of getting a 
large part of the equipment locally 
Now, we find that it is not possible 
to do so Mainly for this reason, we 
have not been able to make a start 
We are trying to get the necessary 
equipment either by buying it from 
some of the existing concerns or, if 
necessary, by importing them If we 
have to import them, it is possible 
that It may be still further delayed

Shri Snbodh Hansda: May I know
whether the details of the courses and 
admissions had been worked out9

Dr. Keskar: The course is practi
cally ready but as I a id  just now, 
until we get the necessary preliminary 
things done, we do not want to pro
ceed further

Shri D. C Shanna: May I know if 
the Minister can give some firm date 
by which the institute will start 
functioning because it has been on the 
anvil for a long time*

Dr. Keskar: No, Sir I cannot give 
any firm date

Slot 1 Harvanl: Has any assist
ance been sought for this from flu
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UNESCO and ii any help has been 
given, what is the nature of the help?

Or. Keakar: UNESCO has given
help regarding our educational TV 
unit but not to this particular project.

81iii S. C. 8amaata: As the accom
modation is* not available here, may I 
know whether the Government is 
thinking of shifting the institute to 
any other place, where accommodation 
may be available?

Dr. Keskar: We have got two or 
three alternative sites in view. The 
main difficulty will not be about 
accommodation but about equipment

j  fv  t o  faar f t  w #  f

f t  f t  *ri$  arnr«fr,
tfRPtT nHTHRi SPF*T F̂TT *IT fmt
fffarfa vftr fa m  fa

fa m n rft N w ft  s ffrr fiw r 
orm r?

VTo WWT : w fr  awwr
finm fri p s  tp ra -

ic n v  fiw  5n#T w ff%  to*t 
gf*r»r g v fw r fftpr v r  ? b w  
war 11 «rf# ?r> sW  *rzrr *tt fa 
ffiFW#? fi? tfr «FT
f a n  wra 3iw vt¥  to»pt fa re  
f a n  irt ?ft *m5*r fm  ftp «rrq$t 
*fiwt9s f  ftpn prvt ^9fpff unw
t e r

w m i T  w w (  <njt? m w w

+
p «ft t m  n N  :
j ^  Wo iito w i t  5 

♦{O. V aft aof«nqft :
| aft «  W® : 
l*sft * W P I  TW : 

'H M RM ftt'tanre *HV 
H C <  «rtfftwnrw sw t w s  v

«n r  v  ***** H «j$ m i  ftfp n  
vfift fv :

( v )  w nfW t w t i t  
sforfa f t  faK ifrcrf f t v r f fa r  vr$  
f t  fiw r 5? f ir fw  xm f H vst 
w r  sr*rftr | ;

(w ) <wr ftwtftsff v t  n

•FT* VT f « f r  W BTR-q^ W W  f
f rw  w rav vtf «pi4*t#  
«ftr

(n )  »rfc ?t, w t r -
«nr f  fa r? *ftx Art jw tc f t  wtt- 
m ftft  *r$ £ ?

«ro w W t  («ft wrftw w f t )  :
(*p) ’T? g w  fasft 5 f f

f t  fo w fw f <rc*5ff 
srenrrd #nmft * *r*rsr gt ^ pt 
i  «

( « )  i m i  tff^nr
f  htpt h ?r̂ t «rwr *wr 1

(»t) stw sr̂ t i
Shri C. K. Bhattacharya: Sir, will 

the reply be kindly read m English 
also?

Mr. Speaker: The answer may be 
read in English also

Shri Abid All: (a) From the avail
able reports it appears that quite a 
large number of newspaper establish
ments have already implemented the 
recommendations of the Committee.

(b) No such case has been brought 
to our notice.

(c) Does not arise.

'A m R U fX : TO«qfanETORT3 
wrrc 3  $ 1% m nM t
wm flr ift sfwftr *  5ft firorfta f t  
■ft w v t  trni v ? ^  v  wrt ̂  in ft ?w  
¥  tW l *f *nWCT W m
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ntff 1 1  * n w c  w «rf q fiw ft 
t o  #  *rfa*nra v  » n ^ r
wprt epp farts *rrir t| 1 1 

^  ffrvrr w  «rrt
3  «R*r 35HT *mnfr 5, m  ttht
tfwrOf v  s fa fa fo t f  $  «pt*

« f t t n f a « r f t :  TfT TO ? 5  *TRJ*r
i  w n t f  %rtr anrrer *  « * w  w - t '
farcr w  1 1 «r»n: *^r qrr; fewer 
irrcm f#?* *rM ta *n v ti 
« f t r  f *? t o #  s n i n  wmrnrirr eft 
VHJFrJ m  i t  ^nrnft 1

Shri Joachim Alva: Is Government 
aware of the impending strike by the 
Press Trust of India employees’  Does 
the impending strike arise out of the 
recommendations of the Wage Board 
Award? May I know what action 
Government has taken in hand to 
settle this dispute and avert the strike7

The Minister of Labour and Employ
ment and Planning (Shri Nanda): Sir,
I may say a word about this maltct 

■ «.e. the stnke that has been in the 
offing. We are going to meet tomorrow 
the representatives of both the parties 
to deal with this matter, and I hope 
something may be done to avert this 
stnke.

Shri Ansar Harvani: Are the Gov
ernment aware that a number of news
papers have been closed down and a 
number of journalists have been dis
missed with a view to avoid imple
mentation of the Wage Committee's 
award?

«ft v r fin  v tft . 3fr $r, f g  jh t 
at gq t \

8hri Muhammed Elias: Just now 
the hon. Deputy Minister stated that 
no complaints have been received in 
the Labour Ministry. We ourselves 
have personally brought many such 
complaints to the notice of the Minis
try. Slay I know what action has 
been taken by Government on those

complaints about the non-implemen
tation of the Wage Committee’s award?

Shri AMd AH: No specific complaint, 
as the hon. Member says, has been 
received; but it should be appreciated 
that this subject is within the State 
sphere, and whenever anything of that 
kind is received we send it to the 
State Government for taking appro
priate action.

Shri S. M. Banerjee: I want to know 
thc> total number of newspapers who 
have implemented this recommenda
tion, the number of those who have 
not implemented and the reasons for 
the same.

Shri AMd Ali: 118 have implement
ed, one has partly implemented it and 
9 have agreed to implement it.

Shri B. C. Kamble: In his mam
answer the hon Deputy Minister said: 
“Prom the available reports it appears” 
that there are no complaints Will he 
be pleased to place those reports on 
the Table of the House?

Mr. Speaker: Order, order; m that 
context the word “reports” has got a 
different meaning altogether

W* TW ftqr: apir S7TTT Vt
^  ’Terr | fa  yas w ^ r c  *rrf h 
srnr #  c t th t t  q*  favrenrr * *  
fa n  | farcw fa  fo&rfait 
sTfaqrr3rr*r#i
v  *r r t f  v rb n f * t  m  ?%t $ ? 

e f tw f iw w ft :  ffa $ srr
<3 fan *n*H ** TRJf flTVR W H

$ 1 4  tft p ir  $
w u f t w  w r  v t grisrff | j

eft otT Taftqf: m v r r v t
£ v n r  fa s  ?
Shri Nanda: I wish to point out that 

the information before me shows, 
although it reveals that there has been 
considerable progress in the matte of 
implementation in various States that 
this progress is uneven. And, although



43 Oral Answers NOVSMBBB 1(, im  Oral itu tim 44
it Is true that the States are responsi- 
ble for this implementation ve  cannot 
feel ourselves entirely absolved from 
the responsibility of doing something 
about the matter. I feel that we will 
have to take up this question soon, in 
the sense that if at an early stage we 
do not find that practically all the 
establishments have implemented the 
recommendations we may have to 
consider some further legislative pro
vision about it. I find that there was 
no provision for penalties for non
implementation. We may have to do 
something about that. Also, the 
current procedure under the Indus
trial Disputes Act may not be'entirely 
and very conveniently applicable to 
that, and something will have to be 
done about it.

Shri Braj Raj Singh: What is then 
being done in the Allahabad case for 
the present? ^

Shri Nanda: That is, I think, before 
the Tribunal.

Shri Panigrahi: May I know the
number of working journalists who 
have been dismissed so far in the 
different States and the number of 
papers which have been closed down 
with a view not to implement the 
award?

Shri AMd All: If the hon Member 
gives separate notice the information 
will be obtained and supplied.

A rt Joachim Alva: Just as the 
Registrar of Newspapers is keeping a 
record of existing newspapers, has 
Government got a record of the news
papers that have gone to the wall after 
tiie Wage Committee submitted its 
report, especially those newspapers 
which gave a good fight daring the 
freedom struggle and have closed down 
M a rttult of the Wage Committee’s 
deriels*?

A M  AMd All: Wa have a rough 
Me* about it; the hero. Member also 
taows that.

n N r : f t

fircsft tfr tfifr
11 «wrr i r w r c iM t
fiF fa rfr  i  ? tk

w a ft f t
* 5  <rr3  >f* rft* 

3  *rra ? rr t  f ir e #  f a  
<hrT w r s r t i w T W  #  ifr 
is n s r c s *  firere * * * $ $ ?

aft Vlfac wft : MWfta WFW
tm

5ft * ¥ t t  «FT f t  antpft I

Shri C. K. Bhattacharya: Will the 
hon. Minister kindly state who is the 
authority to decide as to which papers 
fall m which class?

Shri Nanda: If a dispute arises it 
can go before the machinery under the 
Industrial Disputes Act, for procedure 
of conciliation and, later on, of adjudi
cation But, as I have pointed out a 
little earlier, I do not think this is 
really a very convenient procedure in 
this case and we are thinking of doing 
something about this matter.

Shri C. K. Bhattacharya: I want to
know whether this question can be 
decided before a dispute arises 
between the employees and the 
employers. Is there any authority to 
decide as to which papers fall in which 
class even before a dispute arises so 
that there is no dispute at all?

Shri Nanda: That is part of the
decision as to what paper is to be in 
what class.

Mr. Speaker: The hon. Member If 
making a suggestion that even before 
a dispute actually arises there must 
be some authority to decide (hit.

Shrimati I m  Chakravartty: Th* 
hon. Member wants to know whetiMC
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there U any machinery for th« cate- 
gorisation of the newspapers.

Shri Nanda: The anawer to that has 
already been given. There should be 
somebody; we will do something about 
it

Shrimati B c n b  Bay; Id view  o f 
what the hon. Minister has said, would 
he consider bringing the amending 
legislation during the course of this 
session?

Shri Nanda: Sir, I have given some 
inkling of what we propose to do 
about the matter.

Shrimati Renuka Ray; Would be 
consider doing it during this session?

Shri Nanda: It may be so, if the 
time of the House permits such a 
course.

T.V. Seta

4 *
fShri Vajpayee:

Shri Assar:
Shri Muhammed Ellas:
Shri Ranteshwar Tantia:

Will the Minister of Information 
and Broadcasting be pleased to state:

(a) the number of television sets 
installed in and around the Capital in 
furtherance of the experimental televi
sion service of the All India Radio;

(b) the average strength of the 
audience that attends any particular 
television programme of the All India 
Radio;

(c) whether Government has taken 
note of the criticism that most of the 
programmes arranged are too 
*pedanllc‘ ; and

(d) Government’s reactions hitherto 
In respect of the experiment?

The HW ahr «f Information and 
Br—JoaaHng (Dr. Keskar): (a) and
(b). Twenty-one television sets have bmm Inctailed ia the Community 
Centres and around Delhi. The aver
age viewing audience la estimated at 
180 ta 8M  panom per centre. It is

•11.

hoped to increase the number of sets 
to about 60 soon.

(c) and (d). Government has seen 
some press criticism about these pro
grammes. However, it was made 
dear at the very outset that these 
programmes are predominantly educa
tional in character and meant for 
schools and community centres. In 
spite of this explanation, some critics 
expect the programmes to be of an 
entertaining type, which is not pos
sible as this is not the main purpose 
for which the unit has been started. 
This experimental unit also hopes to 
serve the purpose of assessing the 
value of this medium for educational 
and cultural work.

It will take same time before an 
evaluation can take place and the 
work of this programme is put on a 
stable basis.

Shri Vajpayee: Has the Government 
prepared any programme for the 
installation of TV sets in other cities 
of India as well?

Dr. Keskar: As the experimental 
uni"s range does not go beyond IS 
to 20 miles, the question of distribut
ing the sets in other parts of the coun
try does not arise for the present

Shri Ansar: May I know whether
the Government proposes to set ud 
a non-offlcial commi'tee to suggest 
programmes for the TV sets?

Dr. Keskar: These are not general 
programmes. They are meant for 
schools and community centres. There 
is a committee being formed, of edu
cationists and people connected with 
community work, in order to help in 
the formulation of this programme.

8hrl Muhammed Elias: Just now the 
hon. Minister said that in 21 commu
nity centres television sets have been 
installed. May I know what policy 
has been adopted by the Government 
to choose these places to set up these 
television centres?

Dr. Keskar: That is done by a com
mittee of the All-India Radio officials
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from out of • large number of applica
tions from community centres in 
Delhi. We have had naturally more 
applications than we have been able 
to satisfy but a list has been prepared 
and as aets come in (toey will be given 
to the other centres in the order of 
merit which has been prepared.

Shri Snpakar: What is the total 
capital invested and what is the 
foreign exchange content in this pro
gramme?

Dr. Keskar: There is another ques
tion regarding this, but I may inform 
the bon. Member that the total ex
penditure is round about Rs 2& lakhs 
of which the foreign exchange content 
would be less than Rs 15,000

Kirtinagar Colony
+

r Shri D. C. Sharma:
• It -| Shri Naval Prabhakar: 

l̂ Shri Bhakt Darshan:

Will the Minister of Rehabilitation 
aad Minority Attain be pleased to 
refer to the reply given to Starred 
Question No. 712 on th* 24th August, 
1999 and state the further progress 
made so far in completing the deve
lopment work in Kirtinagar Colony 
set up by the Rehabilitation Housing 
Corporation?

The Deputy Minister of Behabillta- 
tion (Shri P. S. Naskar): The balance 
of work in respect of sewerage is ex
pected to be completed by the end of 
the current year. 85 per cent of the 
work has already been done.

Shri D. C. Sharma: What part of 
the total funds allocated for the con
struction of this colony has been spent 
so far and what is left now to be 
spent?

Shri P. 8. Naskar: The construction 
work and other works like the laying 
o f roads, water-supply, etc. were done 
by the Corporation which is just look
ing after this colony. The Govern
ment tecs not allocate funds directly.

fHT fig VS
vcmrr ,$r

«ftanc f *  fiwr arowr?

Shri P. S. Naskar: I have not got 
the information with me at the 
moment.

Shri Naval Prabhakar: rose—
Mr. Speaker: The hon. Minister has 

given all the information that he has 
in his possession at present.

srFTTr’•nim 
j  ft? aft fa ff  #
vrfm  p t fw  $  ?

Shri P. S. Naskar: The essential 
Services have not been unduly delayed, 
fcor a certain technical reason, only 
*ihe water-supply and the sewage could 
hot be completed so far, but I can 
Assure the House they are likely to 
\>e completed within this year

Export of Dried Prawns
*14. Shri Kodiyan: Will the Minister 

Sf Commerce and Industry be pleased
'o  state:

(a) the steps taken by Government 
ln 1959 to increase the export of dried 
brawns to foreign countries;

(b) whether, as a result of these 
•steps export of dried prawns has 
‘ncreased; #nd

(c) if so, to what extent?
The Deputy Minister of Commerce 

\nd Industry (Shri Satish Chandra):
fa) to (c). A statement is laid on the 
fable of the House.

Statement

(a) The following action has been 
*«ken during 1999 to promote exports 
Sf dry-prawns from India:—

(j) Dried Prawns are exported 
from India mainly to Banna, 
Ceylon, Mauritius, Cuba, Malays 
and Hongkong—Burma accounting
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for 70 per cent of the total ex
ports. in May, 1959, the Burmese 
Purchase authorities suspended 
imports from India due to slight 
increase m price* Timely inter
vention by Government facilitated 
exports for the time being and 
long term arrangements are being 
made with the Government of 
Burma

(u) Prawns have been included 
in the schedule of items available 
for export from India m the 
various trade agreements conclud 
ed from time to time

(in) Prawns are also being dis
played in the various exhibitions 
and trade fairs held abroad from 
time to time

( i v )  A Registered Exporter' 
Association is being formed at 
Cochin for organising the expor* 
trade on sound lines and regulat
ing the quality of dned prawns 
exported

(b) As a result of these step* mod 
of the accumulations of dried prawns, 
lying packed for Burnt have since 
been cleared Although the result 0f 
the other steps mentioned above can
not be linked up directly with ex 
ports, it has been observed that ex 
ports of prawns to Ceylon, Singapore, 
Hongkong and Mauritius, which nor
mally import prawns m dned condi 
tion, has increased during the current 
year

(c) No separate figures for dried 
prawns exports are available 'Dried 
Prawns' as such are not classified 
separately in the Indian Trade Classi
fication but are included under the 
head “Prawns, fresh, chilled, frozen, 
salted, dried or simply cooked”

Shri Kediyaa: From the statement 
I find that long-term arrangements 
are being made with the Government 
of Burma for th» export of dried 
prawns. I want to know the total 
annual quantity of dried prawns to 
be exported to Burma under these 
long-tam arrangements.

Shri Satish Chandra: Long-term ar
rangements are under contemplation 
A delegation came from Burma recent
ly and had discussions at Cochin A 
Prawn Exporters' Association is being 
organised, and long-term arrange
ments are contemplated They have 
not yet been finalised The trade is 
m private hands There was some 
difficulty a few months ago, it has 
been got over for the time being

Shrl Kodiyan: From the statement 
I also find that the Burmese pur
chasers suspended the import from 
India in May this year due to a slight 
increase in pnce I want to know 
whether the Burmese authorities 
finally agreed to purchase these dried 
prawns according to the increased 
price or at a slightly decreased price9

Shri Satish Chandra: I said just now 
that in the month of May there was 
some difficulty The Burmese stop
ped importing dried prawns suddenly 
from India They alleged that the 
prices had been increased by our 
exporters suddenly and they could 
not purchase at those prices The 
Government of India intervened a 
delegation came and as a result of the 
delegation’s visit most of these bag3 
of dned prawns which were lvwg at 
Cochin port had been cleared

Shri Tangamani In regard to item
(c) of the question may I know how 
much of dried prawns was being ex
ported to Burma9 I want to know 
the quantity and the value

Shri Satish Chandra: I have not got 
the figure for dried prawns alone In 
the trade classification they are all in
cluded together It may be dned 
prawns, fresh, chilled, salted or cook
ed They are all put together So, 
I cannot give the figures separately for 
dried prawns

Shri Tangamani’ I mean the prawn 
variety

Shri Satish Chandra They are all 
included under a single head

Shri Tfcngamaal: The main importer 
from India was Burma and owing to 
certain reasons that import was
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stopped. That it why 2 w n  interested 
to know tii* quantity which was being 
imported bar Burma.

Mr. Speaker: The hon. Minister has 
not got separate figures for prawns, 
etc.

8hrl Warior: How much stock is
lying idle at Cochin and how much 
is expected to be exported to Burma? 
How much does Burma expect to im
port from here?

Sfcrl Satish Chandra: 8,000 bags
were lying at Cochin port when thi3 
dispute arose. 4,000 bags have already 
been cleared and 1,000 bags arc m 
file process of being exported now to 
Burma.

IM  Paanooee: May I know whether 
the Government have made any effort 
to find fresh, new markets for these 
commodities anywhere else and with 
what result?

8hri Satish Chandra: Dried prawr.s 
ar« exported mostly to Burmi and 
Ceylon, and frozen and chilled prawns 
go to the United States and Sweden. 
The exporters themselves are b-ung 
organised into a registered association 
for the promotion of exports. Govern
ment will extend to them as much 
help as possible.

Naelear Taste tat the Sahara
+

Shri Naraafanhaa:
Shri Sadkan Gupta:
Shri Wartor:

TO. Shri T. B. Vtttal Kao:
Shri Kedlyaa:
M r! Bameshwar Tantia:

Prime Minister be pleasedW1U the 
to state:

(a) whether any representation 
made by India to France on the

n u c le a r  teats planned by France in 
flu  Sahara;

(b) whether any other country in 
dm African continent protested or 
wked India’s support in such protest;

(e) if to, the attitude of the Gov
ernment of India to suoh a reqmst?

The Parifauaaatary Secretary to the 
MJnMer of External Affairs flUut 
Sadath AU Khaa): (a) to («). The
question and the draft answer have 
become out-of-date because of subse
quent developments. A resolution 
sponsored, among others by India has 
just been passed by the General As
sembly requesting the French Govern
ment not to proceed with the tests.

Shri Narashahaa: What are the
prospects of the proposed tests being 
abandoned?

The Prime Minister aad Minister of 
External Affairs (Shri Jawaharlal
ftttanV. ’WfcYi, Vmrt, to wyontf* esti
mate. We hope they will be aban
doned.

Shri Warior: A report has appeared
in the press that the French Govern
ment is again trying to have their 
tests in Africa. What more steps can 
we take in that matter?

Shri Jawaharlal Nehra: We have no
further steps in view at the present 
moment. I do not think it will be 
necessary.

8hriautt Bena Chakravartty: May
I know, in this resolution, when it 
was adopted in the General Assembly, 
what were the nations of Asia and 
Africa who opposed It? Was it com
pletely unanimous from the point at 
view of the Afro-Asian nations?

The Minister of Defenee (Shri 
Krishna Meaoa): The resolution was 
fully supported by the A*to»Africaa 
countries. There was another resolu
tion, milder in character, which was 
defeated.

jteoedeaettag fltattftn el DaiVhaaga
•1*. Shri Antrndh Sinha: Will th* 

Minister of fafenaatiaa aad Breed- 
casting be pleased to state:

<a) whether the Government of 
Bihar hew forwarded a memorandum
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4b the Centre lor opening • bm deut- 
tag tUfion at Darbhanga;

(b) whether Government have con- 
•kLared the proposal; and 

(t) if to, the decision thereon? 
l i t  Parliamentary Secretary to the 

IBaUtr af Information and Broad- 
aastfnr <Bta# A. C. Joshf): (a) Yes, Sir.

(b) and (c). Darbhanga receives 
food reception throughout the year 
from the 20 KW MW transmitter at 
Patna and the local talent find an 
adequate outlet through the Station 
at Patna. Moreover there is no scope 
for additional stations in the plan at 
present. It has not been, therefore, 
possible to consider the proposal 
favourably.

aft ofircs fa* : *nr

f*if«nsTT *Ft 
IT ITRf WM ^ 
rotm f  ? drifts* a»rfr vT 

WT fW - 

jp r  « t  fa*nr v r r f t i ?

^«ptt jmrr^r (« t®
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xftn * ra r *  * n  w r  t
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ipnxr TOT l 'TZ’TT #
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ftm t& nr wrc* art^fcrrpn
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»PTT SWFT f̂tHSfT *fer t  t
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*To V W t: WIT fin? WTT
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mwhr ^  «R[ w t  jj f%

wr
Ĵ 3RT 5^  t  »

Wage Board for Sugar h M iy
-t-

. . .  /S h ri T. B. VitUI Baa:
^  Shri Taagaaianl:

Will the Minister of U bow and 
Empiayment be pleased to refer to 
the reply given to Starred Question 
No. 1026 on the 1st September, 1999 
and state:

<s) whether the remaining 32 sugar 
factories have since implemented the
recommendations of the Wage Board
for the award of interim relief to 
workers in Sugar Industry; and

(b) if not, the steps being taken by 
Government for effective implementa
tion of the «am*T



Oral Answers HOVJtMBJBR It, 1859 Ortf AMWfiy

The P irB u m iiijr Secretary t* the 
Minister ef Laboar • »  la p q fM B t 
aad Planning (Shri L. N. Mtahta): (a)
According to ‘the Information avail
able, 17 more factories have started 
implementing the recommendation.

(b) Efforts continue to be made by 
State Governments to persuade the 
remaining factories also to implement 
the recommendation.

Shri T. B. Vittal Rao: Out of the 
32 factories, may I know the number 
of factories that have still to imple
ment the interim award?

Shri L. N. Mlstara: 135 factories
have implemented and 15 remain.

Shri T. B. Vittal Rao: May I know 
whether the Government have as
certained from the mi 11-owners the 
reasons for not implementing this?

Shri L. N. Mtatara: It is expected 
that most of the factories will imple
ment the recommendations. There 
has been some delay.

Start T. B. Vittal Rao: May I know 
whether the Wage Board has indicated 
to Government as to when they will 
submit their final award?

Start L. N. Mlshra: Sometime in
September, 1960.

Start Tangamant: On a previous oc
casion, we were told that 108 out 
o f 146 factories have started imple
menting this. Today we are told that 
17 more have started implementing it. 
Are we to take it that 125 out of 140 
factories have already implemented 
tye recommendations contained in the 
interim report of the Wage Board?

Shri L. N. MMuai Yes; they have 
started implementing the recommend
ations.

Stall S. ML Baaerjee: May I know 
whether the Wage Board has collected 
all evidence and if so, the reason lor 
so much delay? May I know whether 
after the final report, it will be im
plemented from a back-date?

Shri L. N. MMpa: It is difficult to 
say about implementation with ret*

trotpective effect. Ifcey have collect'd 
the evidence, they are visiting places 
and they expect to complete the re
port by September, 1980.

Shri S. M. Baaerjee: If the evidence 
has been collected, why should there 
be so much delay?

Start L. N. Mishra: They are visiting 
a number of places. They are yet to 
visit some places. After that, they 
will compile the figures and complete 
the report

Start T. &  Vittal Bap; May I know
whether the Chairman of the Wage 
Board has indicated to Government 
that he will be able to submit the 
report by September, 1980 or is it the 
Government’s own idea?

Start L. N. Mishra: We have got
information that they will submit the 
report by September, 1980.

The Minister of Labour aad Employ
ment aad Planning (Start Nanda); 
May I make it clear that when we 
set up a board, we do not control its 
speed. It has to look after itself. If 
it wants any facilities from us, we 
are prepared to give them but we 
cannot tell it in advante that it must 
do it within a month or two months. 
It must do its work properly.

Start T. B. Vittel Rao: It is more 
than two years since it was appointed. 
He says they will submit the report 
after one more year. We would like 
to know the reason for the delay. 
After all there are only 140 factories 
covering 2 laks of workers.

Shri Nanda: There are representa
tives of workers and of employers and 
the Chairman .on the Bowd. They 
determine what steps they have to 
take and what information they have 
to collect There is an interim 
award wbich has been very largely 
carried out Since the Members are 
keen about it, I can again get in 
touch with the Board and convey to 
them the feelings of Members.

Owl Tangamanlt What is the State- 
wise break-up of the factories whlcfe
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taw not implemented the interim 
award?

Sfcri I*. N. Mbhra: Bihar 3, Madhya 
Pradesh 1. Madras nil, Orissa 1, Uttar 
Pradesh 9 and Punjab 1. total 15.

Shri K. N. Paadey: May 1 know
whether it is a (act that the delay in 
submitting the report is due to the 
fact that they have to enquire into 
four things, viz., wage rates, scales of 
different categories, bonus and gra
tuity?

Sfcri L. N. Mtafem: Yes.
IwWwWtl Flats In Indra Market

+
fSbrl AaUad All:
I Dr. Ganyjuihara Siva:

•11 -I Shri Arina 8iagh 
I Bhadaarla:
^Shri S. A. Mehdi:

Will the Minister of Rehabilitation 
aad Minority Affairs be pleased to 
refer to the reply given to Starred 
Question No. 1302 on the 9th Septem
ber, 1959 and state:

(a) whether residential flats Nos. 
1, 8, 15, 21, 22 in Indra Market were 
released from auction though dec* 
la red unillottable;

(b) if so, the reasons therefor; and
<c) whether the first instalment of 

cost realised from these fiats will be 
retained now that the flats had been 
declared unallottable?

The Deputy Minister of KehaMUta- 
ttea (Shri P. S. Naakar); (a) and (b). 
It is regretted that due to « clerical 
error in the reply to Starred Ques
tion No. 1302 on the 9th September, 
IMS, it was stated that only one 
residential fiat was valued at Bs. 9,859 
after allowing rebate for the half end 
wall la fact there are 8 such flats 
Nos. 1, 7, 8, 14, 19, 21, 22 and 28 in 
which this rebate was to be given and 
for the purpose of allotability he 
Price to be considered would be 
Rs. 9,180.

(e) The first instalment will not 
be returned since the fiats are now 
allottahle.

«h(*  %  : SPIT 4
WRIT J[ fa WT Jtft

5 f t r r n r f t R : , w i  
forrrarr «rr f r  *rtfr 

’R  fee arn̂ ?

Shri P. S. Naskar: No.

«ft ftnj <nflfaw : srcw
fipfr 5 fiwr srrec»

aft j*  mwitr : aft *i# r

»rft aft nrsjir tferart,
U w  vttfr w r w snrfonT O ur

?
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«ft w f* «Afan : wt ipft
^  jnarc 

\ fare ^  sftro *»,•£• *ff, 
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t*,opp m  fsRWt #*ra |Kft $ 
flpstwar *ferr t »
D». Qaagadhaca Siva: When the 

fiats were declared to be auctioned 
and unallottable on 9th May, 1959, 1 
would like to know why it was done.

Shri P. S. Naakar: In the original 
answer, due to a clerical error, it was 
said that one fiat was declared allott- 
able. We have corrected it and now 
we find that 8 flats are allottable

Bogns Registration of note
•1». Shri Amjad All: Will the 

Minister of Itetobitftaflan aad Mino
rity Attain be pleased to refer to the
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reply given to Starred Question No. 
1278 on the 9th September. 1989 re
garding bogus registration of plots in 
the office of the Settlement Commiv- 
sioner (Government Built Property), 
New Delhi and state the further action 
taken in the matter?

The Devoir Minister of Rehabilita
tion (Shri P. S. Naskar): Steps are 
being taken to cancel the lease deeds 
and the official found responsible is 
being prosecuted

Shri Amjad All: May I know for 
how long this process of bogus re
gistration is likely to continue9

Shri P. S. Naskar: We deal with 
cases that come to our notice imme
diately

News Agencies
4*

•*i /  shrt Tangamant:
\  Shri Radha Raman:

Will the Minister of Information 
Broadcasting be pleased to refer 

to the reply given to Short Notice 
Question No 16 on the 12th Septem
ber, 1959 and state:

(a) whether the applications 
received from the News Agencies for 
recognition have since been consider
ed;

(b) if so, the decision taken there- 
an; and

(c) the names of the News Agencies 
which have been granted recognition?

The MHw rr of Information and 
Broadcasting (Dr. Keskar): (a)
Only two applications were re
ceived by Government, one of
which has been withdrawn for
redrafting according to the conditions 
laid down by Government. The other 
is an application for expansion of 
service.

(b) and (c). No question of recog
nition arises. Government has only 
laid down conditions for the simple 
purpose of granting certain special 
facilities for communication.

Shri Tfcagankanl: May I know the 
names of the news agencies which have 
been grsnted recognition by the 
Government?

Shri A. C. M i :  1 require notice 
for this question.

mrow f a ; :  w r 
tnVZXr iifiw  ’W p  % *  TipfWW

$  V i T̂5ft ^ TTPT TT 
STHfTC V 'TW
vt stf *rwnc h ftraffar 15W 
ht w v r  <rnmr ycr t o  f ,  m vr 

^  fW  ŝrr Tfi £ ’
Shri Baghunath Singh: What is the 

reply? We want to know the reply.

Mr Speaker: The Question Hour is 
over

Shri BraJ Raj Singh: May I submit 
that this is a way of evading the ques
tion? This should be allowed to be 
answered

Shri Muhammed Ellas: With regard 
to the adjournment motion that we 
have given notice of, we are not rais
ing it but we would like to submit

Mr. Speaker: Order, order. The
hon Member should not interrupt like 
this The Question Hour is over. I 
can only say that hon Ministers should 
try to be here during Question Hour, 
unless, of course, the other House is 
also sitting Now the hon. Parlia
mentary Secretary is not able to 
answer the question So, I expect, and 
the hon. Members here expect, the 
hon. Minister to be present here to 
answer the questions and not to create 
the impression that there is anything 
to be avoided or evaded. I do not 
think such allegations ought to be 
made. (Interruptions). Order, eider. 
I would request all hon. Ministers to 
be present, as far as possible.

Shri Tangamant: The last question
has not been answered.

Mr. Speaker: I will allow this ques
tion another time

Shri Vajpayee: I request that 
Starred Question No. 30 may be taken 
up now.

Mr. Speaker: Not now.
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WRITTEN ANSWERS TO 
QUESTIONS

W Sia Trade Airacy Bailding in 
Tibet

•12. Sb>l AJtt Singh Sarhadi: Will 
th« Prime Minister be pleased to 
refer to the reply given to Unstarred 
Question No. 326 on the 6th August, 
1959 and state whether any progress 
has been made in the construction of 
the Trade Agency Building in Igantse, 
Tibet?

The Parliamentary Secretary to the 
***■«■«— of External Affairs (Shri 
Sadath All Khan): As will be seen 
from the correspondence released 
recently in the Second White Paper, 
no material progress has been made 
In the construction of the Indian Trade 
Agency at Gyantse. Despite repeated 
interruptions in work, the iocal Engi
neer has been able to start construc
tion of a few servants quarters in the 
old Agency Premises.

Export of Manganese Ore

*M. Shri Damanl: Will the Minister 
of Commerce and Industry be pleased 
to state:

(a) whether it is a fact that there 
is a proposal to allow additional 
quota an an ad hoc basis to the 
Manganese ore exporters with a view 
to increase the export; and

(b) if so, the details of the propo
sal?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.

Behate to Displaced Persons

*B& Shrl Chant Lai: Will the
Minister of Rehabilitation and 
Mbmtty Affairs be pleased to state:

(a) whether Government intend to 
pay rebate to those displaced parsons 
from Waal Pakistan who occupied

houses in urban areas but had bean 
allotted land in rural areas equal to 
the value of the houses to which they 
would otherwise have been entitled 
in rural areas; and

(b) if so, what instructions, if any, 
have been issued in this connection?

The Deputy Minister of 
tton (Shri P. S. Naskar): (a) The 
question of giving rebate to the dis
placed land allottees in the rural 
areas who are in occupation of urban 
evacuee houses in Punjab, because no 
house could be allotted to them in 
the rural areas along with the 
is under consideration.

(b) Does not arise.

Export of Jate
*23. Shrl Kameshwar Tantia: Will 

the Minister of Commerce aad I,w*—-
try be pleased to state:

(a) whether it is a fact that India 
of late is facing serious competition 
from Pakistan in regard to jute 
exports to foreign countries; and

(b) if so, the countries where the 
export of Indian jute has declined?

The Minister of Commerce (Shrl 
Kanungo): (a) Exports of jute sack
ings have, of late, declined. Various 
factors including competition from 
Pakistan have contributed to this 
decline.

(b) Australia, West Africa, Belgium, 
Cuba, Iran, Burma, East Africa and 
Peru.

Central Information Service

*21 Shri J. B. S. Bbt: Will the 
Minister of Information and Broad
casting be pleased to state the pro
gress made in the formation of Cen
tral Information Service?

The Minister of Information and 
Broadcasting (Dr. Keskar): The
recommendations of the Union Public 
Service Commission for the initial 
gradation of the service undtr Rule 5 
of the Central Information Service
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Rules are awaited. It is hoped to 
constitute the service actively on the 
receipt of the Commission’s recom
mendations.

Electrolytic Copper

{Start Warier:
Shri Kodlyaa:

Shri V. P. Nayar:
Will the Minister of Commerce and 

industry be pleased to state:

(a) the estimated requirement of 
electrolytic copper for the next five 
years; and

(b) the existing and proposed indi
genous capacity lor the period?

n »  Minister of Industry (Shri 
Manubhal Shri): (a) and (b). A 
statement is laid on the Table of the 
House.

Statement

(a) The requirements of electrolytic 
copper (including those for manufac
ture of copper conductors and thin 
gauge wire for commercial use like 
zari-making etc.) only for the coming 
five ytears are estimated as under:—1989-60 about

1980-61
1981-82 ”
1962-63
1963-84

80.000 tons
40.000 tons 

50|55,000 tons
63.000 tons 

80[85,000 tons
(b) A licence under the Industries 

(Development and Regulation) Act, 
1991, for the manufacture of electroly
tic copper with an annual installed 
capacity of 8,400 tons has been grant
ed to M|s. Indian Copper Corpora
tion, Ghatsila (Bihar).

Indo-Pakisfan Border Disputes
f  Shri A. M Tariq:

Shri Shree Narayan Das: 
Pandit D. N. Tlwary:
Shri M. L. D wived!:
Shri Harish Chandra 

Mathur:
A ni Badhan Gupta:
Shri Smb Bartu: 
ttr i BM m l Xkhnt:
Shri N. B. Meniswaitty:

f  Dr. X*sb 8 d b f  Singh: 
Shrimati Ba Pakhendhari: 
Shri Ben BaJ:
Shri Bam KrWiaa Q qtK  
Shri Stpakar:
Shrimati Bern Chakravartty: 
Shri D. C. Sharma:
Shri Arjun Singh Bhadaaria: 
Shri S u ji Pandey:
Shri Asaar:
8hri Vajpayee:
Shri Daljlt Singh:
Shri P. C. Bomoah:
Shri AJit Singh Sarhadt: 
Shri Aurobindo Ghneal:
Shri Amjad All:
Shri Subiman Ghoee:
Shri PrakaSh Vir Shastri: 
Shri N. C. Laskar:
Shn U. L. Patil:

Will the Prime Minister be pleased 
to refer to the Joint Communique 
issued on the 1st September, 1989 by 
Mm and the President of Pakistan at 
Palam regarding the proposal of 
holding a high-level conference on 
border disputes and state:

(a) whether any conference has 
taken place between the representa
tives of India and Pakistan; and

(b) if so, the results thereof?

The Prime Minister aad Minister ef 
External Attains (Shri Jawaharial
Nehru): (a) Yes, Sir.

(b) A statement on this subject is 
being made after question hour.

*n.

Export of Salt
Shri Panlgrahl:
Shri Anlradh Sinha: 
Shri Kami Slnghjl: 
Shri Bhanja Deo:

Will the Minister of Cnnuneroe and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 1264 on the 9th September, 1989 
and state:

(a) whether the State Trading 
Corporation has entered into any Con
tracts with foreign buyers by now for 
export ef salt;



4 ) WHCttfe AftStom KAHTdtA fcft, lt t l  (&AJCA) Written Answers 46

(b) if so, With which countries;
(c) whether contracts with Indian 

suppliers have also been signed by 
turn; and

(d) the extent ot increase in the 
export of salt since the State Trading 
Corporation took the responsibility for 
it* export ?

The Deputy Minister of Commerce 
awl Industry (Shri Satish Chandra):
(a) Yet, Sir.

(b) Japan.
(c) Not yet
(d) Exports of sea salt are canalized 

through S.T.C. Since June, 1959. The 
quantity exported during June to 
September, 1959 was 1,01,890 tons 
against 82,785 tons exported during 
June to September, 1958.

Loans Due from Displaced Persons
•SB. Shri Baa Krlshan G qta:

Will the Minister of Rehabilitatton 
and Minority Affairs be pleased to 
state:

(a) whether it is a fact that huge 
amounts as loans are due from dis
placed panons;

(b) if so, the total amount due so 
ter;

(c) the nature of steps taken or 
proposed to be taken to recover this 
amount; and

(d) the results thereof?

The Deputy Minister of BehabUtta- 
ttoo (Shri F. S. Naakar):Eastern Zone

(a) Yes.
(b) Rs. 20'95 crores (including 

interest).
(c) and (d). Steps are taken by the 

State Governments and the Union 
Territories to recover the loans ac
cording to r a l e s  in force in the res
pective States. In cases of real hard
ship, penal measures are not taken, as 
it ia likely to retard the progress of 
rehabilitation. Recently the existing 
terms and conditions for recovery of 
loans have been liberalized and it is

hoped that the pace at recovery would 
improve.

Western Zone*
(a) and (d). The information is 

not available and 1* is felt that the 
time, labour and expense involved in 
its collection will not be commensu
rate with the results to be achieved. 
As most of the loans are being ad
justed as public dues under the Com
pensation Scheme, the amounts due 
are not likely to be “huge”.

\ mm ivTTflvwihft
XX IPTRT, ^  aTTiflrcr ***SWT 

vsrcncv*i**r *  ^
fr'TT f*  fnsam snrofW f 
jt srt *rT5fter fa-fasrcft *rr«rrff

*rfr* v  a n t s f k  t i w  
q fw ir  fa w fc ?

a  w*r fltov
(eft mur w ft u t) :

$ 1

Indian Delegation for paiUctpatlen tn 
China's Celebratiasw

fShri Vajpayee:
Shri Shrea Narayan Dae:

•SO. < Shri BlUmtt Mishra:
I Shri N. B. Mnniswamy: 
^Shrl Rameshwar Tantia:

Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that China 
did not invite any official delegation 
from India to participate in the decen
nial celebrations of the Chinese 
Republic;

(b) if so, India’s reaction to this 
exclusion; and

(c) whether invitations had been 
issued to private individuals or bodies?
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A *  Parliamentary Sesrtiarjr to thi 
MhWig of External Affair* (Shri 
Sadath All Burn): (a) and (b) An 
invitation was received, by Govern* 
ment on the 27th September lor parti* 
cipation in the National Day celebra
tions <x( the Chinese Republic on 1st 
October. Because of the shortness of 
tbap as well as for other reasons,a it 
was not possible for the Government 
of India to accept it

(c) Yes

Aluminium Plant in Salem

I Shri T. B. Vittal Ban:
Shri Xancamani:

Shri Bam Krishan Gupta-
I Shri N. B. Muniswamy:
^Shri Vidya Chaian Shukla:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 
907 on the 28th August, 1959 and state.

(a) whether Government hav since 
examined the report of the Italian 
ten  regarding the setting up of an 
Aluminium Plant in Salem (Madras), 
and

(b) if so, the result thereof?

The Minister of Industry (Shri 
Masnbha! Shah): (a) and (b) Based 
on the report of the Italian firm an 
application for grant of a licence under 
the Industries (Development & Regu
lation Act, 1951, for the setting up of a 
plant to manufacture 10,000 metric 
tons of aluminium ingots has been 
received from Shn R Venkataswamy 
Naidu, Coimbatore The Government 
of Madras have recommended the 
application The application is under 
consideration

Forged Passports
| Shri J. B. S. Bist:

Shrimati Da Palchoudhnri: 
Shrl Bam Krishan Gupta: 
Stall Haider:
Shri KaUka Singh:
Shrimati Maflda Ahmed:

Shri Bameshwar Tantia:
Or. Bun Snbtaag Singh;
Shrl Hem Barua:

•XL J Shri Aurobindo Ghosal:
Shri S. A. Mehdl:
Dr. Gangadhar Siva:
Shri Arjun 8ingh 

Btaadauria:i
Will the Prime Minister be pleased 

to state:
(a) whether the attention of Gov

ernment has been drawn to the report 
that 36 persons with forged Indian 
passports tried to enter the UK. in 
the third week of October, 1959;

(b) whether any inquiries have 
been made of the nationality of the 
holders of these passports,

(c) whether Government intend 
launching any prosecution against 
them, the travel agencies which made 
arrangements for their passage and 
those responsible for the issue of these 
passports; and

(d) whether there is any plan to 
tighten the measures further?

The Parliamentary Secretary to the 
Minister of External Affairs (Shift 
Sadath All Khan): (a) to (c).
Altogether 52 persons were detained 
by the British authorities on the 
ground that the passports held by them 
were forged All these persons were 
sent back to India by the UK. 
authorities On their arrival in 
Bombay they were arrested for alleged 
offences under the Indian Penal Code 
Enquiries into their nationality as 
well as the offences with which they 
are charged are proceeding Police 
enquiries are also proceeding with 
regard to the travel agencies and any 
other persons who may have been 
involved in the preparation or the use 
of forged documents

(d) Government have under con
sideration various measures designed 
to prevent travel on forged passports 
and in particular to prevent illegal 
emigration to the UK of illiterate 
persons not conversant with English.



Written Answers KARTBEEA 26, 1661 (SAtCA) Written Aimpert 50-

Gandhi's g m t t l  st

Shri I n i Krtahan Gupta: 
Skurl D. C. Sharma:
Shri Naval Prabhakar: 
Shri Bhakt Danhan:

Will the Minister of Works, Housing 
and Supply be pleased to refer to the 
reply given to Starred Question No 
1031 on the 1st September, 1959, and 
state:

(a) whether Government have 
scrutinised the estimate for the 
Samadhi of Mahatma Gandhi at 
Rajghat;

(b) if so, the result thereof; and

(c) the nature of steps taken so far 
for the construction of the Samadhi?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) and (b). The estimate 
has been scrutinised and sanctioned.

(c) Tenders for the work of pile 
foundations have been invited. Detail
ed drawings and estimates for the 
other parts of the project will now be 
prepared by the Central Public Works 
Department before the award of con
tracts and physical commencement of 
the work.

Radio Station In Sikkim
•Si Shri J. B. S. Bist: Will the 

Mm is ter of Information and Broad
casting be pleased to refer to the reply 
given to Starred Question No. 2069 on 
the 27th April, 1959 and state:

(a) when the radio station m 
Sikkim is likely to go on the air,

(b) the languages m which pro
grammes will be broadcast, and

ĉ) whether Government have any 
plans to establish similar radio stations 
in other border regions such as m 
N.orth UP. and Ladakh or to beam 
special programmes for these areas in 
their local languages or dialects?

The Minister of Information aad 
Broadcasting (Dr. B. V. Keskar): (a)
and (b). Details regarding the setting 
up of the proposed radio station in 
Sikkim are being worked out. It is 
not possible at this stage to indicate 
any precise date for its completion or 
the composition of the programmes.

(c) There are no plans for establish
ing ra4u> stations in these border 
regions A number of A.I.R. Stations, 
are already broadcasting programmes 
for the border regions. It is proposed 
to expand them.

fepon Silk Mill in Assam

1. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Starred Question No. 473 on 
the 14th August, 1959 and state the 
nature of progress made so far in 
establishing a Spun Silk Mill in 
Assam?

The Minister of Industry (Shri 
Manuithal Shah): A statement is given 
below/

Statement

1 Construction of buildings at
Jagi Road is nearing comple
tion.

2 An agreement has been con
cluded with a Japanese firm 
for the import of machinery 
on deferred payment basis.

3 Arrangements have been made
for procuring machinery items 
available in India.

4 Arrangements have also been
made for water supply and 
electricity.

5. The State Government of Assam 
have decided to form a Private 
Limited Company under the 
Indian Companies Act with an 
authorised capital of Rs. 70 
lakhs in shares for running the
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Mill Tba Memorandum and 
the Articles ot Association at 
the Company are being fina
lised by the State Govern
ment.

6. Arrangements are also being 
made by the State Govern
ment to obtain the services ot 
an expert from Japan.

The mil] is expected to go into pro- 
•duction at the end ot 1960.

^Construction of Shop* and Stalls ia 
Government Employees Colonies

2. Shri Phauagar: Will the Minister 
-of Works; H oosbf and Supply be
pleased to state:

(a) whether it is a tact that Gov
ernment propose to build some shops, 
.stalls and flats in the newly built 
colonies for Government employees 
in the South of Delhi; and

(b) when will the construction be 
.completed?

H e  Deputy Minister of Works, 
Homing and Supply (Shri Anil K. 

-Chanda): (a) Yes. Shops, etc., are 
.already wider construction in a num
ber of newly built colonies.

(b) Depending on the number of 
units to be constructed in the various 
^colonies and the dates ot commence
ment of work, the construction is 
expected to be completed between 
December, 1959 and December, 1960.

Export Quotas of Ground-nut Oil
S. Shri Pangarkar: Will the Minister 

,of Commerce and Indnstry be pleased 
to state:

(a) the total quantity of groundnut 
oil for which export quotas have been 
issued by Government tram 1st April 
to 31st October, 1059; and

(b) the names of the ports from 
Which this groundnut oil has been 
shipped?

1 t»  Dtjpnty Minister of O W m  
and Indnstry (Shri Satis* Ghaatm):
(a) No specific quantity was released. 
Th°»e established shippers who have 
utilised the allotments made to them 
in 1958 are granted licences equal to 
their quota as and when they com
plete shipment

<b) Madras, Bombay, Bhavanagar, 
Veraval, Porbandar and Bedi (Jam* 
nagar).

Employment Opportunities in 
Bombay State 11

4. Shri Pangarkar: Will the Minister 
of Labour and Employment be pleased
to state:

(a) whether it is a fact that employ
ment opportunities in Bombay tailed 
to improve during the year 1968-59;

(b) the total number of vacancies 
notified in public sector and those in 
private sector during the above 
period; and

(c) the number of industries closed 
down?

The Deputy Minister of Labour (Shri 
Abld A ll): (a) Employment oppor
tunities are improving but such im* 
provement may not be commensurate 
With the increase in the number ot 
employment seekers.

(b) Public Sector 49,433
Private Sector 3.508

Total 52,989

(c) Complete information is not 
available.

Unemployment In Bombay State
5. Shri Pangarkar: Will the Minister 

of Labour and Employment be pleased 
to state:

(a) the comparative figures af the 
registered unemployed persons during 
the last six months in Bombay State;

(b) the number ot unemployed 
graduates, intermediate* and matricu
lates registered during the Mtme 
period; and
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(e) th« facilities tv iiitilt for train
ing in technical aad vocational iub> 
Jecto to fulfil the need* for skilled 
personnel and to solve the unemploy* 
ment problem in that State?

The Deputy Minister of Labour 
(Shri Abid All): (a) and (b). The 
information is given in statements X 
and II below:—

I. No. on Live Register at end of 
the month.

Month No. on the Live 
Register at end of 
the month.

(1) (2

1959
April 1.74.736
M*y *.77,747
Jim* i.*7,S»
July l .95.101
August 1.99.709
September 2tOM68

II.

CATEGORY No. on the Live Register 
at end of each quarter.

March June September 
*59 ’59 ’59

(») (*) (3) (4)

Matricnlatei 49,809 5*.«53 60,694

Intermediate* 2,336 3,308 3,399

Graduates
\ 3.867 5.014 3.599

fc) At present there are 20 Indus- 
*4*1 Ttaihing Institutes in the State
*  Bo«abay lor which 182 seats in

vocational trade* and 5,039 aeate is 
technical trades have been sanctioned, 
under fhe Training Scheme* for 
Craftsmen, under the D.GR. & K. 
Scheme.

Production of Magnesia CUakor

C. Shzl Vldya Charan Shakls: Will 
the Minister of Commerce and late* 
try be pleased to state:

(a) the present annual production 
of magnesia clinker in the country;

(b) how much of it is required ter 
internal consumption;

(c) whether it is a fact that there 
is considerable scope for the export of 
magnesia clinker to Japan; and

(d) if so, what steps are being 
taken to promote its export to Japan?

lb* Deputy Minister ef Cananeree 
and Industry (Shrl Satish Chandra):
(a) About 47,000 ton*.

(b) About 30,000 tons

(c) Yes, Sir

(d) Exports to Japan are already 
improving.

Manufacture of Cats, Jeeps aad Trucks

* 7. Shri Aairudh Sinha: Will the 
Minister of Commerce and Indastry 
be pleased to state’

(a) the number of cars, jeeps and 
trucks produced by the different auto
mobile manufacturers during 1059 
upto the 30th September, and

(b) the percentage of indigenous 
components used by different units?
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Ik* Matter at Industry (SkrfMaaakhal Shah):

Nos
(a) C a r s ..........................................8ogo

J«ps . . . .  3942
Trucks (including buses) . 1367a

(4) The p;rce-i£ages of indigenous content in the (main models of) vehicles produced in the 
country arc as follows:

Name of the Unit Model of vehicle Petoertage of indigenous 
content

2, M/s Hindustan Motors Ltd; (t)Hmdu»«n Ambassader Car 
Calcutta. 73'4%

(u)Bedfored Truck Scheme started recently
t. Mrs Premier Automobiles Ltd., (1) FUt'noo* car 

Bombay
00 Dodge 3 ton i65”W.B. 

Truck

56-6%
62%

J.M ’s Standard Motor Products of Standard ‘10’ car 
India Ltd., Madras 49 4%

4. M ’s Tata Locomotive &£ngg. Co. Tata-Mercedes-Bcnz 
Ltd., Bombay i65”W.B.Truck <54-4%

3. Ms. Ashok-Lcyiand Ltd., Madras Leyland ‘Comet* 163” 
W.B. Truck

6»%

6. M/s Mahmdra & Mahindra Ltd., WiUys Jeep 
Bombay

66-1%

These percentages are worked out 
bjr comparing the C.I.F. price of the 
imported components (finished and 
semi-finished) with the ex-factory cost 
of the vehicle in the country.

Lemon Gnus Oil
& Shri A. K. Gopalaa: Will the 

Minister of Coauneree and Indastry 
be pleased to state:

(a) the quantity of lemon grass oil 
exported from Kerala during 1956-37 
and 1957*98;

(b) the price prevailing during the 
same period; and

(c) whether the price has declined?
The Depaty Mtahter <rf Cmm

m* ladMtor (BM S*m  Chandra):

(a) State-wise export figures are not 
available. The total exports from 
India for the two yean were 22.10 and 
30-50 lakh lbs. respectively.

(b) 1856-57 Its. 69-50 per 16’5 lbs.
1957-58 Rs. 50 00 per 16 5 lbs.

(c) The price has shown *n upward 
trend in 1959.

Industrial Estate at Batala

9. Shri D. C. Sharma: Will the 
Minister of Commerce and Wdnatry be 
pleased to reler to the reply given to 
Unstarred Question Ho. S3 on the 3rd 
August, 1959 and state the up-to-date 
progress ota.de ia constructing build* 
ings for the Industrial Estate at Batala 
in district Gurdaspur?
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H » MtoHfeit 1  latfostry (Shri
Vannbhai Shah): The land has been 
f  Vg" possession of tor Industrial 
XState at Batala. The site plan has 
been prepared and the Town Planner 
Ja making the layout plan of the 
Estate The responsibility for plan
ning and construction of Industrial 
Estates u that of the State Govern
ment

Tungsten Carbide
10. Shri D. C. Sharma: Will the 

Minister of Commerce and Industry
be pleased to refer to the reply given 
to Unstarred Question No 24 on the 
3rd August, 1959 and state the decision 
since taken on the schemes for the 
manufacture of tungsten carbide by 
private entrepreneur?

The M1" 1***1" of Industry (Shri 
Mannhhal Shah): The schemes received 
were considered and it has been 
decided

(1) to grant a licence to one new 
unit for the manufacture of tungsten 
powder (from the ore stage) tips and 
tools with a capacity of 24 tons per 
annum capable of being expanded to 
60 tons

(2) to grant a licence to an existing 
unit manufacturing tungsten carbide 
from imported powder for the capa
city of 6 tons per annum already 
achieved by it

(3) that parties undertaking the 
processing of assembling|bracing of 
tips, could do so, if they so desired.

Acquisition of Land in Lhasa
U. Shrl D. C. Shanna: Will the 

prime Minister be pleased to refer to 
the reply given to Unstarred Question 
No. 47 on the 3rd August, 1859 and 
state the further progress since made 
in regard to the proposal to acquire 
n fh iii lands and buildings in Lhasa 
(Tibet)?

the Prime Minister and Minister of 
»i Affairs (Shri Jawaharlal

M m ); The lywrf has since been taken

over by the Chinese Military Control 
Commission who are not willing to 
sell it The proposal has therefore 
fallen through.

Indians Arrested by Chinese
12. Shri D. C. Shanna: Will file 

Prime Minister be pleased to state:
(a) the total number of Indian 

citizens arrested or held in custody by 
the Chinese from border areas of 
India during 1959-60 so far,

(b) the steps taken to get them 
released, and

(c) the number of Indian citizens 
still in Chinese custody’

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehrn). (a) So far as we know about 
37 Indian citizens or Indian protected 
persons are detained by the local 
Chinese authorities in Tibet

(b) and (c) The Government of 
India have taken up the question of 
the relase of these persons with the 
Chinese authorities at various levels. 
All possible and reasonable steps will 
be taken to get the release of these 
arrested persons

Migration of Indians from Ceylon
13. Shri D. C. Shanna: Will the 

Prime Minister be pleased to state the 
number of Indians who have migrated 
from Ceylon to India since June, 1859*

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehrn): 2,622 Indian nationals left 
Ceylon during the period from 1st 
June, 1959 to 30th September, 1959, 
1,258 of them on being served with 
quit notices by the Government of 
Ceylon and 1,364 voluntarily

Atomic Fuel Fabrication Plant
14. Shri D. C. Shanna: Will fhe 

Prime Mfr^nr be pleased to refer 
to the reply given to Unstarred 
Question No 19 on the 3rd August, 
1059 and state the latest position with
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regard to th« setting up of an atomic 
fuel fabrication plant in the country?

The Prime Minister aad Minister ot 
External Attain (Shri Jawaharlal 
Nehru): Apart from a few minor 
finishing items, the building has been 
completed. All the equipment has 
been commissioned and tested for per
formance under continuous produc
tion scale operations and sample fuel 
elements for the Canada-India Reactor 
produced in the plant were sent to 
Atomic Energy of Canada Ltd. on 
October 3, 1959, for irradiation testa.

Unemployed Graduates Registered 
with Employment Exchanges

IS. Shri D. C. Sbanaa: Will the 
Minister of Labour and Employment 
be pleased to state the number of un
employed graduates remaining on the 
Live Registers of various Employ
ment Exchange* In India as on the 
1st September, 1959?

The Deputy Minister ot Labour 
(ghri AWd A ll): 43,908 as on 30th 
September, 1959. This is the latest 
quarterly figure available.

Goa

!•> Slul D. C. Sharma: Will the 
Prime Minister be pleased to state:

(a) the number of displaced families 
which have come from Goa since June, 
1959 due to conditions prevailing 
there;

(b) whom they have been settled;

(c) whether Government have 
rendered any financial at other assist
ance to them; and

(d) if so, the nature thereof?

She Itta e  M atter aad Minister 
af External Alfalfa (Shri Jawaharlal
Nehru): (a) and (b). Thera have 
bpen no reports of displaced families 
having come from Goa since June 
1939 as «  result of conditions prevail

ing these. However, seme individual 
qmbs including five political prisoners 
pleased by the Portuguese authorities 
ttftve reached Bombay.

(c) and (d). Whenever Govern
ment are approached for financial or 
other assistance such requests are 
considered sympathetically and such 
assistance, as is possible, extended.

ladartrial Development of Delhi

17. Shil D. C. Shanna: Will the 
Minister of Commerce aad ladastry
be pleased to state the total amount 
spent by the Central Government on 
the industrial development of Delhi 
dtjring the First and the Second live 
ypar Tlan periods separately?

Ike Minister of industry (Shri 
Mfamibhai Shah): An amount of 
R*. 69*81 lakhs and Rs. 144*97 lakhs 
was spent by the Central Government 
for industrial development of Delhi 
during the First and Second Plan 
(j956—59) periods respectively.

Industrial Estate at Agra

18. Shri D C. Shanna: Will the 
Minuter of Commerce aad ladutry 
be pleased to refer to the reply given 
to Unstarred Question No. 32 on the 
3rd August, 1959 and state the up- 
to'date progress made in the cons
truction work of Industrial Estate at 
A/ra?

The Mtnteter of Indnstry (Shri 
Meanbhal Shah): A statement is
fi«ren below:—

Statem en t

The Uttar Pradesh Government 
propose to construct 120 sheds in the 
In d u stria l Estate at Agra. The cons
triction work in respect of 31 sheds 
lu* been entrusted to the Improve* 
mint Trust, Agra and that in respect 
o f the remaining 89 sheds has been 
entrusted to P.W.D. Agra. The eon- 
ttfuction of 84 sheds tau been oopn- 
pllted. S3 more sheds are at vartyn
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stafss at construction the details of 
which as follows:—-

Units
1. Foundation ready 9
2. Plinth level g
S. Window level 6
4 Tnm  level 84

53

Agra Electric Supply Co, is making 
arrangement* to supply 360 kW to the 
Industrial Estate from the existing 
supplies.

The Executive Engineer, Local Self 
Government Engineering Department, 
Agra, is making arrangements for 
water supply Work on distribution 
system and over-head tank is to be 
started shortly

Import and Export of Cotton
f 8hri Shree Narayan Das:

«  J Shri Baas Krisfaan Gupta:'
' ] Shri AJit Singh Sarhadl: 

^Sardar Iqbal Singh:
Will the Minister of Commerce and 

Industry be pleased to state*

(a) whether there has been any 
shortage in cotton supply at home 
during 1959 so far;

(b) if so, the extent of such short
age estimated,

(c) whether as a result of such 
shortage, there has been any libera
lisation of cotton imports,

(d) if so, the extent of such libera
lisation giving the value of imports,

(e) how these imports compare with 
the figures of the previous year,

(f) whether the shortage of cotton 
at home has affected the export pro
gramme of cotton; and

(g) if so, the extent to which expart 
would be affected*

D m  Minister ol Commerce (Shri 
Kaaaago): (a) to (g) A statement 
giving th* required information u 
given below:—-

Statemzmt

(a) to (e) Scarcity of supplies of 
cotton might have been felt by a few 
nulls on account of a small carry
over at the end of the last season con
sequent on a comparatively low ciop 
during that season. This scarcity was 
to a certain extent accentuated m the 
beginning of the season due to report
ed failure of cotton crop in certain 
areas but the position has changed 
as further reports about cotton crop 
during the current season are not dis
couraging No liberalisation of im
ports has, therefore, been made so far 
Government are, however, watch ng 
the situation

(f) and (g) The exports had in 
fact increased in the last season. Toe 
position for the current season can be 
assessed only at a later stage.

Indian Property in Ceylso
20. Shri Bam Krishna Gupta: Will 

the Prime Minister be pleased to
refer to the reply given to Unstarred 
Question No 2165 on the 4th Sep
tember, 1959 and state at what stage 
stands the question of claiming com
pensation on account of damages caus
ed to the properties of Indian nationals: 
in Ceylon*

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): The question of claiming com
pensation on behalf of Indian
nationals can be considered only if the 
Government of Ceylon decide to pay 
compensation to their own nationals, 
which they have not so far done

Barter Deal with USA.
21. Shri Bam Krishaa Gupta: Will 

the Minister at Commerce aad In
dustry be pleased to refer to the reply 
given to Starred Question No 318 on 
the 11th August, 1959 and state at 
what stage stands the barter proposals 
for U 8. cotton against Indian mica*

The ‘ o f Coauneree (Shri
Kannngo): The barter proposal lor 
US. Cotton against Indian mica has 
been rejected since American Cotton
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is already being imported under 
PL. 480 Programme and mica is being 
exported through normal trade 
■channels.

Shipment «f Bauxite

S . Shri Ram Krishaa Gnpta: "Will 
the Minister of Commerce and In-
4n try  be pleased to refer to the reply 
given to Unstarred Question No. 1941 
■on the 1st September, 1958 and state:

(a) whether the negotiations with 
Japan for shipment of bauxite from 
India have since been concluded; and

(b) if so, the result therof*

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
<,a\ and. (,h\. Discussuuvs. tuelsl tecss*.- 
ly m Japan showed that there is no 
immediate prospect of export of Indian 
Bauxite to Japan for the Aluminium 
Industry.

.Surgical Instruments and Appliances
rShri R. C Majbl:

„  j  Shri Snbodh Hansda:
Shri S. C. SamanU: 

ĵ Shri Pangarkar:
Will the Minister of Commerce and 

Industry be pleased to refer to the 
reply given to Starred Question 
No. 823 on the 3rd March, 1959 and 
atate:

(a) the recommendations made by 
the Panel for Surgical Instruments 
and Appliances in its report; and

(b) the steps taken so far to imple
ment the same?

The Minister of Industry (Shri 
Maaubhal Shah): (a) and (b). A 
statement is laid on the Table of the 
House. [See Appendix I, annexure 

JNo. 3].
Chemical Analysis of Ferro Alloy

rShri Subodh Haneda:
-M. -i Shrl S. C. Samanta:

[Shri R. C. Majhl:
Will the Minister of Commerce aad 

fadustry be pleased to state:
(a) whether comments on the draft

gt^ndards for methods of chemicals 
an^lyais of Ferro Alloy have been 
revived;

(b) if so, th« nature of the com
ments received; and

(e) whether any further comments 
arf necessary?

•The Minister of Commerce (Shri 
Kjnungo): (a) Yes, Sir.

(b) and (c). The comments that 
h*ve been received are with a view 
to modifying certain methods includ
ed in the draft standards. These 
comments will be examined by the 
Sectional Committee concerned of the 
Indian Standards Iustitution scheduled 
to meet a'bout the end ol "December, 
1959 or early in January I960, before 
th& standards are finalised.

Cooperative Societies In Coal Fields

rShri Snbodh Hansda:
25. V Shri S. C. Samanta:

^Shri R. C Majhi:
Will the Minister of Labour and 

Employment be pleased to state:

(a) how many Co-operative Societies 
â e at present functioning in the coal 
fields of West Bengal;

(b) what are the functions of those 
societies;

(c) whether any grant-in-«id is 
gjven to those societies; and

(d) if so, the amount of grant-in- 
ajd given uptil now?

The Deputy Minister of labour 
(0hrl AMd A ll): (a) 32.

(b) To provide loan ftnaacer aad 
consumer goods to members at reascn- 
aple rates.

(c) Yes.

(d) Upto the month of Setptomber, 
1059, a sum of Rs. 804 has been paid.
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Imrmt af I f — inr M

/S h ri 8. C. Samanta: 
**\Bbri Sabedh B u A :

Will the MinUter of Commerce u d  
Industry be pleased to itate;

(•) what u the yearl> consumption 
of Damodar Batu (Dhupresin) m the 
enmity;

(b) how much had been imported 
during the last three years (year- 
wise);

(c) whether the internal resources 
have been fully tapped,

(d) how much is available from 
the Andaman and Nicofcar Islands;

4

(e) whether the import licence tor 
Gum Arabic has been tagged together 
with Dammer Batu Licence; and

(f) if so, whether in this process 
indigenous Dammer Batu is facing a 
crisis?

the of Commerce (Shri
Kanango): (a), (c) and (d). Precise 
mformatr'* is not available

(b) Dai' • sr Batu (Dhupresin) is not 
speciflcall} jown in the Indian Trade 
Classification Import of resin batu 
during 1957, 1958 and 1959 (January— 
July) has been a« follows —

Year Quantity Value
(inewts.) in'oro’ ofRs.

*957 32.013 mBi
195* 3>,*73 3»*oj
1959 , 38.303 1,9390aanaiy.JuJ3O

(e) Since April—September, 1959 
licensing period, Danuner Batu is 
shown under a separate item vide
S. Ho. 48(a) m Part IV of the Import 
Trade Control Schedule.

(f) Daw not arise in view of the 
answer to put (e) above.
*?<Ai) U P -4 .

■anwfaliliii af M a r Village (M U )
27. Shri Valvi: WjII the Minister 

of BeteMKtatfen and Minority J S m
be pleased to state:

(a) whether it is a fact that the 
work of remodelling of Tehar Village 
on Najafgarh Road ip Delhi has been 
started; and

(b) what will be the cost ot this re
modelling’

The Deputy Minister of Rehabilita
tion (Shri P. s. Naakar): (a) The
Delhi Development Authority is rfn-m 
that work We are informed that 
engineering survey and detailed esti
mates etc have been completed by 
that Authority and the actual deve
lopment work will now be started.

(b) About Rs 7 70 lakhs 

Fertiliser Plant at Bombay

2ft. Shri Banmafert: Will the
Minister of Commerce aad Indnstry
be pleased to state

(a) whether it is a fact that the 
Nangal Fertilisers Ltd. have submit
ted a report to Government on their 
negotiations with the oil companies on 
the pnee and availability of refinery 
gases for the proposed fertiliser plant 
at Bombay;

(b) if so, the salient features of the 
report, and

(c) the action taken by Government 
thereon’

Ike Deputy Minister et Commerce 
aad Indnstry (Shri Battm Chandra):
(a) An interim repor* nas been re
ceived from the Hindustan Chemicals 
and Fertilisers Limited

(b) Negotiations have not sc for 
been finalised and it will be premature 
to disclose information on the subject

(c) Does not arise.
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M nkB IM hs d  m Mm (|  PanoM
fa UP.

M  /  Shri 8. M. fca iijM i 
*\8bri Pudgnbl:

W i n  the Minister of BebabilltaUea 
aad MfanHty A fltin  b« pleased to 
atate the amount given to U.P. Gov
ernment during 1988-59 for the re
habilitation of displaced persons from 
But Pakistan in U.P.?

The Deputy Minister of BehaMllta- 
tSeo (Shri P. S. Naskar): A sum of 
Rs. 51'08 lakh was sanctioned during
1958-59 for the rehabilitation of 1032 
agriculturist families from East Pakis
tan in UP. Of these 592 families 
have already been moved to the re
habilitation colonies.

Tibetan Buddhist Monastery ia 
Jalpaiguri

M. Shri P. C. Borooah: Will the 
Prime M lrH r be pleased to state:

(a) whether it is a fact that a 
Tibetan Buddhist Monastery will be 
aet up in Jalpaiguri (West Bengal); 
and

(b) if so, the details thereof?
Urn Prime Minister and Minister 

« f  External Affairs (8hri Jawaharial 
Nehru): (a) and (b). There is no
proposal to establish a Tibetan 
Buddhist monastery in Jalpaiguri. It 
is proposed, however, to convert the 
* n «  Tibetan Refugee Camp in West 
Bengal into a permanent place of 
residence for about 1,500 student 

from Tibet, to enabl* them to 
continue their religious studies.

Entry of Pakistanis In Jammu
*#L  Shri P. C. Borooah: 'Will the 
Prime Min War be pleased to state:

(a) whether it is a fact that three 
Pakistanis entered into the Indian 
territory on the night of 17/18 Sep
tember, 1959 and tried to take away 
same cattle from the village of 
Brambia in Deva Batala Area about 
BO miles Wait of Jammu; and

(b) U so, the action taken in the 
matter?

Ifca Pttee tttafctar tad Minister 
af Extensa! A lt o  (Shri A w diuhl
Nekra): (a) On the night of Septem
ber 17/18, 1959, three PAX/P0K 
civilians carried away one head o f 
cattle from village Brambia about 22| 
miles West of Akhnur and about 1} 
miles on our side of the cease-fire line.

(b) The villagers chased the cattle 
lifters and recovered the cattle. There 
were no casualties.

Indian Temple at Baka
S t Shri P. C. Borooah: Will the 

Prime Minister be pleased to state:
(a) whether it is a fact that there 

is an Indian temple at Baku in th* 
U.S.S.R.; and

(b) if so, whether there is any pro
posal to trace its origin and history 
and study the inscriptions?

The Prime Minister aad Minister 
of External Affairs (Shri Jawaharial 
Nehra): (a) There are the remains 
of an old monastery and temple at 
Baku. Inscriptions on it are in San
skrit, Gurmukhi and Persian. Travel
lers have described it as “Ateshgah” 
or a temple of fire worshippers. It 
appears that there was an Indian 
colony at Baku in the old days, but 
it has not been proved that the temple 
is Indian in origin.

(b) There is no proposal for further 
investigations into this matter. A 
summary of an article on the "History 
of the Temple of Fire-Worshippers at 
Surakhan” by Madame Ashurbeli is 
placed on the Table of the House. [S** 
Appendix I, annexure No. 4.] TTiis 
gives some account of this temple.

iiihw  h f lw e  w*c h u t  m

tcmfMr :

vxpi f t  f t t  to:
(«r) wTftnroT
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tfemr farr *?

(w ) if*  wtf * *

PwHi www fw i iN w  
(«ft tlfiwr }•  in r  ) : («p) 

f w n t f  * n r f ? a : *rr?> t f f c n  t o  *  
f w  v fr o fa  ^fsftaRT«nftyr 
^arrtf arr*r«i?r*rffr jsv fa t 

^TTf«n p th ^ r w t sr^tft *nrr$ 1 

(w ) tot«t feT ^  $m  1

wm T W n w m  v w f w  V
flnrm f m  

«ft W H  :
•ft TTMfWf vpx :

wrfiraf% wwm «ftr fonwiprr
^  T̂T-T *?r ?«TT V*»T fr:

(* )  w t *thrt vnr? smr f  
ftr*r«mf *rarcfr ̂ wfaTfwt 

flrcr* * r v t r ^ r r fW f  v *
f  TO firSRTT | ,  «TWTO *ff VfOTlf
l?tx$ (4 t o t  q§^rc
v f tfr̂ r ’Tfrn tott

( « r )  jtP t  ? r ,? fr  fl r r s r c  v t  w  
far* *  w t «Fmr£f ^  t t  
A n n * ’

f*Wfai WTO W l iw w  *hft
(*ft mo mo )• (v )  1

(w ) »*€r*r farr l̂r &m 1 

r t f  q iif m  m m

w  t* :
\ «ft m w m  :

**rr w fam  mn r tto w fr  *n? w zn 
titvfr fftt ftr :

(w) u * « t o r  # f*«rt 
**? *  ^<r *r*HR*w; iftr

(v )  flT  HI WWW Vt^V^
tot wt*ft wqmwfr *s* tw 
v n w a n ff v t'jrr ^  v tf 
*ftapn | ?

ivtar «hft (tft * p if  <n$):
(v )  *jw

wt*m  v  tpffcrc *rrora fW  to, 
fapw w r  v  

{* )  ^  WflSS <rafa *  x** w(§ f i t  to t ajtff **n*ira«ft 
«pj*rf?r ^fr*T3fr | i  t v  4 « r  
*wrr vrtflr *wrc*r*tT5T f  * 
^nr$5T vt VTWtTsni

1 1

fpm m  stw  k  wnft vr ftwm

tWfWT Ipr :

yrn ifawi TOT̂ wftn »rfr?r? w rt 
m  vu r ftr.

(v ) mrfi it fa^FT #  M  
f^rr^TgifisT v  f>RH ^ rw w vT T | 

«rtr

(»t) h ^?T-^k m
srt§ antff t  ’

{4 t »n fnf w ?) :

(V ) Ttar vqr I

(<ff) ?̂ T v4i A (?) «TZ|
(^ ) ^  (^ ) ^  (Y)(n) WT5T (%) *rfK (4) TOHT 

«rrf̂  5tt#? 1

Aatooutic Looms for Punjab
37. Shri D. C. Sharma: Will the 

Minister of Commerce and Xndaatnr 
be pleased to state:

(a) whether it is a fact that the 
Punjab Government has requested
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the Central Government for provid
ing 500 automatic looms to avert t  
crisis in the textile industry in 
Amritsar;

(b) if so, the action taken by G o v 
ernment thereon; and

(c) the total expenditure to be 
incurred on that account?

The Minister of Oommeree (Shri 
JbMMBgo): (a) No such request has 
been received from the Government 
of Punjab.

(b) and (c). Do not arise
Loans to Industries at Faridabad
38. Shri Ajtt Singh 8arhadi: Will 

the Minister of Commerce and Indus
try be pleased to state the names of 
the Industries at Faridabad which 
have taken loans from the Rehabili
tation Ministry and the conditions 
under which these were given?

The Minister of Industry (Shri 
Manathai Shah): A statement giving 
the information is laid on the Table 
of the House [See Appendix I, 
annexure No. 5 ]

Export of Fruits
St. 8hri Ajit Singh 8arhadl: Will 

the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Unstarred Question No 259 
on the 6th August, 1959 and state*

(a) whether any measures have 
been taken to augment export of 
fhiits to different countries; and

(b) if so, with what results?
She Dtpety Mtnfstar of Commerce 

awl IndMtry (Shri Satish Chandra):
(a ) Yes, Sir. Our Missions abroad 
have been asked to stimulate imports 
of Ifcdian fruits. Tin plate allotments 
are made to exporters of processed 
and tinned fruits.

(b ) Bxportc are showing an upward 
trend.

Film Worker*
40 Shri D. C. Sharma: Will the 

l&ttster of Ltbasr aad Tagplnywiwat

be pleased to rater to the reply given 
to Starred Question. No. l l t t  on ttw 
4th September, 1989 and state:

(a) the progress made in regulating 
the working and. service conditions of 
film workers; and

(b) the result thereof?

The Deputy Mlnteter of I r t iw  
(Shri AMd A ll): (a) and (b). A*
already stated the Government of 
Bombay is attending to this matter.

International Film Festivals la 1WMI

41 Shri D C Sharma: Will the 
Minister of Information aad Broad
casting be pleased to state the names 
of Indian films that were sent to 
International Film Festivals held 
during the year 1959-60 so far9

The Minister of Information aad 
Broadcasting (Dr. Keskar): a state
ment is laid on the Table of the 
House [See Appendix I, annexure 
No 6 ]

Documentary Films on Power 
Projects

42 Shri D. C. Sharma: Will the 
Minister of Information and Broad
casting be pleased to state:

(a) whether it is s fact that Gov
ernment have decided to produce 
documentary films on various power 
projects of the country, and

(b) if so, the broad details ot the 
programme?

The Minister ef Informs tUm and 
Broadcasting (Dr. Keritar): (a) Films 
on power projects a n  being produced 
since 1949. In fact they form an im
portant section of our Him production.

(b) A list of films produced already 
and those now under production is 
placed on the Table of the House. 
[See Appendix I, annexure No. 1 }
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KuHCt af Cotton Meeocoeds
f  Shrimati h ra A t Krishnan: 

a , «< Shri Mail M 4y:
Î Bhrl Warior:

Will the Minister of Commerce aad 
l ad—tty be pleased to state -

(a) wbat was the total quantity of 
cotton piece-goods exported in 1958 
and 1959 up-to-date, and

(b) what was the earning there
from*

The Deputy Minister of Commerce 
and Industry <Shri Satish Chandra):
(a) and (b) The quantity and value 
of cotton piecegoods exported from 
India in 1958 and during January- 
July 1959 were as follows —

Quantity Value
'*000’ YJ») (‘ooo’Rs)

I9*b 616,740 4<i,48,86
1959 (u£ *0 the end of July) 380,12s a«,65,28

Employees State Insaranee Scheme
u  f  Shri Kunhan:

\  Shri T. B Vittal Rao:
Will the Minister of Laboar and 

Employment be pleased to state.

(a) the progress made so far with 
regard to extension of medical bene
fits to the families of insured workers 
under the Employees’ State Insurance 
Scheme,

(b) when the scheme is likely to 
be extended to Ahmedabad,

(c) the number and names of other 
places where this benefit is also like
ly to be extended, and

(d) how many beds have been 
reserved in the various sanatoria for 
TJB. patients covered by the Scheme?

The Dcpoty Minister of Laboar 
«**» AIU AM): (a) Medical benefit 
has bean extended to 4,04,909 family 
wnttt (U. 12,1*.900 beneficiaries)

(b) The State Government had 
decided to implement the Scheme m 
Ahmedabad during the Second Flan 
period, but no target date has been 
so far fixed

(c) Medical benefit under the 
Scheme is likely to be extended to 
families of insured persons in 
more places, m e, Alleppey, Quilon, 
Tnchur, Ernakulam, Alwaye, Alagap- 
panagar, Trivandrum, Kozhikode and 
Feroke by the end of January, 1980.

(d) 684

San Francisco International Film 
Festival

45. Shri 8 A Mehdi: Will the 
Minister of Information aad Bhr4*
carting be pleased to state

<a) whether some Indian films had 
been entered for the Third Annual 
San Francisco International Film 
Festival, and

(b) if so, the names of the films?
The Minister of Information 

Broadcasting (Dr. Keskar): (a) Yes. 
Sir,

(b) (1) Feature film
“Apur Sansar” (Bengali)

(11) Documentary films

(1) "Radha Krishna” (English)
(2) “Taj Mahal” (English)

Development of Billy Kegioos of 
Panjab

f  Shri Hem Raj:
M j  Shri Daljit Singh:

1 Shri S C. Samaata’
^Shri D. C. Sharma:

Will the Minister of Planning be 
pleased to refer to the reply given to 
Unstarred Question No 73 on the 3rd 
August, 1959 and state

(a) whether the Programme Adviser 
of the Planning Commission has since 
diacussad the proposals Swr the 
development of hilly nagtaps of
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Punjab with the State Government; 
•ad

(b) it io, the result thereof?
Ike Depaty Minister of Planning 

(Start 8. N. MUhra): (a) and (b). 
The Programme Adviser is discussing 
the proposals with the Punjab Gov
ernment on 19th November, 1959.

DentqauBt of lta* ladosbry ia 
t a jik

47. Shri Hem BaJ: Will the Minister 
at C— a w n  aad Industry be pleaaed 
to state:

(a) the money spent by the Indian 
Tea Board for the development of tea 
la the Punjab and Himachal Pradesh 
ia the years from 1955 to 1958 year- 
wise, as well as item-wise; and

(b) the money allotted by it for 
development during 1959-60, item- 
wise?

Tb» Minister of Commerce (8hri 
Kaaaagv): (a) Nil.

(b) 'With a view to reorganising 
and rehabilitating the tea industry in 
the Punjab, the Tea Board, as early 
as 1957, agreed to raider financial 
assistance for the setting up of a Cen
tral Tea Factory in Kangra. The 
Government of Punjab were request
ed to draw up a detailed scheme for 
the purpose. No such scheme has so 
f&r emanated from the State Govern
ment

A  provision of Rs. 1 lakh has been 
made in the sanctioned Budget Esti
mates of the Board for 1959-60 for the 
Project

In -the meantime, the Director of 
Production Control attached to the 
Tea Board, who carried out an inspec
tion of the tea industry in Kangra 
and Himachal Pradesh in February 
1889, has expressed doubts about the 
feasibility of the Scheme due to 
several reasons. The objections put 
forward by this officer have been 
communicated to the Punjab Govern
ment The State Government have 
very recently informed the Central 
Government that they have set up a

Committee to go into the question at 
••Wag up e Co-operative Society 
for running a Tea factory. Goyern- 
ment are awaiting the —  
views of the State Government in the 
matter.

The Director ot Production Control 
h*s also expressed an oplnico that 
the first essential pre-requisite for 
putting the tea industry in 
Pradesh on a sounder footing ia an 
improvement in the method at tea 
cultivation in the larger wimt^r ot 
small growers’ estates. He ha* 
recommended the setting up at aa 
advisory service for the growers. 
In pursuance of this recommendation. 
the Government of India have 
tioned the creation of the post of one 
Field Advisory Officer in the Tea 
Board for Kangra and M&ndi for 
advising the small growers of these 
areas on improved and upto-date 
methods of tea cultivation. The post 
is expected to be filled up shortly.

Match aad Bid! Industries

48. 8hrf Dasani His Deb: Will the 
Minister of Commeroe aad Industry
be pleased to state:

(a) whether the match and bid! 
industries of Tripura have sought any 
protection from competition of pro
ducts imported from outside; and

(b) if so, whether Government pro
poses to give them any such protec
tion?

The Minister ot Industry (Shri 
Maaubhai Shah): (a) and (b). Only 
one unit manufacturing Safety 
Matches in Agartala in Manipur State 
has represented the matter and the 
matter is under consideration of the 
State Administration.

Palp aad Paper Mill ia Aiaaa
49. Shri Wasamatari: Will the Minis

ter of Commeroe aad Industry he
pleased to state:

(a) whether any proposal had been 
submitted by the Government at 
Assam to set up a Pulp and Paper 
Mill in that State;
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(b) if so, 1b* detail* thereof; and
(e) the progra— made to far?
H i  M aW w af fadwtry (8hrf

Tlffn—f^** B A ) : (a) The Govern* 
rnj«t of Assam have not submitted 
any proposal to set up a Pulp and 
paper SOU in their States;

(b) and (c). Do not arise.

Ham Building Co-operative Societies 
In Delhi

f  Shrl Badha Raman:
\Shrf K. B. Malvia:

Will the Minister of Work*, Homing 
aad Supply be pleased to lay a state
ment showing:

(a) the number of house-building 
co-operative societies that exist in 
Delhi and how many of them have 
acquired lands or have succeeded in 
building houses;

(b) the facilities Government offer 
to such societies;

(c) whether Government have 
lormulated any definite scheme to 
regulate and help these societies to 
function on healtheir lines; and

(d) if so, the details thereof?
The Deputy Minister of Works, 

Booainr and Supply (Shri Anil K, 
Chanda): (a) and (b), The relevant 
information is being collected from 
the Delhi Administration.

(c) and (d). Co-operative societies 
of industrial workers with incomes 
not exceeding Rs. 350 per month ar% 
eligible for the grant of financial 
assistance from the Central Govern^ 
ment for construction of houses based 
on 25 per cent of the approved cost 
at outright grant and 55 per cent as 
long-term loan. Co-operative socie
ties of persons with incomes not ex
ceeding Hs. 500 per month are also 
eftg&fe for grant o f loan assistance 
under the Low-Income Group Housing 
Schama for construction of house*. 
B ob  the schemes are administered

through the Delhi Administration 
which renders necessary assistance to 
the prospective house-builders.

Import of Air CnaWtluiilng Eqafpnwnt
51. Shrl V. P. Nayar: Will the 

Minister of Commerce aad Industry 
be pleased to state:

(a) whether any preference is 
given to Hospitals in importing air 
conditioning equipment; and

(b) if soi, the total value of imports 
of sir conditioning equipment for use 
in Hospitals in 1958-59?

The Minister of C w sm w  (Shrf 
Kanungo): (a) No, Sir.

(b) Separate figures of import of 
air conditioning equipment for use in 
Hospitals are not available.

Migrations from Pakistan

St. Shrl Daljtt Singh: Will the 
Prime Minister be pleased to state:

(a) the number of applications for 
migration certificates received during 
the second and third quarter of 1859 
in the office of the Indian Deputy High 
Commissioner in Dacca; and

(b) the number who were granted 
migration certificates during the same 
period?

The Prime Minister aad Minister 
of External Affairs (Shrl Jawaharlal 
Nehrn): (a) and (b). The figures
requested in the question are as 
follows:—

2nd 3rd 
Quarter Quarter

(1) Number o f applications 
received 1586 1844

(ii) Number of migration 
certificates issued 778 1038

(iiONwmber of persons 
covcred 1759 2242

Note: Migration certificate is issued 
in favour of the head of the family 
only and not for each individual 
member of family separately.
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58. Shri V. P. Nayar: Will the 
Minister of Oaw wwt  i m  Indastay 
lie pleased to state the estimated 
annual requirement of Calcium Car
bide when the three Steel Projects in 
Public Sector go into full production?

Hie Minister of Indasfary (Shri 
Mannbhal Shah): When the three 
Steel Projects in Public Sector go into 
full production the annual require
ments of calcium carbide are esti
mated to be 20,000 tons.

12.02 hro.

OBITUARY REFERENCES
Mr. Speaker: I have to inform the 

Rouse of the sad demise of four of 
cur friends, namely, Shri K. M. Jedhe, 
Dr. John Matthai, Syed Mohammad 
Ahmad Kazmi and Rev. J. J. M. 
Nichols Roy.

Shri K. M. Jedhe was a sitting Mem
ber of Lok Sabha from the Baramati 
Constituency of Bombay State. He 
was also a member of the former 
Central Legislative Assembly, Con
stituent Assembly of India and the 
Provisional Parliament. He passed 
away at Poona on the 12th November, 
1859, at the age of 63.

Dr. John Matthai was a member of 
the former Legislative Assembly of 
India in the years 1936 and 1946. He 
was also a member of the Constituent 
Assembly of India and the Provisional 
Parliament He was Minister for In
dustry and Supply in the year 1946- 
47, Minister for Transport and Rail
ways in the year 1947-48 and Minis
ter for Finance in the years 1948-50. 
He was Vice-Chancellor of the Kerala 
University at the time of his death. 
He passed away at Bombay an the 2nd 
November, 1959 at the age of 73.

Qyed Mohammad Ahmad Kazmi 
vas a member of the Provisional 
parliament and the First Lok Sabha. 
He w ft also a member of the former 
Central Legislative Assembly in the

years 1984—45 and of the Constituent 
Assembly of India in the yean 1949- 
50. He died at Allahabad on the 
29th October, 1959 at the age of 67.

Rev. J. J. 11 Nlchois-Roy was a 
member of the Constituent Assembly 
of India. He was also a member of 
the former Central Legislative Assem
bly in 1946. He died at Shillong on 
the 1st November, 1959 at the age of 
78.

We deeply mourn the loss of these 
friends and I am sure the House will 
join me in conveying our condolences 
to the bereaved families.

The House may stand in silance for 
a minute to express its sorrow.

(The Members then stood in silence 
for a minute).

12.64 hrs.
POLICEMEN KILLED IN SINO- 

INDIAN BORDER INCIDENT

Mr. Speaker: Acharya Kripalani and 
a few others have written to me about 
a reference being made here to the 
death of several policcmen in Ladakh, 
who have been killed by other forces. 
Of course, we all honour those great 
men and may their souls rest in peace. 
We send our condolenccs to the be
reaved families. But such incidents 
occur constantly and, therefore, it ia 
not usual............

Shri Nath Pai (Rajapur): They
should not occur.

Mr. Speaker: If there is a fight on 
the border, or if a war goes on where 
somebody is the aggressor and some
body dies, we cannot go on referring 
to them, however great they may be.

Shri Surendnnath Dwivedy (Ken- 
drapara): There is no war.

Mr. Speaker: We express our sym
pathy for those persons who have 
lost their lives and we commend their 
active work. But t would only urge
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upon hon. Members not to repeat 
mentioning such matters here, be
cause many such things may happen. 
Fortunately, nothing more is happen
ing there at the moment. Everyday 
we cannot be bringing up here such 
matters. Then it will also be making 
invidious distinction between one and 
another by this great House. Of 
course, we express our deep sympath
ies to the families of the bereaved; 
certainly. But, let it not be repeated 
here from time to time. That is all I 
can say.

Shri Nath Pal: We should ask the 
Chinese not to repeat it.

Mr. Speaker: Tor the present, it is 
done.

U.M tan.

MOTIONS FOR ADJOURNMENT

S m o -I N D I A N  BORDER INCIDEN TS

Mr. Speaker: 1 have received notice 
of some adjournment motions on var
ious subjects. There is one by Shri 
Mohan Swarup, saying—

“great anxiety is prevailing 
throughout the country regarding 
undue delay on the part of Chinese 
Government in releasing the ten 
Indian border policemen........ ”,
They have now been released, I 

think.
“ ........ end returning the nine

dead bodies of policemen died in 
the barbarous encounter provoked 
by the Chinese troops in Eastern 
Ladakh near Chang-Chenmo 
Valley. It is gathered that the 
Chinese Government are pressing 
the captured Indians to confess 
misconceived facts to suit their 
(Chinese) false claims end bad 
motives."
Hist ia out ct date. Then there is 

•Bother, wjrin*:

“That Chinese Armies have oc
cupied two thousand square »»»Mts
of our territory........
The hon. Prime Minister has inform

ed me that he will make a statement 
regarding the Chinese border incidents 
Let us hear him.

Acharya Kripalaal (Sitamarhi): I 
have given notice of an adjournment 
motion and I would like to say a few 
words on that.

Mr. Speaker: About the border in
cidents?

Acharya Kripalaal: About the ad
journment motion, of which I have 
given notice, with yout permission, 
Sir, I would like to say a few words 
before the Prime Minister says any
thing.

Mr. Speaker: is it necessary? Let 
us, first of all, hear him.

Shri Nath Pal (Rajapur): Very
necessary.

Shri Frank Anthony (Nominated 
Anglo-Indians); No.

Mr. Speaker: What I feel is that 
nothing will be gained by an adjourn
ment motion. Certainly, we must have 
a regular debate on this matter. After 
the bon. Prime Minister makes a 
statement, I would certainly allow it. 
It is a very serious matter. The 
House and every hon. Member is ex
ercised over this question. But I do 
not think every hon. Member should 
be allowed to speak on the adjourn
ment motion. It is a serious matter 
and the House has taken notice of it

Shri Naoshlr Bharucha (East 
Khandesh): Will Government under
take to have a regular debate on the 
External Affairs Ministry?

Shri BraJ Raj Singh (Firozabad): 
Before the Prime Minister replies, he 
must know what the adjournment is 
about and what our views are in the 
matter.

Mr. Speaker: I need not repeat what 
the adjournment motion is to the
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Sense. It relates to the border in* 
eident*. Everybody knowi it

M w ryi Krtpalaiil: My adjourn* 
ment motion retan to:

'the failure of the Government 
to take prompt and effective 
Action against unabashed violation 
<of India’* sovereignty by China 
on Slat October, 1889, when 
•Chinese troops penetrated deep 
into Indian territory and ambush
ed our Police patrols engaged in 
their normal duties, resulting in 
the death of nine and kidnapping 
of ten policemen, which failure 
has caused grave sense of in* 
security in the minds of the public 
aa to the Government’s ability to 
maintain the integrity of our 
frontiers.”
Sir, I have been to the frontier and 

I know that people are very appre
hensive of what is happening. They 
also feel that the Government is not 
taking necessary steps to put a check 
to this aggression. I have further 
found that in the Kalimpong area, 
many Chinese have recently opened 
-curio shops............

Am Hob. member: What?
Acfcavya Kriptlani: Curio shops.
I have also found that in the Kalim- 

pong area, many Chinese have recent
ly  opened curio shops in the villages 
where there can be no possible pur* 

x&aser of such goods, nor do the 
foreign visitors go to those parts of 
the country. From day to day pro
paganda is being carried on by our 
Communist friends in these areas, 
toiling the people of the benefits of 

.Chinese role. This makes our people 
very apprehensive and I would like 
to know what steps the Government 
is taking to see that all these activities 
are promptly put a stop to.

A a  r ite *  Minister and Minister 
«t SttanMl A la in  (A t l Jawaharial 
Nekra): Sir, it was my intention to 
lay on the Table of the House a White 
p«p«r, Wo. 2, and at that time make 
eeme further remarks.

Skri Vajyayae (Balrampur): On a 
point of order, Sir.

Mr. Speaker: There is no point of 
order.

Shri Vajpayee: The laying of the 
White Paper is included in the list of 
business. The list of business cannot 
be entered upon unless the adjourn* 
ment motions are disposed of.

An Hocl Member; He is right

Shri Vajpayee: Let the hon. Prime 
Minister make a statement and the 
Adjournment motion be disposed, of 
first. Then the White Paper should 
be laid on the Table.

Shri Tyagl (Dehra Dun): I think he 
is right

Mr. Speaker: He is making a state
ment in reply to what Acharya 
Kripalani has said. So, we are on the 
adjournment motion now. As part of 
the statement he may file this paper 
and when we come to the other item, 
viz., papers to be laid on the Table. 
I will say that this has already been 
done.

Shri Jawaharial Nehru: I was not
actually going to put in the paper 
now. But that is for you to decide. 
It is immaterial whether I do it now 
or half an hour later. What I was 
saying was that I had intended mak
ing some submissions to you and to 
the House at that time. But since the 
hon. Member opposite has put forward 
his motion for adjournment, if you 
will permit me I shall more or less 
say the same thing now.

This motion for adjournment as 
well as a large number of others all 
relate to these border incidents and 
happenings and I entirely agree with 
some of the hon. Members, who have 
put them forward, that these matters 
should be fully discussed in this 
Bouse. It is not a question, as one 
hon. Member just asked met that we 
will have a debate on external affairs, 
but I am going to suggest that them
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ahould be • special debate on this 
particular matter at the border areas

Shrl BraJ Raj Singh: This evening9

Seme Boa. Members: No

Shrl Jawaharlal Nehrn: I do not 
Tmow if the bon Member wants to sit 
tonight for it

Shri BraJ BaJ Singh: The adjourn* 
ment motion should be admitted and 
a debate should be had today

Shrl Jawaharlal Nehra: I was go
ing to suggest that thu debate should 
not take place for one full week for 
the reason that I want thu House 
to have all the papers m this con
nection There the debate will be more 
fruitful and Government will have the 
benefit of the advice of this House on 
the steps which it hae taken or in
tends to take

Some of the papers are going to be 
placed before the House when I place 
the White Paper on the Table of the 
House, but, naturally, events take 
place with such rapidity sometimes 
that one cannot keep pace with them 
So, the latest papers are not included 
in these Some have appeared in the 
public press, like a letter addressed to 
me by Premier Chou En-lai Now, 
today a little while ago an answer by 
me to Premier Chou En-lai was hand
ed over to the Chinese Ambassador in 
Delhi to be forwarded to the Chinese 
Prime Minister It would be helpful, 
I think, that the House should know 
the contents of this reply

Shrl Kafhnnath 8tagh (Varanasi) 
He is not audible

Shri Jawaharlal Nehru: It would be 
helpful if the House knew the con
tents of Government's reply to the 
Chinese Government's letter. But it 
would not be proper for me to publish 
the letter or place it on fhe Table of 
fhe House before it has been received 
by Premier Chou En-lai. That is not 
the cuftom. I have to wait, there- 
t*K% tin it is received by him. Then

Z should gladly place it on the Table 
of the House as well as some other 
papers. The House will then be in a 
better position to discuss it I have 
no objection to a discussion at any 
time, but the discussion will be some
what inhibited by the fact that an 
important document is not before the 
House That is my only difficulty I 
was, therefore, going to suggest to 
you. Sir, that we should fix a date 
convenient to the House and to you. 
Sir, but allowing adequate tune for 
this letter to be delivered there 
Then .we can place it before the 
House and other papers So, my 
own suggestion would be to have the 
debate early next week, preferably on 
Tuesday next week. I do not want 
at the last moment to find that I have 
not got the papers ready which I 
have to get

Also, on Monday the other House 
is starting

An Hon. Member: Make it Wednes
day

Shrl Jawaharlal Nehrn: and
there are various statements and other 
things to be made there—not in this 
connection but other matters. So, I 
was thinking that Tuesday might be 
the proper day for it But I am in the 
hands of the House and you, Sir I 
do not think anything will be lost by 
having a full debate on this early next 
week, while something might be lost 
by our trying to have the debate be
fore we have all the facts before us

There are some other factual matters 
m this connection which I intended 
to say If you permit me I shall 
state them now It is not merely an 
answer to Acharya Knpalanl’s motion, 
but some facts and statements which 
I wish to make, most of which are 
really known to the House But I 
thought I might put them m order

thw House adjourned at the 
end of the last session there has been 
an important and tragic incident in 
the Ladakh area, which incident had 
occurred on October 21, in Chang
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Chengmo valley resulting in the death 
f t  nine members of the Indian Police 
petrol party end the capture of ten 
members of the party by the Chinese 
farces. Apart from this, one constable, 
Makfaan Lai is still untraced and un
accounted for. The news of this in
cident, as the House knows very well, 
was received in India with great 
surprise and resentment. It was a 
matter of grave concern to the Gov
ernment of India. A 'strong protest 
was lodged with the Chinese Govern
ment, who gave a different narrative 
of events in regard to this incident. 
Thereafter, the Ministry of External 
Affairs sent a long note to the Em
bassy of China in India dealing with 
this incident and connected matters 
in some detail. All these papers are 
given in this White Paper which I 
should subsequently or now place on 
the Table of the House.

Subsequently, a letter dated 7th 
November, from Premier Chou En-lai 
was received by me. It has not been 
possible to include this letter in the 
White Paper, but the Chinese Govern
ment has already given publicity to 
it and it has appeared m the Press.
X have today sent a reply to Premier 
Chou En-lai to this letter through 
the Embassy of China in India. As I 
have said, it will nqt be proper for me 
to place copies of this reply on the 
Table of the House before it has been 
received by Premier Chou En-lai. I 
hope, however, to do so within a few 
days.

I do not wish to discuss at this stage 
the contents of my reply as it would 
be better to do so when the full reply 
is available to hon. Members. I might 
mention, however, that Premier Chou 
En-lai had made certain interim pro
posals with a view to eliminate the 
possibility of any border clash in 
future. We agree that it is highly 
desirable to take necessary steps for 
the avoidance of any border clash 
end to foUoir this up later by attempts 
at a peaceful settlement of the die- 
ptrtee relating to the frontier. But

the proposals (hat Premier Chou Bft- 
lai has made in his letter, which has 
already been made public, seem to us 
to be impracticable. We have, there
fore, made some other proposals 
which, in our opinion, are practicable 
and whit* would put an end to the 
risk of a border dash.

Premier Chou En-lai also suggested 
in his letter that the two Prime Min
isters might hold talks in the im
mediate future to discuss the bound
ary question and other outstanding 
issues between the two countries. I 
have always expressed my willingness 
to discuss any matter in dispute. But, 
if such a meeting is to bear fruit, as 
we want it to, we should first con
centrate our immediate efforts at 
reaching an interim understanding, as 
suggested Further, some preliminary 
steps are necessary to lay the found
ation for our discussions. It should 
be remembered that there is a mass 
of historical data, maps, etc in con
nection with the frontier.

On the 14th November, the Chinese 
authorities handed over to our police 
officials the ten prisoners they had 
taken and nine dead bodies of our 
men. One constable named Makhan 
Lai is still unaccounted for and it must 
be presumed that he has also died.

According to earlier reports, we 
had been led to believe that Shri 
Karam Singh, Deputy Superintendent 
of Police, had been killed in the 
course of this clash. This report has 
been found to be incorrect as he is 
among the prisoners returned to us. 
He has been suffering from severe 
frost-bite. We are expecting *  report 
from him. Communications have been 
difficult lately owing to bad weather.

After the Longju Incident it hai 
been decided to place the entire fron
tier of India in direct charge ot our 
army. Further steps have been taken 
to fids end.
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1 would submit, therefore, that we 

should consider this m y  important 
matter which has moved the entire 
country, and, of course, Members of 
this House, fully in a discussion in 
fd i  House, instead of with
it in a piecemeal way in answer to 
questions. The House obviously rea
lises the importance of this matter 
and the various aspects of it and I 
think we should consider it in all its 
aspects That can only be done in 
a full discussion at it. I would sug
gest for your consideration that the 
debate on this might take place on 
Tuesday, the 24th.

Shri Frank Anthony: May I seek
clarification on one point? It is 
rather an important point. I do not 
know whether the Prime Minister's 
attention has been drawn to it. It is 
a news items in the Time? of India 
of 15th November:

“Shillong Nov 14. Seven Tibetan 
traders and their mules blown 
up by mines laid by Chinese 
troops near Longju. Chinese 
are planning elaborate defence 
of Longju the Indian outpost 
captured..”

Has any information been received?

8hri Jawaharlal Nehra: I have seen 
thi» item in the newspaper. Wc have 
received no information about it. I 
have become slightly reluctant to ac
cept news unless it is very high. Any
how, I am enquiring into this matter. 
It is difficult to enquire as to what 
might be done m a territory on which 
the Chinese forces are sitting. Ob
viously, we cannot But, such enquir
ies as are possible are being made.

Shrl Nath Pal: One small informa
tion. There are reports that the ten 
Indian policemen were subjected to 
interrogation and confessions of an 
implicating nature have been extort
ed from them. Have the Government 
any information regarding that and 
whether they were subjected to any 
SUCh jHttttDfltlflB?

Shri Jawaharlal Nehra: Yes. Sir.
Our own information is, and in fact, 
it has been stated by the Chinese 
Government that they have received 
statements from some of these people, 
Indian police prisoners with them. 
That means that they must have been 
subjected to interrogation. Otherwise, 
they would not have received this 
statement. We have not received any 
full account of this statement. But, 
some brief accounts have, I think, ap
peared, as far as I remember, in Hong 
Kong or somewhere, and we have also 
received some brief accounts. It is, I 
need not say. a very deplorable pro
cedure to interrogate prisoners of this 
type. May I add, we have be*»n an
xious naturally to get a full report 
from these people who were released 
the day before yesterday, especially 
lrom Shri Karam Singh. But we 
have not received any report yet from 
him, because, as I said weather condi
tions are bad for messages to be sent 
I do not quite know bow severe this 
frost-bite from which he is suffering 
is. Anyhow, we have been waiting 
for a report That is another reason 
why I wanted to wait a little while to 
get a full report from our owe men 
there.

Shri Naaahir Bharacha: May I know 
if two days will be allotted for this 
debate?

Mr. Speaker: We will consider.

8hri Goray (Poona): Arising out of 
the information given just now by the 
Prime Minister, I would like to know 
this. A statement by Dr. Baliga in 
Hong Kong said that Shri Karam 
Singh was interrogated and be said 
that when they were ambushed, no 
mortars and bombs were used. Wat 
that information conveyed to the 
Prime Minister by Dr. Baliga or by 
anybody else?

8hr! Jawaharlal Nehra: That is c  
statement, X believe, made on behaK 
of the Chinese authorities that fltet
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Ktrexn Singh said nntfQibtf to this 
e«ect Or. Baliga only heard the 

statement~he did not have 
•ay information, of his own- and he 
repeated it, I believe. I do not re
member that he said that to me. I 
saw him only tor live or ten minutes, 
t was going away then to Dehra Don. 
But, this statement has been made 
on behalf of the Chinese authorities.

Shri Goray: In what capacity had 
Dr. Baliga gone to China and inter
viewed Mso Tse Tung and Chou En- 
lai?

Shri Jawaharial Nehru: A private 
individual, Dr. Baliga, as a large 
number of others including many 
Members of this House had been in* 
vited to go to participate in the 
National Day Celebrations in China 
on October 1st. But, owing to these 
various developments, Dr. Baliga did 
not think it fit and proper for him to 
participate in them and did not go 
on that occasion, but went subse
quently about some weeks later. He 
went naturally as a private citizen 
and spent. I think, 10 or 12 days 
there.

Acharya Kripalani: For sight-seeing?

Shri Jawaharial Nehru: No sight
seeing at all. He is a very eminent 
surgeon. As a matter of fact, the 
fa»in*fi» Government is much beholden 
to him for his work as a surgeon.

Shit NausMr Hfaarucha: I wanted to 
know whether two days will be allot
ted. Ifce Government has not said 
anything about it.

Haheadn Pntap (Mathura): 
I beg to say one word. Ours is a great 
nation and our Parliament is one of 
Use greatest in the world. We should 
not get excited about this tiny aflhir. 
I  heg to say that now, when we have 
racrtvnd a vary kind and polite 
«f|fiy,.. . .

. 8*m* Bm . Maw b y i: No. no.

Bnja Mahtadra PiataiK Hear n a
When we have received a vary polite 
reply from Mr. Chou Xn-lai and whan 
our Prime Minister has received 
greetings on his birthday, I think, let 
us not get excited about it and consi
der the question tram the world 
stand point I, as a world federa* 
tioniit am very sorry that some little 
people are making so much note* 
•bout some little things.

Shri Khadllhar (Ahmednagar): Has 
Government received any information 
why there was delay in handing over 
the dead bodies?

Aa Hon. Member: They were to be 
presented on the 14th to the Prime 
Minister.

Shri Jawaharial Nehru: I am unable 
to answer that That is a question 
which must be addressed to the 
Chinese Government. How am 1 to 
answer that?

Shri Naoshlr EUurucha: My question 
has not been answered, whether two 
days will be allotted.

Shrimati Rennka Bay (Malda): 1 
wish to have a clarification. The hon. 
Prime Minister said that the defence 
have taken over the control of the
entire border. Does it include the
borders of Sikkim and Bhutan for 
whose defence we are responsible?

Some Hon. Members: Sure, sure.

Shri Jawaharial Nehru: So far as 
Bhutan is concerned, we have stated 
repeatedly that any aggression on
Bhutan would be considered aggression 
on India But we keep no forces in 
Bhutan, and there is no intention of 
sending any forces. It is tor the 
Bhutan Government to decide when 
and what kind of help they require 
from us. W* have given them help 
in the way of training sometimes.

So tor as Sikkim is concerned of 
course that is included definitely In
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flU l I n n  (Tenali): Would Wed- 
eektay suit the M ine Minister in- 
atead of Tuesday?

Hr. Speaker: He has already said 
that it might be taken up next Tues
day. The only question is whether it 
should be Tuesday or Wednesday.

Start Baaga: I an just asking whe
ther Wednesday wotfld suit him.

Shri Frank Anthony: Wednesday or 
Thursday.

Hr. Speaker: They want to know if 
Wednesday would be suitable.

Shri Jawaharlal Nehnr. 1 do not 
mind; if the House prefers Wednes
day. We can have it on Wednesday. 
There is no special astrological signi
ficance about it.

Mr. Speaker: Very well. So far as 
the time that is ncessary is concerned, 
the debate will start on Wednesday.

An Hon. Member: Not Monday?

Mr Speaker: Today is the 16th. On 
the 25th it will start Hon. Members 
are aware that the time that is neces
sary is always decided by the Business 
Advisory Committee. I will call for a 
meeting and then it will decide. In 
view of the statement of the hon. 
Prime Minister, this cannot be dispos
ed of in an adjournment motion this 
evening where we sit only for a 
couple of hours. Let us have a full- 
dress debate, as the hon. Members 
are anxious. The Hon. Prime Minister 
also has never said that it is not a se
rious matter. He would himself like 
to have a good debate on this matter.

Bern* Hto. Members: Two days?

Hr. Speaker: The Committee will 
consider that matter.

In view of the statement of the hon. 
Prime Minister I do not think it is

necessary to give my consent to those 
adjournment motions.

Shri S. ML Banerjee (Kanpur): What 
about the firing in Kanpur? We have- 
been given a very scanty reply.

Shri Mohammed Elias (Howrah): 
The hon. Minister of Irrigation is going 
to lay a statement with regard to the 
floods in West Bengal. I wanted to 
known___

Mr. Speaker: Order, order. Hon.
Members are always obstructive. 1 
have already intimated him. The hon. 
Minister for Irrigation will certainly 
makes a statement both with respect 
to the floods in Bengal and also the 
floods in Orissa. I have written and in
formed him. Why should he be an
xious when I have told him it is not 
necessary to bring it up here?

Yes. Shri Banerjee. What does he 
want?

Shri S. M. Banerjee: I have to sub
mit only one thing.

Shri Mohammed Elias: In view ot 
the seriousness of this flood where 
five million people have been affected

Mr. Speaker: Let there be five
hundred thousand people.

Shri Mohammed Elias: ........ I wish
to know whether the House would be 
given an opportunity to discuss—

Mr. Speaker: I am unable to say 
now. He will make a statement for 
the time being. Let us see.

Shri Jagdbh Awasthi (Bilhaur): Oo 
a point of order, Sir.

Mr. Speaker: Order, order.

Shri S. M. Banerjee: We have tabl
ed an adjournment motion 00 this 
recent Kanpur firing which was very 
unfortunate. My intention was...

Mr. Speaker: Order, order.
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SM  B. IL Baaecjee: I will tall you 
<etf» t&hfc why I moved it here. Hy 
intention it very clear. No normal 
ftrfaig rules were observed, and the 
ISritaM Minister waa very kind enough 
to a y  some good words in respect of 
thia Kanpur incident My whole 
motion waa that 18 persons including 
•a ten-year boy were killed.

Mb. Speaker: Order, order. I am 
not going to allow.

Shrl 8. M. Banerjee: No judicial 
enquiry has been instituted by the 
State Government. There was a 
wholesale massacre in the city of 
Kanpur. The Prime Minister has made 
a statement. 1 would only request the 
Home Minister to make a statement.

llr . Speaker: Will the hon. Member, 
Shri Banerjee, resume his seat or not?

•ft WHOM W PA : HR RTIfZ 
«rr#T 1 afr vpryc e f t ; 

Sftrcr ^  $  t o  h»pt
im r  sr«nw

aft fcm  v*

an? t  f*  * ?tT fa * *  T O  
»fkR *  finrr f f a  

vcvnc vr «[f*r*r?R jjv  g fw

•nwfNv *  *ft if{f m&sT 
w r <rt vrnfrv $ fftr

wr* q ra r tf fc  wtm *  fwm
t *

uto discuss the failure of the 
Central Government in not with
drawing and revising the re
actionary old Police firing circular 
flamed HaHet Circular issued to 
State Governments during British 
regime, kt consequence of which 
police firing and other atrocities 
-were inflicted upon the citizens of

Kanpur resulting in the death of 
23 persons aad injuries to several 
others."

4 t *IR aft ........

Mr. Speaker: Order, order. I am 
not going to allow. The hon. Member 
will kindly resume ids seat, then X 
will tell him.

I am really surprised at this. Again 
and again I have been saying it  Even 
though 1 say for particular reasons X 
am not going to allow an adjournment 
motion somehow they get up and then 
go on. I will have only to request 
them hereafter not to interrupt, and 
if they do interrupt, most unceremon
iously I will have to ask them to with
draw from the House. An hon. Mem
ber comes to this House and tables an 
adjournment motion. He is not satis
fied with what I have said. He can 
persuade me later on. Or, so far as 
this matter is concerned the hon. 
Member has somehow got information 
that in pursuance of an order from 
the Central Government, the Home 
Ministry, this firing in Kanpur result
ed Copies of the adjournment 
motions, when they are tabled here 
are sent to the Minister concerned, 
and I have ascertained that there is 
no factual basis, no such communica
tion has been sent at all. In view of 
that merely because an hon. Member 
tables an adjournment motion, I am 
not going to allow, or give consent 
to it, when I find that there is abso
lutely no factual basis for it In spite 
of my having told him that it was not 
so, that I was not going to give my 
consent the hon. Member by way of a 
point of order raises it and then aunties 
on. There is no meaning in it  trying 
to interrupt the proceedings.

Shri JagdJsh Awasthi: The police
firing has become an all-India quae*
tion.

Mr. Speaker: The hon. Members 
will go to their Suites.

Skri S. M. Banerjee: Eighteen people 
have been killed.



*<*•*• k Aw nfcA  *  t* *  C M **) Aetfoanme** « r

»  l l i in r  wm he WOW his
•eat «r not?

M  i .  K  BmmhAmk I an 
tog, but I am appealing to P°«» mbm 
i f  impartiality and justice,

Mr. Spatter: V  he taterrttpts, 
iinnnm n -r I win be obBged to a *  
Mm to vfttdnw  from the Rouse. 
There is no after course. Ho, xmk It 

not right

glut P. N. Staff) (ChandeuM): On 
a point of information I wish to tell 
the Souse that no judicial enquiry has 
-been instituted up till now.

tit wrfar u n til: «nar«r *r?tar, 
i t  fafosr v#»tt fa *m?r*TC *  "nr 
«q^ r *rft 'snrfr*r $

w r w  snwrr ^ **nfw 
w  vr^r *  farr %frsr ^  vh ^ c *  
fffcrc tit tnrnj* *r>fr % *rfar 

n t fcfspr unflr nv V H jt tit f fo s  
swuFw %■ jt&t w p r
% *fwr *nfcrr *riw m
wrt̂ FT «i$f farr $  i

Shri S. M. Banerjee: Ladies hare 
be«o molested This was the sixth 
time in the history ot Kanpur.

Mr. Speaker: I wwM request btm 
t »  withdraw tram the House for the 
rest of the day and also this hon. 
Member who has been repeatedly 
laying it—Shri Jafdish Awasthi. I 
hereby direct Shri Jagdfeh Awasthi to 
Withdraw froxn Am House for the rest 
« l  the day. X cannot pot tip with this 
Mb*  of interruption.

Mel lagdhto 1 * h (U; Yea. t ua 
m n y  w  gOk

Mr. Speaker: Order, ordar. #111 he 
Hiffcdraw ar not?

Sfcrl *g«W h Awaslhli I wffl 
Acaw, but b rim  doing w .. ..  

m  (Ai)LSD~4L

Hr. SpMkam I am not poilag to 
•Dow.

4fc m r  (wrpWV) : ♦
fatten Mfwi iT|arr $ %  A

i r r k  nwrwr tit m  | for fcr *fWt
«ffc «n£ wrtft -w? tit tit 

tC TF W  «T f5# .................

^  «m4Nr wMV : f
3 <r W W V w* .....................

Mr. Speaker: I shall not allow him 
to stay and make any more state
ments in this House. He is interrupt
ing constantly. This is not the first 
time, I have noticed it regularly. He 
thinks----

Shri Jagdlab Awasthi: No, Sir.
Mr. Speaker: He must withdraw 

from the House.
«raN t: *3? «rt jfrw

JTO f>3T
| tit* f5*T 3*1%
%5rr« tm ,*  tit fr  zrfr  1

f  ?fr tit

g*trc r

Mr. Speabsr: Will he withdraw sv 
not?

4 ) « # ■  n r t : 4 < m < n w
< 1

(Skri JagiUK AvtOfhi thru withdraw 
from  the House).

A rt & ML Banerjee: Kanpur was 
eon verted into a slaughter house.

Mr. Speaker All right Shri 
Banerjee wiB also withdraw from the 
Rouae>

Shri & M. Banerjee: I am wtth- 
drawing, but with due apologies to 
you X will tell you. Sir, that Kanpnr
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[Shri S. M. Benerjee]
Was converted into a slaughter house, 
(laughter). You taught at your own 
peril You are criminals, you have 
murdered people and you are laugh
ing.

(Shri S. M. Banerjee then withdrew 
from the House).

.* $  »rwftT
| fa  gfa* It

* c  arrc *  ft  i

Mr. Speaker: Shri Anthony.

Shri Braj Baj Singh: I may be
kindly allowed to say a word

Mr. Speaker: I have called Shri 
Anthony.

Shri Frank Anthony: You will not 
be able to hear me in this din.

I had submitted an adjournment 
motion and you were pleased not to 
give your consent. 1 bow to your 
ruling, but no reason was assigned, and 
I would ask you under the proviso 
to rule 60(1) to give the reason 
because apparently you have accepted 
it as being a matter of urgent public 
importance. The reason is that I 
should move it as a resolution pre
sumably as a matter of urgent public 
importance, but no reason has been 
assigned. You have not been pleased 
to give any reason for disallowing it 
as an adjournment motion. I would 
ask you to please read it to the House, 
as it is an important matter, I submit 
with respect, and to give the reasons 
frhy you have been pleased to dis
allow it as an adjournment motion.

Mr. Speaker: The hon. Member is 
coming to the same thing, which other 
bon. Members also have been demand
ing as a right There is no meaning 
in this. It is open to me to say that 
tiMs is not the business of the House. 
He says that the Communist Party is 
responsible for all this, or the Com- 
arnafrt Jtehbers. ■..

Start Frank Anthony: No.

Mr. Speaker: . . . .o r  a number of
them, and, therefore, suitable action 
lnust be taken against them.

Shri Frank Anthony: That was not 
what I said. What I said was that 
because of the openly treasonable 
policies of the Communist Party in 
India and their approval of Chinese 
aggression and invitation to the 
Chinese to commit further aggression, 
they should be banned.

Mr. Speaker: I am really surprised 
at this. The hon. Member has been a 
long-standing Member of this Parlia
ment

Shri Frank Anthony: That is why X 
am asking.

Mr. Speaker: But this is a resolu
tion. Anyhow, hon Members will 
judge for themselves whether it is a 
resolution or an adjournment motion. 
It reads thus:

“That in view of the increas
ingly grave threat to India's 
security by the Communist Party 
of India, whose openly treasonable 
policies and utterances are an 
approval of Chinese aggression and 
an invitation to further aggres
sion, the Party be banned."

On an adjournment motion, the 
party has to be banned. I am really 
surprised at this.

Shri Braj Baj Singh: May I make
one small submission? With respect 
to firing, there has been a definite 
policy of the Government here. They 
have been advising the State Govern
ments as to how firing should take 
place, when it should take place, and 
in case of firing, what they should do 
and so on. But In this Kanpur firing, 
that has not been observed. A* a 

.matter of fact I am told that twenty- 
three persons have been killed. So, 
they should take note of this and do 
Whatever is necessary.
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Mr. Bpeafcer: Z have repeately said 
' tiutt the natter of law and order is 
entirely in the hands of the State Gov
ernment There are Assemblies there, 

.'and there are Members there who are 
‘ r̂epresenting smaller constituencies 
than we do here. 12, on account of 
any particular action on the part of 
the Central Government or at the 
behest of the Central Government 
anything has been done, then that is a 
different matter, but I have ascertain
ed from the Central Government that 
no such circular has been issued. It 
may be unfortunate that these inci
dents have occurred, but it is for those 
hon. Members to take it up there. We 
have not got any jurisdiction over it; 
we cannot clothe ourselves with 
Jurisdiction over matters over which 
we have none.

Shri Braj Baj Singh: But the Cen
tral Government could advise the State 
Government.

Mr. Speaker: No, the Central Gov
ernment have no jurisdiction.

Shri Braj Baj Singh: May I submit 
that as a mark of sympathy for those 
persons who have been killed, I and 
my party Members withdraw from the 
House?

(Shri Braj Raj Singh then left the 
House).

Shri P. N. Singh: As the Union 
Government have failed to advise the 
State Government to institute a judi
cial inquiry, we are leaving the House 
in protest

•ft P in  :
*n? Jifar j t w  $
«rc v r ft  an $

■ ’ft sftt*e 3
$  I

(Shri P. N. Singh, Shri Todav and 
Shri L. Adano Singh then left the 

House).

1244 h ».
PAPERS LAID ON THE TABLE 

Wsnx Paper II Containing! Nora,
MEMORANDA AMD LETTERS EXCHANGED 
BETWEEN THE GOVERNMENTS Of INDIA 
and China during September- 
November, 1999.

The Prime Minister and Minister 
of External Affair* <Shri Jawaharial
N*hrn): I beg to lay on the Table a 
copy at White Paper II containing 
Ntftes, Memoranda and letters ex
changed between ‘ the Governments 
of India and China during Septemher- 
NtfVember, 1959.

£ Wavr#* vsgita •A '•Rfeite Ttpcs 
ar* available for all the Members, and 
arrangements have been made for 
distribution. [Placed in Library, Set 
No. LT-1634/59].

AltfENDMENTS TO POBUC PUMVH 
(E v ic tio n  or U n a otb ossssd  O ccu 
p a n ts ) R ou es, 1958.

tfhe Minister of Works, Hoasfng 
and Sapply (Shri K. C. Beddy): X
held to lay on the Table, under sub* 
section (S) of section 13 of the Public 
Premises (Eviction of Unauthorised 
Occupants) A ct 1958, a copy of Noti
fication No. GSR. 1205 dated the 31st 
October, 1959 making certain amend
ments to the Public Premises (Evic
tion of Unauthorised Occupants) 
Buies, 1958. [Placed in Library, See 
No- LT-1635/59].

SuOah (S p e c ia l E x cise  D o ty ) O rdi
n a n ce , 1959

fhe Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table under provi
sions of article 123 (2) (a) of the 
Constitution a copy of the Sugar 
(Special Excise Duty) Ordinance, 
1959 (No. 3 of 1959) promulgated by 
the President) on the 25th October, 
1959. [Placed in Library, \Se* Na 
LT-1838/39].



103 Papers NOVEMBER 16, 1959 L4id on the Table 104 

Commodities Act, 1955, a COPY of each 
of the following Notifications:-

STATEMENTS SHOWING ACTION TAKEN 
BY GOVERNMENT ON ASSURANCES, 
PROMISES, AND UNDERTAKINGS ETC, 
GIVEN BY MINISTERS. 

Shri Satya Narayan Sinha: I beg 
to lay on the Table a copy of each 
of the following statements showing 
the action taken by Government on 
various assurances, promises and 
undertakings given by the Ministers 
during the various sessions of Second 
Lok Sabha:-

(i) Supplementary Statement 
No. I Eighth Session, 1959 
[See Appendix I, annexure 
No. 8]. 

(ii) Supplementary Statement 
No. VIII Seventh Session, 
1959. [See Appendix I, an-
nexure No. 9]. 

(iii) Supplementary Statement 
No. OX:II Sixth Session, 1958. 
[See Appendix I, annexure 
No. 10]. 

(iv) Supplementary Statement 
No. XIV Fifth Session, 1953. 
[See Appendix I, annexure 
No. 11]. 

(v) Supplementary Statement 
No. XXIII Fourth Session, 
1958. [See Appendix I, an-
nexure No. 12]. 

(vi) Supplementary Statement 
No. XXIII Third Session, 1957 
[See Appendix I, annexure 
No. 13]. 

(vii) Supplementary Statement 
No. XXIIX Second Session, 
1957. [See Appendix I, an-
nexure No. 14]. 

NOTIFICATIONS UNDER ESSENTIAL COM-
MODITIES AcT 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
On behalf of Shri Kanungo, I beg to 
lay on the Table, under sub-section 
(6) of section 3 of the Essential 

(i) SRO. No. 1005 dated the 29th 
March, 1957; SRO No. 1'181 
dated the' 1st June, 1957; SO. 
No. 337 dated the 29th March. 
1958 and GSR. No. 800 dated 
the 13th September, 1958 
making certain further 
amendments to the Cotton 
Control Order, 1955; [Placed 
in Library, See No. LT-1644/ 
59]. 

(ii) SRO No. 1386 dated the 4th 
May, 1957 making certain 
further amendment to the 
Cotton Textiles (Export 
Control) Order, 1949; and 
[Placed in Library, See No. 
LT-1645/59]. 

(iii) SRO No. 3334 dated the 19th 
October, 1957 making certain 
further amendments to the 
Cotton Textiles (Control) 
Order, 1948. [Placed in Lib-
rary, See No. LT-1646/59]. 

AMENDMENTS TO COFFEE RULES 

Shri Satish Chandra: On behalf of 
Shri Kanungo, I beg to lay on the 
Table, under sub-section (3) of sec-
tion 48 of the Coffee Act, 1942, a copy 
of Notification No. GSR. 1039 dated 
the 12th September, 1959, making 
certain further amendments to the 
Coffee Rules, 1955. [Placed in Lifno-
ary, See No. LT-1647/59]. 

SHIPPING DEVELOPMENT FuND CoM-
MITTEE (ExECUTION OF CONTRACTS 
RULES. 

The Minister of State ln. the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): I beg to 
lay on the Table, under sub-section 
(3) of section 458 of the Merchant 
Shipping Act, 1958, a copy of the 
Shipping Development Fund Com-
mittee (Execution of Contracts) 
Rules, 1959, published in Notification 
No. GSR. 1199 dated the 31st Octo-
ber, 1959. [Placed in Library, See 
No. LT-1648/59]. 



m  Ptpers KARTIKA 25, IW  (SAKA) President's Assent Xo6

fggont Dt Cam tm vran  Cow o w  
(Pairs I amo XI) u n  Oovanooonr 

M M v n m  i n * » n p
A rt <rtWi Chandra: Op behalf  at 

ffrrf Shah I beg to lay on
jgp Sable a «w r  at each of the 
following papers:—

(0  Report of the Coir *»QuIry 
Committee, Parti I and n, 
and

d i) Government Resolution No. 
48-SSKB) (5)/8S dated the 
24th August, 1959. [Placed 
in Library, See No. LT-1849/ 
59].

N om C A T IO IfS  UNDER Esse n tia l  COM
MODITIES A ct

Out Saitoh Chandra: I beg to lay 
on tiie Table, under sub-section (6) 
of section 3 of the Essential Commo
dities Act, 1955, a copy of each of the 
following notifications:—

(i) GSR No. 1101 dated the 3rd 
October, 1959;

(id) GSR No. 1102 dated the 3rd 
October, 1959 making'certain 
amendments to the Textile 
(Production by Powerloom) 

Control Order, 1956; and
(iii) GSR No. 1103 dated the 3rd 

October, 1959 making certain 
further amendments to the 
Cotton Textiles (Control) 
Order, 1958. [Placed to 
Library, See No. LT-1850/ 
59].

Statem en t sh o w in g  actio n  t a k e r
OR PROPOSB) TO BZ TAKEN ON CON
VENTIONS AND RECOMMENDATIONS 
ADOPTED BY XLO AT ITS 41st (1KA1S- 
txboe) Scssnw.
1k» Deputy Minister of Laboar 

( M  Abut A ll): I beg to lay on the 
M b  a copy of Statement showing 
notion taken or proposed to be taken 
by fiie Government of India on the 
Conventions and Recommendations 
adopted by the International Labour 
Conference at its 41st (Maritime) 
Session held at Geneva in A pril-lby, 
MB. “{Placed in Library, See No! LT-

AaaanMami *o I m m u t  D h tp w  
(Cbrkal) S d w

Shri AMd All: I bag to lay «a  the 
Table, under sub-section (4) of sec
tion flt aC tte Industrial Disputes Act, 
1947, a copy of each o f the following 
Notifications making pertain further 
amendments to the Industrial Dis
putes (Central) Rides, 1957:—

(i) GSR. Vo. 1151 dated the 17th 
October, 1959, and

(U) GSR No. 1182 dated the 24th 
October, lAffi- fHaced to 

Library See No. LT-1852/59].

AsunmnENfs to Displaced p n m n
(C ou m aM tn  and R m m m -
Ticm) Scuta jm
The Deputy Minister of ItkyUW i-

tion (Shri P. S. Naskar): I beg to re
lay on the Table, under sub-section
(3) of section 40 of the Displaced 
Persons (Compensation and Rehabi
litation) Act, 1954, a copy of Notifica
tion No. GSR. 896 dated the 1st 
August, 1959 making certain further 
amendments to the Displaced Per
sons (Compensation and Rehabilita
tion) Rules, 1955. [Placed in Library; 
See No. LT-1535/59].

I beg to lay on the Table, under 
sub-section (3) of section 40 of the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, a copy of 
Notification No. GSR. 1089 dated the 
26th September, 1959 making certain 
further amendment to the Displaced 
Persons (Compensation and Rehabili
tation) Rules, 1955. {.Placed ts 
Library, See No. LT-1663/59].

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table 
the following four Bilk passed by 
the Bouses of Parliament during the 
last Session and assented to by the 
President since a report was last made
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{Secretary] 
to tixe House on the 12th September, 
4809:—

(1) The Kerala Appropriation 
BUI, 1959,

(2) The Appropriation (No. 7) 
Bill, 1959,

(8) The Criminal Law (Amend
ment) Bill, 1959, and

(4) The Travancore-Cochin Vehi
cles Taxation (Amendment 
and Validation) B i n ,  1959.

Sir, I also lay on the Table copies, 
duly authenticated by the Secretary 
of Rajya Sabha, of the following four
teen Bills passed by the Houses of 
Parliament during the last Session 
and assented to by the President 
dnce a report was last made to the 
House on the 12th September, 
1959:—

(1) The State Bank of India 
(Amendment) BUI, 1959,

(2 ) The Kerala Local Authorities 
Laws (Amendment) Bill, 
1959,

(5) The Public Wakfs (Exten
sion of Limitation) Bill, 1959,

(4) The Road Transport Cor
porations (Amendment) 
Bill, 1959,

(6) The employment Exchanges 
(Compulsory Notification of 
Vacancies) Bill, 1959,

(6) The Wakf (Amendment) Bill, 
1959,

(7) The Indiiui Electricity 
(Amendment) Bill, 1959,

(8) The Banking Companies 
(Amendment) Bill, 1959,

(9) The State Bank of India 
(Subsidiaiy Banks) BUI, 
1959,

(10) The Oil and Natural Go* 
Commission BUI, 1959,

*
(11) The Government Savings 

Banks (Amendment) Bill, 
1959,

(12) lh e  Government Savings 
Certificates Bill, 1959,

(IS) The Public Debt (Amend
ment) Bill, 1959, and

(14) The Rajasthan and Madhya 
Pradesh (Transfer of Terri
tories) Bill, 1959.

PARLIAMENTARY COMMITTEES— 
SUMMARY OF WORK

Secretary: I beg to lay on the 
Table a copy of the 'Parliamentary 
Committees—Summary of Work* per
taining to the Eighth Session of the 
Second Lok Sabha.

ESTIMATES COMMITTEE 

SlXTY-SaCOND Rkpokt

Shrl Dasappa (Bangalore): I beg
to present the Sixty-second Report 
of the Estimates Committee on the 
action taken by Government on the 
recommendations contained in the 
Forty-third Report of the Estimates 
Committee (Firs) Lok Sabha) on 
Indian Airlines Corporation.

12.46 tun.
STATEMENT RE. MISHAP AT 

BHAKRA

The Minister of Irrigation and 
Power (HaBa Mohammad Ibrahim):
In my statement of 12th September,
1959, I informed the House that a 40- 
ton gate had been successfully drop
ped in the Cable Gallery and that 
water entering the Power House 
through that gallery had been divert
ed intd'the spillway through the two 
side openings made earlier. In  ad&  
tfam to the flow through the cable
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fiJlKiri w*te» « m  catering the 
Fewer House from another  ̂ gallery 
at «  higher elevation. By munching 
heavy fabricated itcd  girders in title 
gallery witii the help o f overhead 
cranes and winches fix  Project au
thorities succeeded in diverting the 
flow to the river on 6th October. The 
work bristled with difficulties and 
had to be done under extremely 
hazardous conditions. This still left 
the inflow from the spillway to be 
tackled. This inflow was caused by 
the collapse of one o f the draft tube 
gates during the inundation of the 
Power Plant With the help of the 
Naval Authorities the damaged gate 
was salvaged and another gate was 
pot in position. With the dropping 
of this gate on the 25th October, 1959, 
the dewatering operations were com
pleted. An examination of the power 
plant pnd equipment after the de
watering operations has shown that 
damage to the power house equip- 
ment which was previously estimated 
at Its. 50 lakhs is not likely to exceed 
Rs. 30 lakhs. Erection work is now 
In full swing. The power house is 
expected to be ready for a trial run 
in August, 1980, while electricity will 
be made available to the Nangal 
Fertiliser Factory in September, I960, 
as scheduled.

The dewatering of the Power House 
waa no doubt an urgent and neces
sary operation on the successful com
pletion of which the Project Au
thorities deserve to be congratulated. 
But the main problem is the 
choking of the right diversion tunnel 
for repairing the damaged Hoist 
Chamber. The Bhakra Board of 
Consultants met again in the last 
week at October and on 5th Novem
ber to review the measures proposed 
earlier for repairing the damaged 
Hoist Chamber. They had before 
them the reports of experts who had 
been consulted by Ur. Slocum during 
Us recent visit to USA and they also 
had the benefit of the advice of Mr. 
Dexhelmsr, a top-ranking engineer of 
USA and until recently Commissioner

of the U.S. Bureau of Racisms tion. 
one who had been specially invited 
to participate in their deliberations 
and advise the Project authorities on 
tile measures to be adopted to repair 
the damaged Hoist Chamber. The 
Board confirmed their previous 
advice that first priority should be 
given to the choking of the right 
diversion tunnel at the upstream end 
and generally approved of the steps 
taken by the Project authorities in 
pursuance of their recommendation 
to dump concrete wire crates to seal 
the moufh of the tunnel.

The dumping of crates started on 
the 10th October with the help of 
Army engineers. A contingent of 600 
men under the command of a Lieu
tenant Colonel is now engaged on 
the work, which is expected to be 
completed in another two months or 
thereabouts. 4000 crates of plastic 
concrete and more than 700 pre-cast 
concrete blocks have already been 
dumped and the work is proceeding 
satisfactorily.

Although no definite date can be 
given, it is expected that the choking 
operations will be completed by April
1960. If, as we hope, the operations 
are successful, by that date; there 
will be no appreciable delay 3fi the 
completion of the Bhakra Dam.

Shri Tyagi (Dehra Dun): This 
statement may be laid on the Table.

Mr. Speaker: How long is the state- 
ment? If it is a long statement, the 
Minister may kindly place it on the 
Table.

Shri A. C. Goha (Barasat): Both 
the statements may better be laid on 
the Table

Mr. Speaker: How many more 
pages does the statement contain?

Hafli Mohammad Ibrahim: H pages
more.

Mr. Speaker: The rest of the state
ment will be laid oih~fhe Table.
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Shri D. C. Sharma (Gurdaspur): 
A date may be fixed for discussion 
o! the statement of the Minister. 

Mr. Speaker: That is not done now. 

Hon. Members have been very an-
xious about Bhakra. 

Shri Tyagi: We read it immediately 
it is laid on the Table. 

Mr. Speaker: Hon. Members ought 
not to be impatient like this. This is 
a serious matter. Hon. Members 
tabled some adjournment motions 
also on this. Now the hon. Minister 
wants to tall the House~ what steps 
have been taken. I am really sur-
prised that hon. Members are so im-
patient. 

Shri Goray (Poona): We cannot 
follow the hon. Minister. 

Mr. Speaker: That is exactly be-
cause hon. Members go on talking. 

Shri Asoka Mehta (Muzaffarpur): 
We are keeping quiet. We are trying 
to follow. 

Shri Tyagi: We want to read the 
statement. 

Mr. Speaker: In the case of a big 
statement, a summary alone may be 
read out to the House-and the -state-
ment kindly laid on the Table. 

Hafiz Mohammad Ibrahim: I lay 
the rest of the statement on the Table. 

Statement 

By way of abundant caution, work 
on certain alternative plans for re-
pairing the Hoist Chamber are also 
under way and these plans will be put 
into effect only if the degree of chok-
ing achieved by the method of dump-
ing concrete blocks does not come up 
to our expectations. 

The total expenditure on repairs 
upto the end of October 1959 was 
Rs. 14 lakhs. Although it is difficult 

to indicate all this stage a precise 
estimate of the cost of the repairs~ 
the indications are that the total cost 
win not exceed Rs. 1.2 crores. This 
is over a'nd above the expenditure 
that would normally have been incur-
red on the plugging of the Hoist 
Chamber and the right diversion tun-
nel. ' 

In my statement of 24th August 
1959, I told the House that the causes 
of the accident could not be ascertain-
ed until the mouth of the right 
diversion tunnel was closed and the 
water drained from the Hoist Cham-
ber. The Hoist Chamber is still full 
of water and access to it is not yet 
possible. The Enquiry Committee will, 
therefore, have to wait until such time 
as the operations, now under way, to 
plug the mouth of the diversion 
tunne1 reach a stage when the flow 
of water int'O the Hoist Chamber will 
be effectively checked. 

In addition to the normal compensa-
tion admissible under the Workmen's 
Compensation Act, the Punjab Govern-
ment have sanctioned a compensation 
of Rs. 5000/- for the family of each 
of the workmen involved in this 
mishap. They have also undertaken 
to educate their children upto gradu-
ate standard free of cost. In the case 
of a Sectional Officer who lost his life, 
the Punjab Government have sanc-
tioned a compensation of Rs. 8000/-. 
As he was not entitled to any com-
pensation under the Workmen's Com-
pensation Act, the Government have 
under consideration the question of 
sanctioning a suitable gratuity in his 
case. 

Reports have appeared in the Press 
questioning the suitability of the dam 
site, the wisdom of increasing the 
height of the dam and using the diver-
sion tunnel with the adjunct of a Hoist 
Chamber for regulating the supply of 
water for irrigation during the period 
of construction. The decision to con-
struct the dam at the present site was 
taken after years of careful thought 
and investigation and after consu1ting 
the world's topmost engineers from 

~ 
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?0h*fr(ight at Q » dim 
wm  — plrcipBeed to be 600 f t  
fil « i »  found necessaxy to dig the 
fMftjfcMM «bbm 40 ft. deeper is the 
upgtaam <3ay feand portion. As the 
M if t i i  engineering practice is to 
aniaiiri) ‘fib* height of the dun from 
# »  f c im t  print in the foundations 
I n  <>« height rose from MO ft. to 
740 ft. even though Hie top level of 
the dam remained the same as before. 
Nor was the regulation of storage sup
plies through the right diversion tun* 
net an after thought It was an 
integral part of the schemes prepared 
in 1946 and 1949. Such an arrange
ment was absolutely essential for 
ensuring continuity of supplies to the 
aid Sishind Canal and the only modi* 
fieatim made subsequently was that 
instead of the regulating arrangements 
being a permanent feature, they were 
to be put out of commission as soon 
as the dam rose to a sufficiently high 
level to enable the second tier of dam 
outlets to function.

1m  W  fndo-PaMstew 1 x4  
CeMi Wtesr Dispute 

question, I apprised the House at the 
position as It tad  wnwrgad after Mr. 
Black's discussions in Delhi and 
Karachi in May last 1 also informed 
the House that on the basis of the 
understandings readied by the Presi
dent of the Bank with the Govern
ments of India and Pakistan, discus
sions would be resumed in bondon 
from 5th August to work out Heads 
o f Agreement for an International 
Water Treaty and to discuss all out
standing issues.

During the discussions held in 
London in August-September 1999, 
considerable progress was made in 
the working out of certain Heads of 
Agreement Agreement was also 
reached in regard to some aspects of 
Indian uses on the Western rivers. 
Preliminary discussions were also held 
in regard to the basis of arrangements 
for the regulation of supplies from 
the Eas'em nvers during the transi
tion period.

ltM  hn.

STATEMENT RE: INDO-PAKISTAN 
CANAL WATERS DISPUTE

the Minister of Irrigation and 
Fewer (Hafla Mohamad Ibrahim):
With your permission, I would like to 
lay on the Table of the House a state
ment on the latest developments re
garding the Indo-Pakistan Canal 
Waters Dispute.

Mr. Speaker How long is the state
ment?

Bala Mahammad Ibrahim: 1} pages.
Mr. Speaker: It may be laid on the 

Trifle.

Hafla Mohammad Ibrahim: I lay the 
statement on the Table of the Bouse

Statement

In my statement of 3rd August 1959 
on 4fce Indtf-Mdsftan Canal Waters

Discussions have since been resum
ed in Washington from the 19th 
October 1959. The Heads of Agree
ment formulated in London and cer
tain other Heads of Agreement wor
ked out in the course of the discus
sions in Washington are now being 
elaborated into the text of an Inter
national Water Treaty. A  number of 
Annexures to the Treaty, however, 
still remain to be worked out These 
Annexures will cover irrigation and 
hydro-electric uses on the Western 
rivers by India, arrangements for the 
regulation of supplies of the waters 
of the Eastern rivers during the pro
posed transition period of 10 years and 
various procedural matters pertaining 
to arrangements for future co-opera
tion and for resolution of disputes, if 
any, that may arise later in connec
tion with the implementation of the 
Water Treaty.

While it is too early to predict the 
final outcome, I am glad to inform 
the House that the trend of these 
talks in recent months indicates that 
there ace good prospects of arriving
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Accident to Agra Alto- 
habad Paninger Train
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at «  satisfactory settlement of this 
long-standing dilute.

1155 hr*.

.STATEMENT RE: ACCIDENT TO 
AGRA-ALLAHABAD PASSENGER 

TRAIN
The Depaty Minister of Railway* 

4Bhri Shahnawas Khan): I regret to 
apprise the House of an unfortunate 
head-on collision which took place at 
Bidanpur station on the Allahabad- 
Kanpur section of the Northern Rail
way between No. 2 AGA Down Agra 
Cantt.—Allahabad Passenger and Up 
Ratlam Goods Special train on 20th 
October 1959.

According to the details, No. 2 AGA 
Down Agra Cantt'Allahabad Pas
senger train was to be received on 
Ibe main line at Bidanpur, while the 
loop line was occupied by the Up 
Ratlam Goods Special train. The Pas
senger train, however, came on the 
loop line instead of the main line and 
collided head-on with the stationary 
Goods train at about 20.01 hours. As 
a result, three persons including a rail* 
way employee were killed and thirty- 
one including 18 railway employees 
injured. Among the injured, six 
received grievous injuries while the 
remaining sustained simple injuries. 
Medical assistance from Railway, 
Civil, Military and private doctors was 
immediately rushed to the site of the 
accident. Twenty-saven of the injur
ed were subsequently admitted in the 
Northern Railway Hospital and the 
MotQal Nehru Hospital at Allahabad 
and treated there, of whom 22 have 
since been discharged Of the five 
persons still in hospitals, the condition 
of one of them is still serious. The 
remaining four are progressing satis
factorily.

The damage to the rolling stock and 
permanent way has been estimated at 
Rs. 77,000.

Tfce Government Inspector at 
ways who investigated the aJdm t 
kas concluded his enquiry. Accord- 
to* to his provisional finding, 'he 
accident has been due to failure of 
human element The staff at U'lH is 
being suitably dealt with.

Skrl P. R. Patel (Mehsana): There
was one accident on the Western Rail
way ten days ago at ChhapL Bow 
is it that no reference is made in the 
statement to that?

Mr. Speaker: Only when there Is a
big accident, it is brought to the 
notice of the House. It is not aa if 
every small accident is reported to 
the House.

IZJS1 hn.

STATEMENT RE; INDO-PAKISTAN 
BORDER CONFERENCE

The Deputy Minister External
Affain (Shrimati i j Ii a m  Meoon): 
The House is aware that the Prime’ 
Minister of India met the President 
of Pakistan at Palam air port on 
September 1, 1959. During their talks 
it was agreed that a high level con
ference at Minister level be
held to discuss the disputes and inci
dents on the Indo-Bast Pakistan border 
with a view to eliminating, as far as 
possible, the causes of these 
and devising procedures for ex
peditious demarcation of boundaries 
and for dealing promptly with any dis
putes and incidents that may occur.

This Minister-level conference was 
held from 15th to 22nd October, 1959; 
discussions were held at Daoca from 
the 18th to 20th October and at t>»h? 
on other days.

I am taking this early opportunity 
to pflace on the Table of the House 
the following documents, which 
embody the agreements reached at 
this Conference:

(i) Copy of the Joint Cornua* 
nique issued by the Governments
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Border Conference

of India and Pakistan on 24th 
October, 1959;

(ii) Copy of the agreed decisions 
and procedures to end disputes 
and incidents along the Indo-East 
Pakistan border signed by the 
Secretaries of the two Govern
ments;

(iii) Copy of the Ground Rules 
formulated by the BQlitary Sub* 
Committee of the Indian and 
Pakistan Delegations and other 
detailed arrangements arrived at 
to maintain peaceful conditions 
along the Indo-East Pakistan bor
der areas; and

(iv) Copy of letters exchanged 
between the Secretaries of the two* 
Governments on the further fol
low-up of transit and visa facilities 
and promotion of trade between 
West Bengal and East Pakistan.

The principal feature* of these 
agreements are:

(i) Pakistani authorities with
draw from the portion of Tuker- 
gram taken over by them last 
year.

(ii) Government of Pakistan 
drop their claim to the villages 
in the Kushiyara river region.

(iii) Government of India
to adopt a rational boundary in 
the Patharia Forest Reserve region 
so that the current difficulties of 
the residents of Sast Pakistan re
garding supply of bamboo, and 
small timber are remedied and 
there is no dislocation in the life 
« f  the border population This 
rationalization of the boundary 
will give to Bast Pakistan about 
twelve square miles of the 
Pamana Forest Reserve proper 
and about five square miles to its 
north.

(iv) Detailed agreed procedures 
™  a*pedith*g demarcation work, 
for. orderly exchange of territorial
foriedfctioe fallowing

of demarcation and for mainten
ance of peace in the border areas 
so that there is no dislocation in 
the life of the population of these 
border areas.

(v) Re-afOrmatkm by both Gov
ernments of their determination to 
implement the Nehru-Noon Agree
ment in full and to devise legal 
and other procedures necessary 
tor expeditious implementation. 
Necessary preparatory studies for 
implementation of the various 
items of the Nehru-Noon Agree
ment will be undertaken by both 
Governments, though field opera
tions, in connection with the im
plementation of that Agreement, 
will have to await the advice of 
the Supreme Court on the refer
ence made to them and the enact
ment of necessary legislation in 
accordance with the advice of ttw 
Supreme Court
The distinguishing feature of this 

conference has been the spirit of 
mutual accommodation in which
agreements have been reached by 
negotiation. Hus, to my mind, is the 
best guarantee of effective implemen- 
tation of these agreements By both 
sides.

The implementation of the agree
ments has already begun. The Pakis
tan authorities are withdrawing this 
morning from the part of Tukergram 
occupied by them.

Shri PanJgrahl (Puri): As a result 
of these adjustments, what is the total 
mileage of area which has been given 
to Pakistan and what is the total 
mileage of area we have got?

Mr. Speaker: Is it possible to say 
what exactly is the area we have gain
ed and what we have lost?

Shrlmatt i  Meooa: I have
already indicated it

Ike Prime Minister and Minister ef 
External AJTain (Shri lawaharlal 
Nehru): There are no absolute figure* 
about it. It cannot easily be measure
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[Shri Jawaharlal Nehru]
ed. 9ut wfeat is w jr  important is 
tfc# removal <i{ a d ilu te  over m laige 
ana* which » u  • matter at ta v m t 
dispute. That is a great -advantage. 
They only main area mentioned in 
thi* apart from Tuieacgram, is the 
Patharia forest; which is a forest, at 
ite s s m  implies. A geeater part of 
the (greet area has gone to Pakistan 
but eat part has been kept with 
Indie.
U J n*

Start Panigralri: Hay I ask whether 
the dispute is completely settled or 
there are other disputes also?

SM  im b a ih l Nehru: I think it 
might >be said that the disputes on 
fhe eastern border have been settled 
—the whole matter in connection with 
Tripura.

8tai Achu (Mangalore): Is it only 
a part of Tukergram or the whole of 
It which has been vacated?

Nul Jawaharlal Nehru: Only a 
small part was in their possession— 
about 200 acres. The rest was always 
in our possession. They are vacating 
that area.

8hrt Tragi (Dehra Dun): How
many square miles is the area which 
is now going to he passed on to Pak
istan according to this agreement?

Mir. Speaker: That has been asked.
Shrl Tangamani (Madurai): May I 

know whether the boundary has been 
damascated? On a previous occasion, 
we w en  told that in this area the 
jMMBdsKgp was yet to be demarcated 
and some miles were also given.

4Be. Speaker: He asks whether in 
pursuance of this agreement the 
boundary is being demarcated.

A H  Jawaharlal Nehra: Yes, Sir. It 
is going to be demarcated.

t$6  

ISJt Ink
COMPANIES (AMENDMENT) BILL 
Ehmbmhbst or rocs m  maanNumsr 

•or Bsw st or Joan Cwum a i
Sbd A. C. Gaha (Bsrasat) : X

beg to move that the time appointed 
for the presentation of the R ep ort of 
the Joint) Committee on the Bill fur
ther to amend the Companies Aett 
1996, be extended upto the tart day 
of the fin* week of the next session.

Mir* Speaker: fh* j|*
That the time appointed for the 

presentation of the Report of the 
Joint Committee on the Bill fur
ther to amend the Companies Act, 
1956, he extended upto the last 
day of the first week of the next 
session.”

The motion was adopted.

INDIAN PENAL CODE (AMEND
MENT) BILL*

The Minister ef Heme M ain  < (M  
G. B. Pant): Sir, I beg to move for 
leave to introduce a Bill fur‘her to 
amend the Indian Penal Code.

Mr. Speaker: Hie question is:
"That leave be granted to intro

duce a Bill further to amend the 
Indian Penel Code”.

The motion was adopted.
Shrl G. B. Past: Sir, I introduce the 

BUI.

CONSTITUTION (EIGHTH AMEND
MENT) BILL*

The Minister ef Home A ftdn (SjM 
G. B. rant): Sir, I beg to move A * 
leave to introduce a Bill further to 
ummnA the Constitution of India.

Mr. Speaker: The question is:

’ Published in the Gaaette pf India Extraoxdinaxy, Part ill—Section •*, 
dated 10-11̂ 1889.
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k m  b* granted to iateo- 
M i  a 801 firitihfff tb ttMhd Iks
6 «niftt«tfam of W it*

1k» motion was adopted.
f i d  0 . ft. Past: Sir, 1 introduce the 

381

KAJ COMMIT!** BILL*

A t  Ptprty MtatMnr ef External 
itr iw  (Shrimati Menoa):
Sir, I beg to move far leave to intro
duce a Bill to establish a Committee 
in the Port of Bombay for assisting 
Muslim pilgrims to Saudi Arabia, 
Syria, Iraq, Iran and Jordan and for 
matters connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro
duce a Bill to establish a Commit
tee in the Port of Bombay for 
assisting Muslim pilgrims to Saudi 
Arabia. Syria, Iraq, Iran and 
Jordan and for matters connected 
therewith.”

The motion was adopted.
Shrimati Lakshmi Mcoon: Sir, I 

introduce the Bill.

IMS hr*.
ARMS BILL—contd.

Mb. Speaker: Th* House will bow 
take up further consideration of tha 
following motion moved by Shri Datar 
on the 1st September, 1959, namely:—

"That the Bill to consolidate and 
amend the law relating to arms 
and ammunition, as reported by 
Che Joint Committee, be taken into 
consideration.”
Shri Datar may continue his speech. 
Out V. C. Pastaaflt (Ganjam): Sir, 

Inst session a number of amendments 
were moved by us hut they have 
lipMd. They have not yet been mov
ed tgr same of us. We have given

nodoe today and we request you to 
waive the objection regarding tha* fa 
respect of our amendments which we 
are tabling today and also the Gov
ernment amendment* which are being 
tabled today.

Mr. Speaker: Very well I shall 
waive notice.

Th* Minister ef State fea the MtoMry 
ef Home Affair* (Shri Datar): Mr. 
Speaker, Sir, this Bin, as amended by 
the Joint Committee, was taken into 
consideration during the last session 
and I had just begun when it was 
adjourned to this session. I will be 
brief so far as the main points are 
concerned.

I had already pointed out that the 
Government were anxious to sponsor 
a Bill in accordance with the as* 
surances given on two or three occa
sions. The hon. Member, Shri Pat- 
naik, had brought forward a BUI as 
early as 1994 and the Government had 
promised to look into the whole mat
ter and to have it examined by the 
State Governments. We got the view* 
of the State Governments and after 
examining them we placed before this 
House a Bill which was referred to the 
Joint Committee of both Houses of 
Parliament We have now the advant
age of a number of improvement* 
made by the Joint Committee. It is 
in this background that the present 
Bill has to be taken into consideration.

This Bill was piloted by the Gov- 
eminent at the instance of a number 
of hon. Members with a view to 
liberalise the provisions consistent 
with the need to maintain law and 
order because there was, oftentimes 
abuse of the provisions of the Ana* 
A ct That is file reason why the Gov
ernment had to take a middle course 
of having the largest measure ef 
liberalisation in the provisions on the 
on* hand and also to tee to it that 
they were not abused. Though it is 
termed as Anns Bill all that has been 
done is to provide for licensing lira, 
arms only or some others arms far 
which a licence is necessary, b

*Pttbliifeed in th* Gazette of India extraordinary, Part H, Section 2,
dated 16-11-1989.
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{Shri Datar] 
respect of arms other than fire-arms, 
normally, we will And that no licence 
Is necessary at all. But when there 
are extraordinary circumstances and 
it becomes necessary lor the Govern
ment to regulate the use and exercise 
of such arms, then only, power is 
taken to meet the extraordinary 
situation created by such circum
stances, which need not be detailed 
here. Though it is called Arms Bill, 
this Bill normally deals with the fire
arms, their use, transfer, purchase, 
etc.

Secondly, we have made it possible 
In certain cases for the citizens of 
India concerned to possess arms of 
certain type for crop protection or 
other bona fide use The Joint Com
mittee dealt with this question and 
certain very important amendments of 
a far reaching character were accept
ed and therefore, the Bill, as reported 
by the Joint Committee, constitutes a 
considerable improvement upon what 
it was originally when it was intro
duced.

A number of hon. Members in both 
the Houses as also in the Joint Com
mittee made a point that often, there 
were long delays in the grant of such 
.licences and that they were not good. 
Xt has now been made clear that there 
ought to be expeditious disposal of all 
applications for the grant of arms 
licences.

Then, as you will find, an appeal 
also has been provided Normally, the 
reasons for the rejection of an appli
cation for holding arms will be given 
'but when there are higher interests, 
when the interests of the country 
requite otherwise, when in public 
'interests it would not be proper to 
disclose the reasons, it is only then 
'that the reasons are not given. But, 
all the same, the appellate authority 
will go through the whole affair and 
will see whether refusal of the arms 
“%*s due to certain over-riding ciirrum- 
stafcCe*. If there are no such circum
stances, arms would be granted as a 

gf course.

.Under the existing law, as it has 
been for a number of years, you will 
find that every year a licence was 
required to be taken. We have now 
raised the period to three years for 
the purpose of preventing inconve
nience and hardship to the persons 
who desire such licences. Normally, 
the period would be three years except 
under certain circumstances. When a 
licence is required for a shorter period 
or when tourists and other persons 
are there who require it for a smaller 
period, naturally a licence would be 
granted for a smaller period, but the 
prescribed period is the normal period 
for which a licence should be requir
ed and a licence would be granted

2 may also point out here that so far 
as domestic weapons are concerned, 
they are entirely exempted from the 
definition of the word “arms” as it has 
been given in the present Bill, the 
Arms Bill. Thus we have kept the 
weapons used for domestic purposea 
out of this Bill; they are completely 
excluded

Arms other than fire-arms do not 
generally require a licence except 
when there are extraordinary circum
stances requiring the exercise of spe
cial powers for regulating the use of 
arms. I might point out here, again, 
briefly, that ordinarily it is only fire
arms that come within the purview of 
the present Bill; that is, you will find 
a great improvement so far as the 
powers to be used under this Bill are 
concerned.

Then I would pass very briefly over 
tiie various improvements effected in 
the provisions of the Bill. In clause 2, 
you will find that the word “prohibit
ed” has been defined as founding also 
bombs, grenades etc. That was sug
gested by a number of bon. Members 
and that has been accepted

&  clause 3, the scope has beaft 
widened It has now been — to be 
not only for tile purpose of sport but 
also for bona fd e use. The wording 
has, therefore, b en  purposely en2azg% i



In clause 4, you will tod the excep
tional drcumsttknces to which I have 

a reference. They have been 
noted down there and it has been 
stated that even under exceptional 
circumstances, the arms to which this 
particular clause has to apply have to 
be specified. It was pointed out during 
the discussion in the Joint Committee 
that this would have very wide reper
cussion* and any weapon that may 
not have been ordinarily intended to 
be brought under regulation was like- 
ly to be brought under regulation. 
Therefore, it was considered advisable 
by the Joint Committee that before 
the powers under clause 4 were used, 
the weapons to which the regulation 
or the restrictions were to apply had 
to be specified in the notification itself. 
That has been accepted.

There are subsequent clauses where 
the word "conversion”, which was not 
there, has been put in. “Conversion" 
is the use at a weapon for a purpose 
other than the one originally intend
ed. That was a slip, an inadvertent 
slip, and that has been made good now 
and the word has been used wherever 
it was considered necessary.

There is also the provision for the 
purpose of putting identification marks 
on the arms. In the arms laws in 
various States I have found that iden
tification marks have to be put in and 
they are not to be erased. That has 
been made clear now. A longer period 
has also been given, because it is 
quite likely that after the Act comes 
into force, many people will take some 
time to know that there is need for 
putting in identification marks. The 
period originally fixed was only six 
months, but that has been extended 
to one year at the desire of the Joint 
Committee members.

Then, in certain cases—you will 
Madly see clause 9—arms were to be 
given under certain circumstances. 
The period originally fixed been 
Btotttfit down from 18 years to 16 
jnsttca. lit dsuse 9(1) (a), it has been 
(tasted?

WJ Arm  MU KABTJXA 35,

“Notwithstanding anything in 
the foregoing provisions of this 
Act,—

(a) no person,—
(i) who has not completed 

the age of sixteen years...."
Originally the period was 18 years. 
We have now reduced it to 16 yean at 
the desire of a number of association* 
and also some hon. Members.

You Will also find that sub-clause-
(2) has been specifically added which 
says:

“Notwithstanding. anything in 
sub-clause (i) of clause (a) of 
sub-section (1), a person who has 
attained the prescribed age-limit 
may use under prescribed eondU 
tions such fire-arms as may be 
prescribed in the course of his 
training in the use of such fire
arms."

By addition of this sub-clause, your 
will find, training has been facilitated.

So far as clause 10 is concerned, 
sub-clause (b) has been purposely 
added with a view to make it pmwible 
for a bona fide tourist to bring to India 
his own aims in reasonable quantities. 
The explanation also makes it dear 
that ordinarily the period would be 
six months.

I would now invite the attention of 
the House to clause 13. It is one of 
the important clauses where it has 
been made possible for people to get 
arms as a matter of course. I would 
invite the attention of the House to 
sub*clause (3) where it is said:

"The licensing authority shall 
grant......."

The wording may be noted. TOien it 
says:

“a licence under section 3 where 
the licence is required—”

Then, in sub-clause 3(a) (i), it is said: 
“for a smooth-bore gun for protection: 
or sport or in respect of a muzzle 
loading gun to be used for bona Jtde 
crop protection:”. This provision wa#

1881 (SAKA) Arms Bill 12 6
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•hM ir than. It has now bMB for- 
titer made clear ttaft if the weapon 
that was allowed generally was not 
saflfcient to meet the particular pur* 
poee of crogKprotaettcn In any locality, 
in that case, it would be open to the 
Hcanaing authority to grant a licence 
lor other weapons also. This proviso 
has been purposely introduced, be- 
cause when the Bill was under con* 
aideration by the Joint Committee 
a number of hon. Members, including 
my hon. friend, Shri Patel, made a 
suggestion that it would not be useful, 
that it would not meet the require
ments, as he pointed out, of every case 
for the purpose of crop protection. I 
would, therefore, invite his attention 
to the proviso which says:

"Provided that where having 
regard to the circumstances of any 
case, the licensing authority is 
satisfied that a muzzle loading gun 
will not be sufficient for crop pro
tection, fhe licensing authority 
any grant a licence in respect of 
any other smooth bore gun as
aforesaid for such protection,___”
I now pass on to clause 14. Clause 

14 Is of a usual nature, because there 
WWiM be circumstances under which 
at licence will have to be refused. I 
would not make further reference to 
ibis except to point out that in sub- 
clause (1) (b) (i) (S), it is said: "to 
be for any reason unfit for a licence 
under this Act". The criticism was 
that this would lead to very wide 
pennon to the licensing authority and 
Opt they might be abused trader cer
tain circumstances. I have looked in
to ft*  matter. I have found that there 
«re stronger words used in this con
nection in the Acts of some of the 
other States. An that has been done 
by  fhe Committee is, in sub-clause 
Ifl), ft*  words "public safety" have 
teen added after “public peace**. After 
•ll, peace has also to be maintained 
'but fhe House is aware that then a n  
paaribiHtiM o f certain acts being done 

unold endanger public safety 
alsov t herefore, a number  of bon. 
Tfawten suggested In the Joint Com-

ariMfce >ii«t tiMto wotda thouML be 
ridld and, thereforê  flah  suggsaHene 
ha*» bean noted.

I weald net again, refer to clause 21 
which gm ts * period ef Hmm naan* 
which is the duration of the btienoe.
I wight point out hen M  there kw 
been no change except the pidHwt 1* 
of the words "public safety”  in the 
rest of chapter BL

When we cone to chapter IV, ere 
will find that oftentimes, fhe Govern
ment require powers to demand the 
production of the licence, etc. Often
times, this is by-pessed in a number 
of ways and that is the reason why 
in clause 19(2), we have added:

“may require him to give his
name and address and if such
officer considers it necessary,”

and then the words "seize from that 
person the arms or ammunition which 
he is carrying” are put in. These are 
the two healthy precautions that have 
been laid down. If, for example, a 
man has certain arms without a 
licence, but if he gives the names and 
addresses, that might be one circum
stance to be taken Into consideration, 
because it is quite likely that he nitftf 
not know that there might be certain 
extenuating eucumstancae. Therefore, 
in a small number at cases, A c sup. 
plying of names and sddnssas may 
be sufficient

Secondly, there should be no arbi
trary seizure of arms. ‘What has been 
laid down is, that the ottcer "may re
quire him to give his name and 
address" etc. That means the attest 
who is going to seise the particular 
arms will have to be satisfied that 
then are certain reasons why a parti
cular extreme action of seizing from 
him the arms or ammunitions is neees- 
eary. That i> the reason why a Man* 
minary stage baa ban  WW dawn 
according to which H » safaing 
authority should not seise as a — ittanr 
r f course, but will h m  te srfst fa ir  
when he finds that it h  atsshrtsfc 
necessary to do so.
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Then. ia sub-clause 21, the period 
1ms been increased from IB days to 
£0 days. About the offences, may I
point out that the extent ot sentence 
that has been attached to the dif
ferent offences depends upon the 
nature and the gravity of t'.*e 
offences. Therefore, different sen
tences have been provided for the 
different categories of offences

I would also Invite the attention of 
the House to clause 25(b) which 
says:

“acquires, has m his possession 
or carries in any place specified 
by a notification under section 4 
any arms of such class or des
cription* as has been specified in 
that notification,”

I have made a reference to it on an 
earlier occasion. Therefore, for the 
reasons stated, it has been repeated 
here In respect of all those offences 
which have been referred to in the 
earlier section, naturally, no refer* 
ence was formerly made to conver
sion, and, therefore, the word “con
version” had to be introduced in a 
number of sub-clauses in clause 25. 
You will find that the period varies 
and the highest period that has been 
found necessary to be prescribed is 
seven years under clauses 26, 27 and
28. There has been a slight amend
ment to clause 29 It says:

“Whoever purchases any fire 
arms or any other arms of such 
class or description as may be 
prescribed or any” etc.

Again, the need to prescribe the par
ticular category of arms has been 
repeated here also. Clause 31 may 
kindly be noted. Whenever an 
offence is repeated, then the repeti
tion of such an offence increases the 
magnitude of that offence and, there
fore, the punishment has to be doubled. 
Tinder clause 31, it is said:

“Whoever having been convicted 
ot an offence under this Act is 
•gain convicted of an offence 
tinder this Act shall be punishable 
With double the penalty provided 
for the latter offence."

It is hoped that the offence at beat, 
and at his risk, will be repeated only 
twice and not man. In some af the 
foreign Acts, 1 have found that they 
have further added that in ease an 
offence is committed for the third 
time, the punishment shall be not 
merely double but treble of the origi
nal punishment. But here we believe 
that perhaps that provision may not 
be necessary That is the reason why 
one repetition ot the same offence has 
been provided for with an enhanced 
punishment or sentence.

I would then invite the attention of 
the House to clause 33 which 1» 
with offences by companies. The pro
viso is there tor the purpose of giving 
relief to those persons or granting 
exemptions to those persons from 
criminal liability where they them
selves were not aware of the circum
stances under which the companies 
had to carry out certain requirement* 
of the Act. The proviso reads thus:

“Provided that nothing contain, 
ed in this sub-section shall render 
■ny such person ■ liable to any 
punishment under this Act if he 
proves that the offence was com
mitted without his knowledge ” 
etc.

Without his actual knowledge, if some 
offence has been committed by a 
director or an officer, then this par
ticular person against whom a charge 
has been laid, as a member of the 
company or as an employee of the 
company, can prove his complete ab
sence of knowledge and that he exer
cised all diligence to prevent com
mission of such an offence after it 
came to his notice. Therefore, these 
two salutary safeguards have been 
provided in the interests of those who 
were ignorant but who took all neees- 
seiy precautions to prevent the com
mission of such an offence.

Than I pass on to chapter VI. X 
would here invite the attention ot the 
House to clause 35. There also there 
was considerable discussion, and it was 
felt that all persons in joint occupation

347 (Ai> L8.—«
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should not necessarily be made liable 
as a nutter of course. That is the 
reason why this clause was consider
ably improved, and I was happy to 
Had that those Members of the Joint 
Committee who had raised this ques
tion were satisfied with the improve
ment that was suggested by me before 
the Joint Committee. I would read it 
and explain to you how the position 
has been made extremely clear and 
how to a large extent provision has 
been made for the purpose of protect
ing those persons who had nothing to 
do with it during joint occupation. 
Clause 35 reads thus:

"Where any arms or ammunition 
in respect of which any offence 
under this Act has been or is being 
committed are or is found in any 
premises, vehicle or other place in 
the joint occupation or under the 
joint control of several persons, 
each of such persons in respect of 
whom there is reason to believe 
that he was aware of the existence 
of the arms or ammunition in the 
premises, vehicle or other place 
shall, unless the contrary is proved, 
be liable for that offence. .

Normally, as you are aware,- under 
the penal law, when a certain offen
sive article is found with a person, he 
is normally liable to punishment, but 
when there is joint occupation, in that 
case, according to the provision in the 
Anns Bill, what was done was this. 
When certain offensive articles are 
found from a vehicle or any other 
place or premises, all the members in 
general occupation were to be held 
liable, unless one of them proved that 
he was not aware of it and hence 
entitled to exemption on the ground of 
bona fide ignorance. It was considered 
that before any such presumption is 
drawn against him, the officer must 
further find out whether there is rea
son to believe that he was aware of 
-the existence of the arms or ammuni
tion. In fact, a particular restraining 
clause has been Intercepted here bet
ween the finding of aims in the place

of general occupation of many psople 
the drawing o f aa advene inter* 

enc« against him, oie., exercise of dis
cretion by the magistrate concerned in 
res&ect of whom there is reason to
believe that he was aware of the
existence of the arms and ammuni
tion.' So, this has been purposely 
introduced with the object of prevent
ing any hardship to the persons who 
are not aware of it  The authorities 
concerned, who have to deal with this 
must have some reason before than to 
believe that he was aware of the
existence of the arms and ammunition 
in the premises. Only then the court 
will proceed against him as a matter 
of Presumption. Still, it is open to the 

to prove the contnry. 7 W  
safeguards are introduced. No pre
sumption can be drawn against him 
unless in the opinion of the officer 
concerned, there was reason to believe 
that he was aware of the existence of 
the arms. If he comes to the conclu
sion that there was no such reason, 
naturally he would be protected. 
These great safeguards have been 
introduced for the purpose of prevent
ing persons from being made liable 
under clause 35 as a matter of course

So far as rule-making power is con. 
cerhed, I would invite attention to 
clause 44(3), according to which 
whenever rules are made, they have 
to t>e placed before the Houses of Par
liament. Formerly a certain period 
had to be completed within one session. 
But oftentimes, it was very difficult 
Nov, it has been stated that this period 
need not be completed in one session, 
but it might be completed in more 
sessions of Parliament than one. The 
new formula generally accepted in 
this connection is this:

“Every rule made under this 
section shall be laid as soon as 
"lay be after it is made before 
each House of Parliament while it 
is in session for a total period o f 
thirty days which may be compris
ed in one session or in two succes
sive sessions.”
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H ut a i m  the period af SO days can 
be counted not only la respect ot the 
remaining days af one sesrion, but the 
other session also can be taken into 
account. Then sub-clausa (3) says:

“ . . .  and if before the expiry of 
the session In which it is so laid 
or the session immediately follow
ing; both Houses agree in making 
any modification in the rule or 
both Houses agree that the rule 
should not be made, the rule shall 
thereafter have effect only in such 
modified form or be of no effect, 
as the case may be, so however, 
that any such modification or an
nulment shall be without prejudice 
to the validity of anything pre
viously done under that rule.”

So, the privilege of making changes 
in fee rule or cancelling the rule 
altogether vests in Parliament It is 
the duty of Government to place the 
rules for 30 days by counting the 
periods of the two sessions together 
So, a very healthy practice is being 
developed in this connection and that 
has been followed in this respect as 
well

In the last clause, nothing very 
serious has been done except that in 
clause 45(b) (iii), the following has 
been added:

"or by any member ot such 
other forces as the Central Gov
ernment may, by notification in 
the Official Gazette, specify" etc

So, you will find that a large num
ber of very welcome departures from 
the original provisions or improve
ments have been made in the provi
sions of this Bill. So far as the dis
senting notes are concerned, I need 
not say much except to point out that 
at least two or three hon. Members 
have gracefully accepted the position 
that there has been a considerable im
provement in the provisions of the 
B ill Naturally, there might be cer
tain cases where hon. Members may 
not be satisfied, but the larger and 
fee overriding interests of public

security and public interest have also 
to be taken Into account I submit 
that on the whole we have here an 
improved edition of the Bill, which 
was good enough, but in view of the 
innumerable suggestions made by hem. 
Members, we have to a very large 
extent succeeded in improving the 
provisions consistently, as I stated, 
with the over-riding reasons of public 
interest and public safety. I hope the 
improved Arms Bill be approved of 
by hon. Members.

Mr. Speaker: Motion moved:
“That the Bill to consolidate and 

amend the law relating tx> arms 
and ammunition, as reported by 
the Joint Committee, be taken into 
consideration.”

There are no motions for further 
reference to a Select Committee. There 
are some amendments to individual 
clauses.

Some Hon. Members rose—
Mr. Speaker: Hon. Members who 

have originally participated in the 
discussion should wait.

Shri Naashhr BharurJia (East Khan- 
desh): Otherwise the business will col
lapse today 

Shri D. C. Sharma (Gurdaspur): 
Kindly note down the names.

Mr. Speaker: I need not note down 
the names. As and when hon. Mem
bers stand, I will call them.

Shri D. C. Sharma: What is the time 
allotted?

Shri Datar: 4J hours.
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VSK<hft v f ^ < f  1 5 t * » n < h i r n  

m  f¥ %m4 ut ?ft #^4hwt 
M « n # i r  «n P «  f« J? r q [ % « i< 4  
^  v t  tp rv ^ r  «n#«ir 1
*nr w  «T? % s w  wj*ff v t srrr^ 

^  ^  a r?^  f 'k  «r»nc ̂ rr ^
ftrat * w  aft ^  T ^ v t  v n * f t  

jmnr *JT Wt*ff Vt *̂ft 
t̂tPp 5fm T ffw «r\ tw r i v w  

3*wr r ^ w  <rr < arr <nr ^  
^  |  ?w m u n  f  9 ift w ?  t t
#  ?pg«a: jt  ^f«rr 1

5*rrt ^fi *  1ft<ry ft ?ft»r T^t f  
*ftT Wmft ^ftt ¥T JTft fPn 1
4 «*nr ?W5TT j  f«ir sfr ?ft ijiPrPT^ST 
t̂cTT $ ^n?r r̂<Tr ̂ rtt |  fv <fiw«?» 

trnrt 5Prw r$ *flr n̂vt o t?  t«# 
^ xW»ft f̂t f̂ ot̂ rd fteft |  *ftt 
ww  f?RT*r ’ft ft fWT ’SfTf̂  
t̂pttfv<rmrr̂  t $ *rpnft*srfT?r¥t 

v«r vt«T j , A tjsiftw? vcar
f  1 &f*R *f «*nrn jf f«P w m f t w  
**ft mvs star 1 w w t  *  «nc 
^trirt ftr ^  ip r  f ,
5̂?r ewfef, M t ?r inrfT *r̂ f wm 

f ( 'W W l PRft T O W  
f  f^fsi ^ tt ^  { 1  lihffisnflr 
$  ?*t f  ftf q^V T f f t  f ,  
^rfinnf f  vwr ^  tjpft t if  
^  ^  w nr | 1 1  fw  
iranrti& TOfrf 1 fir m titliri 
•itptt ’WTpfT  ̂ f¥ *ppMft ^  H w  
1 l ^  tfrt Vpft f }  IW c fl 4ft 

m̂pr vpit 1¥ Iii wNI
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#  * ft*  * t n f  v t  fr * $ F v  
tr ir 'r c fw  i

w r  4  *s r  f l r *  f t  3 rr P n f¥  v t  
fcr«T jf aft 4  u|^hc *!# T$ SPRIT 
i f  t o  *  wy?r 1 1  *  fc iT  v c ?it «n

ft?  « rtftrfria T  » f t f c *  A r t  <rc n W t
Vt « «  l||<4 TJfC % <V̂ci 91WRI til̂ l
f t  # *  f t  f f » r  *  * t  a r m  w tft  

f t  i « n fa r  x rfa w  ^  «ft i 
*pr 5 *  % m*r v^tt «t**tt | fr  ŝr 
i n f o r a  v t  * w f t f  t t  fejrr «ntrr
t  *rtr *sr«r ?ft okt-tot wt<t ^
f t  fT¥T HTJJffr ^ m t  %  f? W  S O T * *
isrtft*rf$i v m % ar̂ T a srrsftpr 
TJ* sj* 5'nft 5 *t ?n$
f t  v rm ,  f ^ r t t  w w i  %  ^ra^nr, ^?rrf 
*rf £  i t j v  % fa 7?  cfto  k p t  ft * m  

srhmnr ̂ St *r$ | n ft j z t  % ftw ara 
ft  i * ro r  v l f  s m  <mr ^f^rrrr 

t s k t t  |  xftx 3<rarr fspn#  f t  ^rftrcr 
«R?nr |  <rr ^ r f  <ft<T s f t  f t  $ z  f t  

&vt i t  an ? w f r  I  *rfa: i m  ^  « p t- 
*n$*r «rwi % fa* ^err $ <n *rm 
* m r  s v  f t  f z  f t  *rarr $ t  * P R f t  |  i
W R  **$ Vt |  f%  3^ H R  W U qfoM  

<TT #TCt +̂<S*Ud |9 t  I ’*!** 
| $  |  i i n f t j *  % *r sqpr *Rjjpc 

%tf$»TT | I I** fif#  $  WT* ^*ft¥  
« T f ^ « r t T 3 * r c ^ f o n f t $ * 5 T #  
a n # ,  w r w ?  * »w q f o w  ^  * f r *  
w n ft  1 1  ^  T t  * n f  ^  f ,  
i m f t T S G T f c i  *flft * r a  % s
^  j t  I *fTC *T HH TT Tr^T *  TTTT
f a n  far fc r w n s  $ f a * f r  f a s t e n  
t  ^  <r^f? s t^ r r  vt w h  fan  t
« l f *  « f t  « W !  *l< Jd
^t ftwr aiwr «nr gfPFt ft  w i ««r  
f w r  w r |  i

#  w f *x*r *t$xt g %  forer̂ t 
w f t r * f  T « f t « r l t #  *w ft  w

yrwr aft <?*r ^r, ^  f  Ir swsr 
n f £  i <j*p? crfr ?ft fn ^ t 

»r*wfc#*m*nf f̂twvntrr«TTtftT 
a w  ?  vt m m  «rr i ^  *npft «ft 

ftr ?5T j t  am? *ftr w v t
r̂Wt v* m iwar |*wt ?iWt % »r 

*pffftsTTMTfpi im r v tf uRift^imT 
v r m f ?fr vttsif «rre*ft ^t^fir^ft 
TO*fc*rTHT*r*»r i

<ftr <ftfg tr^Kg 
ft AZfait if tRt fipr vr v f  5>?r 
:*Tf^«rTi arggRftgtifgfri€t
v r  yr yrfasry #  P<q?# fe y  ̂  1 1  
4 «nRrTr ̂  fv «m vnv ^  irt 
$rrf<3rgrvt^TTqfir 
w  sppj5  ̂  aft fftftr€t | ,  g^wt ̂ t 
v r  i p r n  ^Tpr jr Or 
ar̂ r̂ rm r̂a ft irarr ?sft t
g*R?t vra vx ifWr irra Trtaro 
ar̂ T pftaHrtTvtTOtf .s^nrtwCT^- 

*rm vx farfaw i * m  v m
9|traqRTtf^Rnsft9ftamRfT «rcr- 
*nr t̂*r *rtr jjpr v*r at
w  apcpnr i ^ r  ^psr *t ^ ui
armm ^  ^t i ^  jt tb  eft vnr 
niH ^ff^w*ff^arr«ft, 5̂ +t xwt 

?rm t̂nr«r̂  we^K 
?m=rt v t ## t  Pp fircT anxj ^ t 
f¥ UT*?f  ̂3tr ^  t̂ iflr «n?r¥«lFA 

»T̂ t f*CTt ?ft ^  <PRIT 
|  ftr inmrfT srm«Ffî #^7|rwr 
VtT ^  f*HTT <TT WT
gwRtrJTW.Jirr wsmr^TTwrr ft 
*fanpc*nferr$ vmrit»nwt 
^  *ftr v|»ra^t «i ^trt ^t ^wft 
v[ «Kt ^frf Pptt air 1 1 W  
«Tfw w r wrwn: wpt sfiw vt ̂  
arr ^  ^ i ?ft *f ^ni^T ^ fi>
^ # aft-̂ ft̂ rmr «n«nr



['fffersi'EC'RV «tw»] 
t f c f c  urtt w r  f s r  if i f a *  
V @ » <t a rt % n sw e  <t<tiiT =irf^t i

w r  v s  *t «piftnr *nc ftnur 
«mw arr f*  ***  *rrs jps 3*r <tt 
$ 4 f e  * f  w rit ircr*t*Tflrcr**i 
lirercf t f ’iMf T¥RT5mnr*i^ 
| i
9  tfM m T O i’in'SftRrqf*«srwtflr 
y k t o i t  «torcrtt?$iftTift$faFT* 
¥ f i  «n r |  fir f t t ft
f t  eft 3TCPPT *?>¥ $t 3TRTT ^  Pf  *t£
f f t r a r  t  i ? K ^ « i r q r f i w T i 5 f  f r f e t f t  
^  ««m f t  *r? O T t 3rr «r<

j Pf $*
4t j r r f r a  vr star WFft&wiffT $ 
iH^Pr *h <rrf v  »P p  h f*r a r f  * t 
<Wf T O fT tftv ^ f itf s r c m ^ # ^  
ffrfW S T f JnPWTCTT̂ ft5IT<j I *fW 

ft? «pp «n: v  unf w?rr
| f t r  «nf in f  ^ fjpTT HTWT =F 
f*PFe?ar T*ft j f  t  ?ft w t *rm r *rcraw *rf 
|  PF*f arnnftr 3 rrv r# » m * n f *t 
«wanr$ ? m  TRf# A v&rr jj fa 

v t ^RT ŜTWT 4MT
I

fsre  f tfw zr wnpr * ^.?r |  ft? «r? 
fsnsrcr * f f  * r  »̂r, ffc f t qv
Mtmft « t wTfwr ftr# « f t m  *i3r % 
a*#* «*fr | fa  w  Prar 3 
« * ? * * n H rn fg  i*rf «nr a tsN rf  i 

f l f  ftrwr |  fa lf t h e r e is
f p o *  « * « * >  he shall be granted 
k « c e »  « r f $ * f  t ^ rm a f tJT ffw
|  f% to  be o f  unsound mind.............

M«U1 I ffPF*
& mw $ * f  Arthur 4Nsft Wk qftow

ftWT I r S T 5? 4 'W B W T f 
^ s f W a t f y r ^ r f  i ih m t o i r  
«mr j? a ^ r f , t r f ^  <far « n ^  * w  
t o r  «ftr «wt a * f  * f  «rf P f  * f n f t  * n >  
ffenrPm r ftr*fw f r W '  
* *  w r o  im  * f t f  t  P f  xm x * t f  y s tir 
<n#f *f t  £ n r  n t  tm f# E r  9 #  i w  
i^rtnr P w r arwr istnT i «tPwpf % q£t 
4 i *nf% n (f,

^  w fifw r % fv  (n ) I t*  
( t f )  fff ^3w«rn3^m ??pPTwaTt 

W  ^ T fft 9Tfrif^ *r PraT wn? > 
WtPP »Tf «rW*ft JTT 'HW ft rft<> fft*>
* tt « n # ^ ¥ tim 5 it^  f R v e r r f i a r i w
3 i T V t  « T H ^ T  •! fin iT  J ( l n  i ■sfw h t v

tti?  vt 8#  ̂  ftmtw

?f<r TO^?ftfRTwtwT«rnr»TT5 ^t 
Pk^btt ^ < h R « n r -  

PfiJ «RR flT ^ ff , <raVt 5T ftiJT 'SITq » A 
?m*r?rr ̂  ^  ^  v> & x  ftmr
arnr i

A  in? ’ ft MTf?rr p ft? 5*T*t«T w r *  
vtt ftww * ft t $ arrnw g Pf Pnr 
?r| % *rroNr ft# arm i  i p r  
5*TR ?rW PrPner v t  «wrr 1 1  
?*r^'r T'T jtj  armr *  f v  « i m  
fftp r mcPfilRrff if VW I ?f 5T, T T W r  
f ’asflT^^t i » * n ! f r u i w r P i r w f -  
^r fw  w  fimwr
vim
«fin«rc v t  « w w  v r t  W  w #  i f  
< m «  vr#  Prat "ran «n # d  f t  
i R s f r t f i v f i n s p f  I t f r w #  *N f«tw fr 

i «rw  «ft «m#sr #er w w  n r #  f  
«nar  ̂Pr wjn t̂ ^  njir Pw 
aft^ f [  i

fton prw w w  1 1  
% »f< fffip , w r < ^ w r % ^ | w r ,
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wWtwr fH r ft> w w  *t
wqpft f*nsr an* i ^  ^
sftar inr v ifa x  v  tnt *aft *i?ft 5 
wifir ** «rf frft£ ** 1
* f*  OT v w ft i  Ht tja ft *nw an'ft 
%, % c iA> <fto m «mr qmft fc,

V MW «WRft f e  TO
$ mrit $ <mr arwfr $ i i*t jjfar*
It vmrik finm 1 i w<r * wr srrw 
Twr f  ?*nt aw* fare ft m *r£ fa 
wt tft* *r* <n erftwn $t?n t
OT #  *t$ ’wnwe *rf t  arr ^  1 «nn 
*w *t TCPfr ft ^  *s*ft i  
» t o t  ^  t H  «shrt ^  ;  1 
nrfti**^nc$tan ipitww *nf twt 
Pf wjt <t n$* $ «wr *r? *w ̂ af 
*iff aiRft tit «ifw« *fi?n *wn 
*5t «rc "tf*r fn»z " $  «F«5Tar 

1 nw *s  #  fir* * t f fa n s  ijp t i 
vt WV*i, *it Ĥ l*t, ?ft*i sfhr, farev 
*w  Hty Hti *  fonr *jnin 1 
wpn *w ti #, fiim w  *  ^ n w  :t ** 
iw <  $*n vftfv jawrdw ?frts:

VRft T̂ *ft 1 w  fa** 
«r>f w N rr f a  a v  »T5 «raro |»  1*rrar 
m  % fftot *t «rw ̂  arm Mrff* 1 

W  *  *ranr w  *  v k x  q v  «iw  
TO T>w{t »r# ^ fa  vnx ftaft * t wMNr 
snff farr *w*r? eft ^  vt vjgKr it 
an«Wt ft? H rcfa w f  «n(f fe ir *nn 1 
9  nr ^  «I» wnrfwr, »rfwn «V 
Iwx« mutvT ftrft^r aif» * ?ttt-

W *inft w ^ f ar? t  |w 
i f r f iw  i «ff ft^wr w t̂ ̂ t>r f , ^ftw

<t an vir^m^t^nRr*#
|<t w  < w r T t v f w r | » a * $  
wrc ^  wre ift *  t  f t
tFflC fjp fff it f lf N f

^  ftwwi ̂  fft ypyt wnpgftii
sq|t i f t  f t w  O T fS ft ^  [ w p f t  f t  W T  
»r **r ftO T ^ ftraro 
fanrHrftr^T i ftnr

«pfT| tft*?irfor«w r*tnT ? awwrr 
v t

r l W i p # ! *  V t f l W R V f t T *  
O f t i *  f t r  w r  v f j i w  i  ?nft? a ft t f r  

^ p w  f i t  *»?  *  * »  w p  ^  w t
ftp »n s n f t i r t T i r i * n
« r f w p f l ? ^ * e  f R  v t n r  «n  « i^ t  i w r  
v t f  w i ^ f r w m i f  ? f t O T  n r w f i w n  
g r R i  ^ T ^ m f v f f t r s f W f  v t i n w w *  
f t n w i t ^ % 3 $ * n f * N r  ^  f w  > m  

? m v t  f T f i T * f r ^ f T ^  1 ^ f t q r  

&  i m  f t  ( t r k ^  * o f t  «Pr * f t v r  
t * v v s r w  i m  3 * r  v  xm  *  ^ p p r t  
f i m i  ^ ^ w n i s i f t q ^ t f t r  f v r  
« T f t s € t ^ w r i f t ^ T O ^  1

14 hr*.

W  «(ft i r f h r  f t r s  v t  ¥ t  5 r i*» ft , 

w  r r  *  *fr « i  f t w f  ^tftr* 1 «rw
* < w  art «frar ^ i f  t  irtr ftw ^  
f t ? *  v n T P H T E f t
*  ^  ̂ h *i v t f^nrwriw w
f w r  Rw<«nJI«*i v *= 5 f tr
^ * r r  g v  * w r  x w r *  ft? f t w r

m f W  v  v t f  *rftc T  « t  
^ t  ^ « i r  1 anc * r r r  s r r ^ w  * s  t  

v r?  o t  ?Sar imr iirr *«i *ift v ? writ 
ftp  s j f e w  v t  T w f  ?ft *  w v f  
v w t  f  ft?  v f t w  ^  *m  «rt » * r  %  v*  a %  
T f t r *  1 •srft q r  ?ft u w  f t ’ n  f t w  
v t  ^ ^ P r f t p ^ M f a ^ i i H g f t ^ t ^ 5 
« v w r  t * p ^ , *  jRpf ^ n p r r  ft? w n  « r f t  

v q f f  ’ R  v r f t ? a ^  v t  $  xri, 
^ftw nv «r*ta w  m m  &
v c  wn f W  v r f t r a #  t  *
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p fiw  w to ] 
v d , wttowf 4fr
«fto wt «rorffr «nrw t  n  'jtt «

srnT^w^trT^^sTRTTv#
t *  x* v rv lr  \\ t o t  w : 

<* | i tftv rc ift^ v  * ir c p r t f* h : 
tn n i^ v w ^ y r rP F ii#  tpp % w  
*wr ’bpwt s « r  « $  i «rw # faprcr 
<ft $ *|t *$ftn>wr «rr*tf *  fa# #  
TOTO^t t l  p r t f^ v ^ r  Vt<Ar W  
v t  s v  ?ft w«Bsr t » *r*tf *t «ftr *rar 
* n « f c r 4 * r ^ f i w w r w ^ t  ?Y 
w x sS v t^ tft'tfix iF W tto r i

fapr m»lt WPT # tr^ S H  folTT £

fara^t ?ou * r  t t "  3  tn r Tjfawjz: 
v ctt Tfr^t i$ d jft f2*r**rk *5?r# 

*ft*f «ft«ftfcsqf*i f  ftnr
*w ?ov3«flr H ® * M isrw fin 't’rfft 
fapfsrsrrtfT j $ f  i
f s r c ^ f a t ^ a r r * *  fa***n**TT«n'
^ v r ^ P T ^ t *  ? « » ? sn rr^ frt • 

qrferf r ttit $ far 5?r0r «n€F ^  
*nf»r v k  tk jt j iqrqvft fearer 

$  im  »tpt xsnrrt m ^ r «ft
fiTTT amiT $ I

i t  Tstf f  t $*rft <nif vT fsm % *t* 
fiwr|, f5Rr^rim #3RPw *ftt. ^  
w r  iphflffc v *  t#  f  v k  w rit 
fip siaraf ^  » r  tffrn  i * f t  w  *  fcft 

<ft¥*fl$fffcft*lTf^ l*T?*to<ftar

V *  *  m  ffanrc t  O F * *  ^  ^  *
* |< R * im n ft|fw rT 5 lirriT f^  aft 
-to w  «^ *v *fcft*«?m
ijNrr * r f t *  i  U f a *  t  • »  f a * *  t o * r *  

i f  v t 4 t |  t

’ ft W |  i fa vou r 
w ’w r ^ v i& n  i

« n fa r  *  *  n #  « r f  w ^it  f ¥  ^ h : 
w * W fv t 'a it? v c  I fa t iK m  % 
«n*T *ftt«n jr #

t i#  ̂  ̂  tiw , *f»ai WR*T 
vr ^ fv  «n»44fe ^rr fw rm  irbft to  

^ r w m fw *<? ><if m <ft 
^  >r to  ̂  t** m^ift w«nft
35T# <n^#rvc«^»rr 
v  ^nr ^  ftwftr ^  *%m i m  
T̂ JTT in #  «TT *rcmT 5T ^W fft

t  vt ir^ar jrt*
^ t«n 1 1

Shri C. C. Pataaik: Madam Chair
man, . . .

Mr. Chairman: Before the hon.
Member begins to speak, I would re
quest hon. Members to try to finish 
their speeches within 20 minutes. 
There are a very large number of 
Members who want to speak and then 
are a large number of amendments. I 
will take the oprnion of the Housa a 
little later as to how long they want 
to take m a general discussion and on 
the amendments.

Shri Datar: The amendments have 
been received only just now. We 
might take up the clause by clause 
discussion tomorrow and have general 
discussion, today.

Mr. Chairman: Before that, we shall 
have to consider whether the required 
time is there, because, actually there 
are only 40 minutes left according to 
the time that has been allocated. What 
would be the time required for dis
posing of the amendments. If we 
could know that; we can go oe witk 
the general discussion,

A t i  Dstar: I did not quite fA t v  
this time at forty minutes.'
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Mr. Chairman: After 6 o’clock to
day, we have only forty minutes to
morrow according to the old alloca
tion of time. If we continue the 
genan! discussion, I think we would 
not be able to fully dispose of all the 
amendments within 40 minutes. There
fore, the House has to consider what 
will be the time required tar dealing 
with the amendments.

Shri EaghaMr Sahai (Budaun): I 
would like to submit that while it is 
true that the Business Advisory Com
mittee, in considering the allocation of 
time for this, considered five hours 
sufficient, it did not anticipate the 
number of amendments that were 
going to come. We understand that 
during the last session, some 200 

amendments had been received. As 
Shri U. C. Patnaik drew the attention 
of the Speaker this morning, all these 
amendments would be tabled perhaps 
tomorrow

8hr! Datar: Some have already been
tabled.

Shri BaghnMr Sahai: But, we should 
bear in mind that the number of 
amendments tabled last time was very 
large. We should expect the same 
number of amendments this time 
also. It would be very necessary to 
extend the time for consideration of 
all these amendments and also for the 
general discussion of this BilL I 
would submit, with your permission, 
that two hours might be added to the 
time that has already been given by 
the Business Advisory Committee.

Mr. Chairman: I suggest then, we 
continue the general debate now. 
After a little while, we can decide. 
Still amendments are coming. Alter 
a little while, I will take the opinion 
at the House as to what time will be 
required for the disposal of amend
ments. For the time being, we con
tinue the general discussion.

ttH  U. C. Pataaik: Madam Chair
man, though we az» not very much 
MtlJftat with the progress made and 
'arifii the staps taken by the Ministry 

>  eactata respects, X must eongrate- 
the W akU f on three aUtad maa- 

tfaat fcanw been reoently taken

*5o
K this respect: (i) the formation at 
~Wne guards and Village guards; (it) 
3 e formation or encouragement of 
*Mfle Associations; and (iii) the Arms 
J*U1. As you will remember, during 
rhe first Lok Sabha, we were crying 
%arse about certain home defence 
’Measures and we were all the time 
JWng that our foreign policy should 

based on a strong Home organis
ation. We are grateful to the Mixus- 
**y that this time they have taken up 
*U the three steps simultaneously.

About two years ago, they started 
r^organisation of the Home guards, 
^iiey brought the Home guard Com- 
^Vandant from Bombay to reorganise 
H in the whole country. Of course, 

?\ey say that in order to fight floods, 
” Se and other things, they are reorga- 
^sing the Home guards. Still, it is an 
Organisation worth while having in 
“ ie country and extending it from 
. ombay and from its partial existence 
ui West Bengal to the rest of the 
^untry. Because, in the western 
°Duntries, you know, the Home defence 
°r covil defence is called the fourth 
arm of defence and very great 
Emphasis is being laid thereon. 
~jt is being co-ordinated with the 

efence organisation, though under 
Hie Home Ministry. We are glad that 
®fter all, in spite of speeches on prin
ciples and policies, our Home Ministry 

as come to organise Home guards in 
°ur country also.

Then comes the Rifle association, 
"ou may remember, Madam, during 
Tie first Lok Sabha, we had passed a 
resolution here by unanimous consent, 
nioved by 00 or 70 Members that Rifle 
Associations have to be developed and 
®neouraged in this country. Of course, 
^e are not very happy that it is not 
Running on proper lines. We are sore 
“lie Defence Ministry and the Hone 
Ministry have been taking steps ta 
°rganise that movement and it is 
dressing satisfactorily though slowly*

„  Thirdly, about the Arms B01. »  is 
*ke old Aims Act ot  1882, sHghttr 
®jodlfled in 187* which has been «•> 
*trmfag in this country
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'ymM After trstdom. We moved cor* 
tain Bills and other resolution* in this 
House to amend the did Azins Act eo 
as to bring it in line with modern 
times and modem requirement*. Opi
nion* were asked for from various 
State* on my old Bill, and we had very 
valuable opinions, and we are tied 
that the Home Ministry has formulat
ed a Bill which is fairly food as far 
as it goes. But then we still feel that 
there is much that has to be done as 
regards the Bill.

We are amending an Act which was 
calculated to keep India in submission 
to the British rule. We axe amending 
an Act which was intended to disarm 
the entire nation, and we are now 
going to bring it in conformity with 
a free India and the requirements of 
a free nation. Hence, we should 
change it really to fit into a free coun
try’s requirements.

The Bill has come again in the name 
of an Arms Bill. Ours is the only 
country in the world which had cer
tain restrictions, very severe restric
tions, on various types of arms like 
swords, knives, daggers, bows and 
arrows and all that No other country 
in the world has got an Arms Act, at 
least the <Sovanunent have not been 
able to show us any other country, 
any other instance where you have an 
Arms Act extending over knives, 
arrows and all that We are told that 
ours is in substance a fire-arms Bill, 
but that it has got some special pro
visions for other aims. 1 am very 
sorxy to say that it is not so. The hon. 
Minister has not been quite correct 
because under clause (4) of the Bill 
Under clauses 20, 27 and 29 and under 

' fprlous other clauses, they can declare 
, anything to be arms and then it 
'becomes an arm, so that we cannot 
jpOMcae, acquire or go out with it. 
'Xtyqr could very easily bring all these 
Hpder other sections of the Criminal 
ftwxsednrte Code end there was no 
.Meesei^r for Government to have a 
jnuM tonin  this Bill that anything can 
fpdaetered to be «x  arm by them la 

on— it Awrwnes «a heinous an

offence at possessing any other kind 
of weapon, even prohibited weapons.

The old Act had some safety in the 
sense that it said arms included bows 
and arrows, knives, this thing and 

.that thing, but our present Bill leaves 
.it in the government at any time 
when it pleased, i.e., their local otteecs, 
to declare that in a particular part of 
the country arms shall also include 
knives, bows, arrows, anything which 
can be used as a weapon of offence or 
defence. They can declare anything 
to be a weapon of offence or defence, 
the possession of it becomes an 
offence, the acquisition of it or going 
out with it becomes an offence.

I can very well understand the Gov* 
emment saying that in certain troubl
ed areas going out with a knife or a 
dagger or with an axe or with a spear 
or with something else is an offence. 
They can say that ITiey can say that 
very well under the Criminal Proce
dure Code or the Police Act or by 
some other Act, but they need not 
insert that in an Act like the Arms 
Act.

You imagine the difficulty of that 
area. Government notifies in the 
Gazette or somewhere that various 
items, undefined items, can be dec
lared as arms. Then the person who 
has got a knife for his kitchen work 
or an axe for cutting wood will find 

»if in a difficult position. He will 
have to go and apply for a licence. 
He does not know what are the things 
for which he should get a licence. And 
you know the difficulty of getting a 
licence. So, I would urge upon the 
Government even now to accept the 
amendments on the subject and to 
bring our Act in conformity with all 
the other Acts of the world and eee 
that it is confined to firearms alone.

Another point I would urge the 
Minister to consider is about theee air 
gun*, air rifles or air pistols. They 
are little toys, ■they do not use ammu
nition, they use only pellets and they 
are vecy useful for children, aad 

, young people to practise at home and
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use them. In other countries except 
only one, there is not even registra
tion tor these things. But here in our 
country, of course during British rule 
there was a sort of uncertain regula
tion here and there. In certain States 
they were tree, in certain States there 
was some prohibition or some licence 
was required for an air weapon which 
.-at the shortest range, could pierce five 
•cardboards or so. Now we have got 
it as a general rule and we have got 
to take out a licence. We cannot all 
become members ot rifle organisations, 
so we have got a difficulty there.

Then the main difficulty about aims 
which has been pointed out by the 
hon. Member who preceded me is 
about the unavailability of arms. Be 
Aaer jajffissstsg jug*-
gested, that the Home Ministry should 
in co-ordination with the Defence 
Ministry and the Industries Ministry 
see that weapons and ammunition are 
produced in this country. There is no 
meaning in your telling the country 
that you have relaxed all the provi
sions of the Aims Act because about 
a couple of years ago you introduced 
some ban or limitation on the impart 
of firearms and ammunition, with the 
result that today the value of a gun 
which was costing Rs. 80 to Rs. 100 
three or four years ago is now costing 
Rs. 400 to Rs. 500. Ordinary * 12 bora 
ammunition which was costing about 
Rs. 15 to Rs. 20 per hundred in those 
days is costing about Rs. 100 to Rs. 120 
now and is often not available in the 
market also. It is today the hey-day 
of the blackmarketeer. We cannot 
call them blackmarketeers also 
because there is no rule about it  
'Those who have stocked quantities of 
arms of ammunition are now selling 
them at about 10 to 20 times the pre
vious rates. Those of us who are own
ing or using arms find it very difficult 
to use or maintain our weapons 
because the same bullets which were 
■coating something about three or four 
years ago are now coating 15 or 20 
times the old price. It is practically 
anpoarible for the shikari to go in for 

k4frikar, for • rifle club man to think 
■or rifle practice, and India is deterio
rating in standards ot practice because

we do not get the ammunition and 
for the same. This is the most 

important thing in considering this 
BHl, and we have been urging upon 
^  Home Ministry to exercise its 
influence with the Commerce and 
k^ustry Ministry and the Defence 
Ministry to see that these are produc- 
*4 in large quantities in this country 

made available to the people at 
ch^ap rates, and pending our manu
facture and availability of these things, 
to allow people to import arms and 
amtnunition from outside. The limi- 
tetion on arms and ammunition has 
b^ome a really great handicap to the 
c0Vntry. So, that is a very important 
as®ect which should be given same 
att*ntion by the Home Ministry also.

fyten /  come to t6e approach o f tie  
H°hie Ministry with regard to the 
-Ar>ns Act. On the whole they have 
"“ de it easy for us, easier than before, 
to get arms and ammunitions, though 
Practical difficulties make it impossi- 
ble> for that easiness to come into 
efftect. I would submit that it is not 
a proper attitude on the whole. For 
Stance, see the punishment clauses, 
^ e  Ministry has made it very diffl- 
cuU altogether for everybody to have 

firearm or the weapon. If a man 
**5 got a prohibited weapon like a 
n^litary weapon or a machine-gun and 
a^ that, then the punishment for him 
** the same as for violations with 
refeard to ordinary weapons or even 
BHnoi* weapons.

So, what we have been urging on 
the Ministry is that they should take 
a practical view of the Bill and see 
tbfct our real purpose, which is the 
cotnmon purpose of everybody, is ful
l e d , namely that people who violate 
the rules and laws relating to serious 
w^ap«is should be given greater pun- 
^W ent, while those who commit 
■jailer or minor mistakes should be 
**Ven a lower punishment. To pro- 
v*de for the same punishment tor 
^erybody, for the bomb-thrower, the 
*^coit with all sorts of weapons, the 
**\ti-social elements with their wea- 
P*kns etc., and for the ordinary person 
1* really unfortunate. Some sort ft 
Practical notice has to be taken of the
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difference in the nature of the wea
pons. But, in our country today, it is 
otsier tor the gangsters and dacoits to 
have weapons Qian for the ordinary 
law-abiding citizens to have weapons 
for self-defence Even the Govern
ment Bill as amended by the Joint 
Committee appears to have some sort 
of a soft comer for the dacoits and the 
gangsters than for the common man

The same punishment has been 
prescribed in both the cases When 
we pointed this out m the Joint Com
mittee and we wanted that certain 
offences should be meted with higher 
punishments, the hon Minister was 
not willing, he thinks that the same 
punishment of three years would do 
for the dacoits as well as for the ordi
nary man, for the man committing 
offences and depredations with dan
gerous weapons and for those commit
ting ordinary violations It is really 
unfortunate that Government have not 
agreed to our suggestion

Thirdly, I would submit that we 
should approach this subject as well 
as the other two subjects which I 
referred to in the beginning of my 
speech, not with a negative outlook 
but with a positive outlook I strong
ly feel that our shikans and our rifle 
dub members and our precision shoot
ers will be a sort of necessity to the 
country and m times like these, they 
would certainly be of great use We 
should approach this question from the 
point of view of security and national 
necessity. That being the case, I 
would urge the hon. Minister to see 
that we not merely take a negative 
view of these Arms laws, but we take 
a positive view and utilise all of them 
tihrough other organisations or by 
•one sort of amendment to the law 
in this regard.

Hun, there are certain other things 
also which have to be done. For 
instance, in our country, we have got 
ex-servicemen in large numbers. We 
am utilise them. We can give them 
ftoe licence for certain weapons, with 
which they can be useful to the coun

try The same is true of the ftmwhw* 
of the nfle organisations or the mem
bers of the national home guards orga. 
nisations They also could be very 
useful to us in times of need. We 
should not think of these three orga
nisations with this idea that they wilt 
be increasing or promoting some sort 
of war psychosis in the country. It 
is not a question of any war psychosis 
at all Some of our people are very 
much perturbed that these organisa
tions will promote war psychosis, but 
I feel that instead of promoting any 
war psychosis, these will help us very 
much, these will help our country by 
promoting defence-mmdedness

So, I would urge upon Government 
particularly those Members wh»* are 
m control of our nation, to look at it 
not from the war psychosis point of 
view but from the national defence 
point of view

Shri D V. Rao (Nalgonda) The 
Bill that has emerged from the Joint 
Committee as a result of their delibe
rations is neither satisfactory nor 
improved, the earlier approach that 
was there in the onginal Act of 1878 
has not changed It is a fact that 
certain provisions in relation to licens
ing or some other things have been 
liberalised, but that does not consti
tute any fundamental departure from 
the old Act

It is known to everybody that the 
previous Act was meant to disarm the 
nation and to inculcate a spint of help
lessness in our nation That was the 
purpose with which the Britishers had 
enacted this measure

As long as our Government approach 
these problems from the point of view 
of law and order, and they look at the 
w hole issue from the mentality or out
look of law and order, they cannot 
liberally arm our people either for our 
national defence or for enabling the 
individuals to protect their properties^ 
lives or crops or other tilings. I teet 
that a departure from the earlier ap
proach is necessary on the part



t t  Government when enacting thia 
rhea rare. But we find that there is 
bo such departure. It is the old Act 
which has again come into the picture 
with some slight modifications and 
changes, and, therefore, there is less 
to agree, as flu1 as this Bill is concern
ed.

Now, coming to the Bill itself, this 
Bill is called the Arms Bill. But, as 
the hon. Minuter has explained, except 
firearms, other aims are not dealt with 
in this Bill, either in respect of licens
ing or in respect of other things But, 
if that be the purpose of the BUI, then 
Government should have devoted the 
whole of this Bill only to firearms 
But that has not been done

Besides, we find that the provisions 
which are meant in respect of firearms 
are also applicable In respect of other 
arms, that is the ordinary types of 
arms

In our country, backward as we are, 
the common people use ordinary types 
of arms for their daily purposes For 
instance, a wood-cutter uses an axe, 
which is an implement which helps 
him to earn his livelihood. A profes
sional shikan uses a muzzle-loading 
gun or an ordinary type at gun; that 
is his source of livelihood. For a 
peasant, a gun is necessary to protect 
his crops. Therefore, when the ques
tion of using arms or weapons comes, 
the two things should not be mixed up, 
namely the question of law and order, 
and the carrying on of one's profession 
to earn one's livelihood

In the definition clause, it has been 
stated that arms meant or solely 
designed for domestic or agricultural 
purposes do not come within the defi
nition. But what are the arms which 
are solely meant for agricultural or 
domestic purposes? It may be that 

Jhere are one or two of that type But 
Iphere axe others which can be used for 
purposes other than domestic or agri
cultural as well For instance, a sickle 
which is used for agricultural purposes 

tan  be used for other purposes as welL 
Therefore, it is very difficult to draw
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a line between weapons which are 
used for different purposes. There
fore, this sort of definition does not 
help us, as far as liberalisation is con
cerned. In fact, tills definition can be 
misused, and can be applied to any 
weapon or any instrument which is 
necessary for the people to carry on 
their advocations of life

My proposal is that this BUI should 
be confined to firearms only Why? 
Because the other arms are such that 
they cannot come within the purview 
of this BUI, nor can they be tackled 
with the help of this BUI Of courser 
firearms are supposed to be a bit dan
gerous Therefore, they have to be 
regulated, and they can be regulated. 
In other countries also, we have such 
legislation through which the use of 
firearms has been regulated. There
fore, as I said, this Bill ought to have 
been confined to firearms only. It was 
unnecessary and uncalled for to 
include ordinary weapons and ordi
nary arms also within the scope of this 
Bill.

Even in regard to firearms, there are 
two types One is the higher type of 
firearms which are definitely danger
ous and which need to be regulated. 
But there also some harmless firearms 
like air guns or some muzzleloadmg 
guns, which are used for daily crop 
protection or some such things. They 
are not so dangerous or harmful as 
the higher type of firearms like nfles 
and other things Therefore, to treat 
all these types of arms on par is not 
necessary and not justified This 
aspect has to be considered.

The third thing that I want to point 
out is regarding the provisions about 
licensing There are some provisions 
relating to refusal of licence The 
licensing authority has the right to 
refuse a licence in the name or for the 
reason of public safety or public peace. 
When this is the case, I do not think 
that anybody, about whom the licens
ing authority has no g°°d opinion, can 
get a licence. This is quite unneces
sary because when there is some dan
ger to public peace and tranquillity,.

Arms BUI 1 5 &KABTIKA » ,  1M1 (SAKA)
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the U em ioi authority has the power, 
according to this Bill, to revoke or 
suspend licences. When such is the 
portion, what is the necessity of re
fusing a licence under the pretext or 
tor the reason at public safety and 
public peace9 There is no such neces
sity. When the danger is there, they 
can as well revoke or suspend licences. 
Therefore, both these provisions taken 
together restrict the giving at licences 
and use of arms by the people in 
general.

Then there is another thing in the 
BUI. The possession of arms and the 
use of arms have both been confused 
JBvery citizen of India should have the 
right to possess a fire-arm which he 
can keep in his house and use when 
necessary. For this, there should be 
no licence, permission or anything of 
the sort required. If there are certain 
higher types of arms, Government may 
ask for information They can be 
regulated by the issue of licence also. 
But so far as ordinary types of arms 
are concerned, there should be no per
mission required. The Government 
ian ask for information about those 
arms, if any such arms are kept. But 
so for as possession is concerned, 
everyone should have the nght to have 
.such fire-arm. As regards carrying it 
and using it for certain other purposes, 
■Government can insist on permission 
feeing obtained. But here even pos
session without licence is also a crime, 
not to talk of using it or carrying it. 
Therefore, I suggest that the right at 
possession, which i« not there in the 
Bill, should be embodied in it.

As regards other ordinary types of 
arms like daggers, swords etc., there 
3g ho necessity for licensing. But Gov
ernment visualise an extraordinary 
atttuatkm when they think that there 
{Should be licensing and some regula
tion. Att it often happens that when 
.•such an extraordinary situation arises, 
unruly dements, who have some types 
•of weapons with them, legally or ilte- 
jf*lly, attack ordinary persons and 
Oudr household properties and they 

not have anything with which to

defend themselves. The police force 
or whatever protective force may be 
there may be less in number and they 
have no defence for themselves. They 
are attacked and there will be none 
to help them. They are deprived of 
any type of ordinary weapons—swords 
and other things—in the name of law 
and order.

Therefore, it is also harmful to the 
citizens even in extraordinary circum
stances to deprive them of weapons 
when anti-social elements will be hav
ing all types of weapons, sometimes 
even higher type weapons. These 
anti-social elements can loot law-abid
ing citizens or do anything with them. 
Therefore, the provision sho>dd be 
changed in such a way that in tunes 
of need all these people who have to 
defend their life and properties against 
anti-social elements are given the nght 
to possess weapons which they would 
like to have, at least the ordinary type 
of weapons which should not be 
brought under the system of licensing 
and so on

There are certain provisions relating 
to the arrest of some suspected per
sons supposed to be carrying arms. 
They are also very sweeping and 
harmful There is a provision in the 
Bill which says that if a person carries 
any type of arm, even a sword or 
dagger or axe—anything of the sort— 
and if any public servant—even a 
railway employee—suspects that it 
can be used for illegal pur
poses, the latter has powers to 
arrest him We cannot expect that 
each and every government employee 
or public servant knows fully wall 
the provisions of the law that we are 
going to enact. It is in very rate 
cases that he can take a correct ddd- 
slon or can judge things properly. 
Therefore, it is impossible for him to 
decide whether a certain weapon is 
carried for illegal purposes. Hence to 
empower him to arrest such a person 
means that there will be no justice 
for ordinary persons who possess taea 
arim for themselves.



M m  BStt KA8 TQCA 2% IU l (SAJ&t) A rm  Bin

80 I suggest that such sweeping 
provision* should be removed. There 
we certain categories of officials—the 
ordinary police and the railway 
police—who are there. They can take 
Charge of this sort of such function. 
To extend it to others also is quite 
unjustified and it cannot be imple
mented In favour of the people. There 
is every possibility—and it is also a 
fact—of such a power being misused.

There la a provision that if a person 
possesses some arm and some other 
person knows that he ia going to use 
it for illegal purposes, the other 
person will also be guilty and pro
secuted. What is this? There are 
big buildings in towns; there are joint 
families. There are so many com
panies and so on. How is it that the 
authorities come to know that a parti
cular person knows that some other 
person is going to use his arm illegal
ly? Now, this person is made to 
prove that he does not know. It is 
not necessary that the police should 
prove the case but the accused in the 
ease should prove that he does not 
know. This is a very bad thing and 
goes against justice and the interest 
of the people. Again, when there is 
some punishment given or when a 
licence is refused, the appeal cannot 
be made to the judiciary If the 
District Magistrates or some other 
executive authority is made to go into 
these cases, certainly they will go into 
these cases with the law and order 
mentality and as long as this menta
lity ‘ is there no justice will be done 
to any citizen. So. the judiciary
should hear the appeals and give its 
judgment in these cases.

This Bill exempts, under clause 45, 
certain persons from obtaining a 
licence. What is the need for that? 
It may be for the sake of doing iheir 
public duties. But why not the
licensing authority give licences 
jUberally and in almost all the cases? 
wust like the other citzens. the public 
servants can also get a licence. They 
should not be exempted.
Hi la1 the end. I will bring to the notice 
®* w  Housa that some of these fire- 
H1 (A l) LS,— 7

arms are being misused, say, when
the elections are held in the villages 
or when there are land disputes. The 
rich and influential elements, possess
ing these fire arms terrorise the 
people. (An Hon. Member: Not the 
communists?) Communists would not 
have any licence tor the arms; it 10 
generally known. Therefore, you 
need not be afraid of that aspect of 
the thing. The whole difficulty cornea 
from the other end These landlords 
and the other influential elements are 
terrorising others and in a way they 
are bringing these arms into politics. 
Repeated representations go in vain 
and the authorities do not take proper 
action to prevent these things. The 
arms are meant for a different pur
pose Why should they come in 
elections? So, it should be made
strictly binding on the part of the 
licensees that they should not use 
them except for the specific purposes 
tor which they are permitted to be 
used. In these respects, the Bill ia 
not satisfactory. That is why, inspite 
of the long process of deliberation in 
the Joint Committee, good number of 
members of the Joint Committee 
differed from the Bill and had
appended minutes of dissent. The 
Minister had not taken care to listen 
to these objections by the Members 
and therpfore, this Bill does not
fundamentally depart from the
former one Therr is still time and 
the Minister should go through the 
amendments and accept a good num
ber of them so that the Bill may be 
useful to the people

Shri Mnlchand Dube (Farrukha- 
bad)* Madam, the British did a marvei 
that after War of Independence in 
1857, the disarmed the people. 
There was the old Arms Act and that 
was a novel method of disarming the 
entire oeople of a country That 
Arms Act m one way or another has 
taken us for about one hundred years 
and we have got so used to it that wa 
do not even now want to change it 
So that arms may be available to 
every individual who wishes to have 
them Somehow or the other, restric
tions are there This Bill is an 
improvement on the present Act add
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the rule* thereunder hut still it does 
not go far Plough. In obtaining a 
licence, the difficulties that arise are 
Manifold. If a person applies for a 
licence, in my part of the country, 
the District Magistrate sends it to the 
Sub-divisional Magistrate who sends 
it to the tehsildar and then to the 
Kanungo and so on it goes to the 
Patwari. That is one line. The 
eecond line is that it goes to the 
Superintendent of Police and then to 
his Deputy, Circle Inspector and then 
Sub-Inspector and so on. It takes 
months before the final report is 
Placed before the District Magistrate. 
When, after all these troubles, the 
final report goes before the District 
Magistrate, he may say that the case 
is not genuine and so it is rejected or 
something of that kind happens. In 
many deserving cases, the licence is 
refused. I do not see any change in 
this in the present Bill. Under 
clause IS, it is entirely in the discre
tion of the District Magistrate to 
make some kind of an enquiry. How 
is that discretion to be exercised? 
There ought to be some change in this 
so that a person iy’ -'v be able to get a 
firearm without much difficulty. For 
that reason, I would suggest that the 
Minister should add a proviso to 
clause 13(2) that if a person applying 
for a licence files an affidavit that he 
does not suffer from any of the dis
qualifications provided in clause 9, he 
should, as a matter of course, get a 
licence which should be given forth
with. I moved that amendment dur
ing the last session; I have given 
notice of that amendment now. I 
hope the hon. Minister will take that 
into consideration. The difficulties 
that an individual experiences in 
geHing a licence will mostly be 
obviated by this kind of amend
ment There must be a certain 
■mount of discretion with the District 
Magistrate but even that has to be 
exercised reasonably. He is obviously 
In a position to know every citizen of 
the district. So, if the man files an 
affidavit as mentioned by me. there 
tfHmM b# no difficulty in granting

There is one other point that X wish 
to emphasise. If a fire-arm it found 
in a house without a licence, the BUI 
provides that a very adult member 
living in that house will be deemed 
to be guilty of that offence. That, 1 
think, is an obvious injustice and 
would cause hardship in many cases. 
For instance, a boy or some junior 
member of a family may somehow or 
other obtain a small pistol of *38 bore 
or *32 bore and keep inside bhoosa or 
some other secret place in the house 
so that others may not see it  Other 
members of the family may not even 
know about it. According to th* 
present law if something contraband, 
banned arms or anything prohibited 
is lound in a house the presumption 
is that only the person who is in 
possession of it would be punished. It 
it is a big thing like a big gun, e 
spear or something like that, which 
cannot be concealed in any small 
place so that others cannot see it, it 
can be seen by others. If it is a small 
pistol or a small gun which the boy 
keeps in a secret part of the House, 
others may not know at all. There
fore, to punish the entire family for 
such an act, I hope, would be rather 
unjust. 1 would, therefore, suggest 
to the hon. Minister to take that into 
consideration and see that only the 
guilty are punished and not the 
innocent. The presumption should 
have some limits even in this matter, 
that is all what I have to say.

Shri P. K. Deo (Kalahandi): 
Madam Chairman, from the State* 
ment of Objects and Reasons as 
shown in the Arms Bill as introduced,
I find that the purpose is two-fold: 
firstly, to liberalise the licensing pro
vision and, secondly, to reduce the 
inconvenience to the public to the 
minimum while, at the same Mw>y, 
keeping in view the overall demands 
of public security and maintenance , 
of public order.

As far as the Bill la concerned, aa 
It has emerged from the Joint Cam*\ 
mittee, though there has been rilghl 
Improvement, I personally feai that
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it doe* not fulfil those two purposes 
.fo r  which the Bill has been intro- 
4uced. It is far from satisfactory, 
and X personally feel that it is a 
carbon copy of the antiquated Indian 
Arms Act, 1878. The Indian Arms 
Act of 1878 is a manifestation of the 
imperialist policy inspired by a spirit 

t of fear and distrust of the then 
' British Government. So the whole 
purpose at that time was based on 
that, and lest there may be a repeti
tion of 1857 they wanted to make the 
Anns Act as rigorous as possible.

1153 him.

[Ur. Deputy-Speakzr in the Chair.]

At the same time, we have seen 
that inspite of the rigours of the Act 
there have been many cases of violent 
activities of the anti-social elements 
who have not only used these fire
arms but also hand-bombs, bren guns 
etc. for committing serious offences 
and inflicting various injuries on the 
innocent people.

I feel, Sir. that the whole policy of 
arms administration should be view
ed from a different perspective. After 
all, India has become independent 
and that lurking sense of suspicion or 
lack of faith of the administration 
among the people should not be there. 
Free India should forsake that legacy 
of the British Government and the 
Government should trust the Indian 
people. Trust is, after all, bilateral. 
Trust begets trust, they say. There
fore, unless the Government trust the 
people how can they expect the peo
ple to trust the Government? This 
question has to be examined from 
that point of view.

Now, coming to the definition of 
arms, the definition clause says that 
all sharp-edged articles are included. 
Sven a penknife could be defined as 
«n arm. You know very well. Sir, 
4h*t the Sikhs have been carrying 
kirpan* which is a very sharp 
weapon. I do not think they have 
been harmful to the society. As a 
natter fact, the Secretary of the

Home Department, Government of 
Punjab, while giving evidence before 
the Joint Committee, clearly stated 
that carrying of kirpans by the s<trh» 
has not adversely affected the law 
and order situation in that State. The 
Gurkhas have been carrying khukries. 
In their case also it has not been a 
menace to the society. Therefore, it 
is not possession of any sharpe-edged 
weapon that will affect the law and 
order situation. On the other hand, 
we have seen that acid bulbs and 
soda water bottles have been often 
used for violent activities in riots of 
the kind that we had in Bengal etc. 
Soda water bottles and acid bulbs are 
caoable of doing more harm than 
kirpam or khvkria. I would not be 
out of place to mention here the dis
graceful incident that took place on 
the 13th of this month in my State, 
at Cuttack. While the Union Home 
Minister was there the Utkal Sam- 
melan, which is of a representative 
character of all Oriyas, submitted a 
memorandum for the integration of 
certain outlying Oriya trac's. After 
the Home Minister gave an assurance, 
some of the Communist-sponsored 
crowd demonstrated in front of the 
Home Minister’s car. They started 
pelting stones and brickbats and 
damaged the glass pane of the car. 
They put all of us to utter shame. It 
was most fortunate that timely action 
was taken and tear-gas was used 
before the ac+ual breakdown of law 
and order. By citing this incident, I 
beg to impress upon this House that 
even brickbats and stones are capable 
of doing more harm than kirpans and 
knifes which have been included 
under the definition of arms in this 
Bill- This Bill provides for the 
licensing of small toys and small air 
guns and pistols. They do not use 
any catridges, they use only pellets 
and no explosive substance is there 
It is operated by compression of air 
and by the action of springs. I do not 
think that these air-guns and pistols 
should at all have licences. In fhe 
United States, I find that even fire
arms which are of 0.22 bores and 
smaller bores are not required to be 
under any licence. Therefore, there 
is absolutely no reason to make this



--•Arm* Wtt fto v a iB ra  it, iw o . Arm am
• [Sbrt p. X, Dao|
Afct In free India so rigorous and pro
vide that licences are required for all 
■harp thing* and even small knifes.

' In thia armament race that is taking 
place between the various countries 
in the production of atom bombs and 
hydrogen bombs, I do not think we 
can compete in that race. Our main 
Strength is India’s manpower. If we 
want to defend India we shall have 
to equip every individual in this 
country with eome kind of arms. If 
ane could afford it one should possess 
it, if not, one should be trained to 
operate a rifle for self-defence, litis 
should form the second line of India’s 
defence. I fully agree with the senti
ment expressed by my hon. friend, 
Shri Patnaik, that there should be a 
Set-work of these rifle clubs, rifle 
associations and that there should be 
’target practice in the villages, occa- 
atonal shooting competitions and peo
ple should be made defence minded. 
I farther urge that Government 
should consider the question of hav
ing compulsory military training.
U hn.

Sir, the defence of India has to be 
considered from the present aspect 
and the attitude of our unfriendly 
neighbours. It is high time 
that we start conscription in 
the Spates in right earnest 
The various items of military training 
given in the schools are far from ade
quate. The NCC cadets who pass out 
should be given a licence to possess a 
firearm. The licences as envisaged 
in this Bill are of three categories: 
firstly, for self-defence; secondly, for 
sports, and thirdly, for protection of 
crops. So far as self-defcnce is con
cerned, I think self-defence is a fun
damental right. Though self-defence 
feas not ben defined as e fundamental 
right in our Constitution, it has been 
fully guaranteed in the Indian Penal 
Code. If somebody attacks one, one 
k»» got every right to defend s^eself, 
«nd I think there should be no res
triction in the case of self-defence and 
licences for self-defence should be 
freely given when they are applied

Sot, especially in those areas whiah 
are invested by daeoits as in til* bol
der districts of the States of Uttar 
Pradesh, Rajasthan and Madhya Pra
desh—where these three States are 
contiguous—and in the frontier area* 
like Naga Hills, etc. All those peo
ple in these areas would be requiring 
fire-arms for self-defence and they 
should be freely given.

Cbming to sparta, I personally feel 
that so far as licences for sports art 
concerned, there must be some res
triction, and the bores which should 
be used for specified games should be 
properly defined and specified. In this 
connection, I find that there has been 
a misuse of the licences in this regard. 
Though this country has got a won
derful wild life, and is full of wild 
games, they are being depleted. For 
the preservation of wild life, a f 
course, some specified steps are to 
taken. You know fully well how 
poaching is taking place in a large 
scale in the areas bordering forests. 
Even in th'ose local markets venison is 
cheaper than mutton. There has 
been wanton slaughter of wild life 
and that has been responsible for the 
extinction of some of our very rare 
species. It is a matter of great con
cern that some of our rare game lika 
the lion, one-horned rhinoceros, wild 
buffalo and cheetah are in the process 
of extinction. They should be pre
served and the licences for guns for 
the purpose of sport should be very 
carefully given.

So far as the misuse of sport licence 
is concerned, I Would like to say one 
thing in this connection. Sometime 
back, during last June, 1 shot a man- 
eater, a tiger, which was responsible 
for killing about 160 people. But I 
found that it was a very old tiger and 
had many old injuries due to the L.G. 
and buck shots in the body. The buck 
shots are not capable of killing the 
tiger; they are simply capable of in
juring a tiger. There were many 
other old injuries with gangerene on 
the body of the tiger and so it was 
not capable of catching wild 
which is the usual prey of a tiger, fa -
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stead, it used to go to the villages mfl 
ifcill people. Therefore, fame restric- 
fia u  are tob e  made in the matter of 
giving licence for sport Heavy bore 
rifles are also used for shooting a tiger.

80 far as crop protection is con
cerned, I would like to say (hat the 
licences should only be given at the 
tttne of cultivating and harvesting 
the crops. After the harvest the 
licences should be withdrawn and 
those who hold licences for crop pro
tection should be asked to deposit 
their arms in the various panchayat 
offices or in the various police stations. 
They should be required to take the 
firearms only at the time of cultiva
tion. That will go a long way in 
stopping poaching.

Regarding the lengthy process,— 
with all the paraphernalia attached to 
It,—that is being experienced in get
ting a licence and the issue of a 
licence, I shall be failing in my duty 
if I do not make a reference about it. 
Now, the procedure is, when an appli
cation is made, it is forwarded to the 
local police for investigation. I feel 
that in most of these cases, those re
ports are based on political considera
tions. There have been cases of peo
ple belonging to various opposition 
parties experiencing difficulties. The 
licences are not freely given to them 
and various objections are raised. 1 
feel that instead of the local police 
being asked to enquire into the 
matter, the local panchayats should be 
asked to have a say in the matter, 
and on the recommendation of the 
panchayats these licences should be 
freely given, and tho licences should 
be issued by the SDO. Now, the Dis
trict Magistrate of the district con
cerned is the licensing authority. By 
the centralisation of power on the dis
trict head, there has been unusual 
play of red-tape. 1 feel that now to 

, the time to decentralise this power. 
After all, th* District Magistrate is 
tree India has got much mbre work to 
do than the issue of licences. He is 

.already asked to supervise our deve
lopment works and do so many other 
things. It would be relieving him of 
A lt tarda* of tattling licences if this

power is delegated to the various sub- 
divistoaal magistrates.

With these remarks, I feel that tbs 
Arms Bill needs various improve
ments which should be effected, and I 
close.

Shri Baghnbir Sahai: Mr. Deputy- 
Speaker, I was a Member of the Joint 
Committee.

Mr. Deputy-Speaker: He ought to 
have told us earlier!

Shri Baghnbir Sahai: I had sub
mitted a Minute of Dissent also. But, 
all the same, I feel that this is a very 
liberal measure for which I congra
tulate the Government I think after 
its emergence from the Jtoint Com
mittee the provisions have still become 
better.

I may give two or three instances 
by way of illustration. In clause S, 
the words, “for purposes of sport” 
have been deleted; thereby the scope 
of the Bill has been extended. Now, 
it will cover all bona fide use of arms 
including sport as well. Similarly, in 
clause 4, in cases of emergency it has 
been provided that the notification 
will specify the categories of arms for 
which licences would be required. 
Otherwise, in the absence of that pro
vision. the whole thing was very 
vague.

Similarly, in clause 13, it has been 
provided that if the licensing author
ity feels satisfied that for citop pro
tection, the granting of a smooth bore 
gun was necessary, it may be granted. 
Otherwise, only a muzzle-loading 
gun could be had. Lastly, in clause 
35, a very salutary provision has now 
been made. In the case of joint con
trol Or occupation action would b» 
taken only against those in respect of 
whom there was a reason to believe 
feat they were aware of the existence 
of arms or ammunition in the premis
es unless the contrary is proved. In 
the absence at such a provision, the 
entire tonus of proof was on those who 
had been accused i f  the offence at 
joint po ■aeries. New, the burden
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of proof has been shifted to the pro
secution. This, I feel, is a very salu
tary provision.

From all these illustrations which X 
submit are not exhaustive, we will 
have to come to the conclusion that 
the spirit of those who have sponsor
ed the Bill is very laudable and it has 
to be welcomed.

I feel that there are some who are 
yet dissatisfied with the Bill as wtmld 
apear from the many Minutes of Dis
sent that have been appended to the 
Bill, and from some of the speeches 
that were made this morning, like that 
of our revered friend, Pandit Bhar- 
gava I would come to that aspect a 
little later

I want to examine the provisions of 
this Bill frtom the point of view of the 
objectives mentioned m the State
ment of Objects and Reasons, where 
it is said:

“The present Bill seeks in the 
main to liberalise the licensing pro
visions and to reduce the incon
venience to the minimum, while at 
the same time keeping in view the 
overall demands of public security 
and the maintenance of public 
order"

I do not think anybody would dis
agree with any of these laudable 
objectives, but we have to see how far 
the objectives have been carried out 
in the provisions of the Bill The re
duction of inconvenience to the pub* 
lie to the minimum is the crux of the 
whole thing. At the present day we 
feel that a law-abiding person or a 
peace-loving person is to put to more 
harassment and a lot of trouble in 
securing a licence, while one who is 
not so disposed can very easily get a 
licence. I would like to draw the 
■Mention of the hon Minister to this 
aspect. He should see that by enact
ing this measure, the difficulties of 
law-abiding persons in securing 
licence are reduced to the minimum 
Sane hon. Members have drawn 
attention to the present day practice

In UP., when an application tor A 
licence is given, it goes to the Dis
trict Magistrate He sends it to tha 
tebsildar; then it goes to the polio* 
and to the SDO for reports. I do not 
object to the application being sent to 
the various dignitaries for such in
formation as they deem necessary, bat 
as is very clear, it takes a lot Of time.

Shri BraJ Raj Singh (Firozabad): 
And money also

Shrl Raghub.r Sahal: I will cone 
to that I want that this sort of haras
sment should be avoided and also 
unnecessary wastage of time.

It is very necessary that important 
particulars should be mentioned in the 
application and they should be ans
wered by the applicant But as re
marked by Shri Moolchandji and as 
mentioned m my minute of dissent 
along with the application, an affida
vit may be filed, and that should be 
sufficient for licensing authorities to 
come to a conclusion either this way 
or that way If those particulars are 
answered m that affidavit and thereby 
the licensing authority feels satisfied, 
the licence should be granted forth
with In ease a wrong parti *ular has 
been stated m the application and an 
affidavit has ben given to that effect, 
the remedy is quite clear By subse
quent enquiry, if the licensing au
thority comes to the conclusion that 
the statement is false, he can be haul
ed up under section 182 or 193, IJP.C. 
as the case may be and the arms 
given to him can be confiscated By 
this the grant Of licence would be 
made speedy The hon Minister has 
himself admitted that the licence 
should be expeditiously given Provi
sion should be made in the rules end 
regulations whereby this expeditious
ness is guaranteed

I do not object to the application 
going to the tehsildar, the SDO or tha 
police But as has been remarked 
and as pointed out in my dissenting 
minute, an applicant for licence Is re
quired to pay for so many funds. Tha 
funds may be tor laudable objects,



hut heis required to pay money under 
• sort of coercion end compulsion He 
may not be in a position to pay the 
amount which the tehsildar, the SDO 
or the police demand, but still he has 
to pay. I have got such cases before 
me. When all the demands have 
been satisfied, still the District Magis
trate in his own whim rejects the 
application, nobody knows for what 
reason. This practice ought to be 
changed Why cannot the application 
be sent to the gaon sabha9 They are 
the persons directly concerned with 
law and order They know the ante
cedents of the man So, the gaon 
sabha should be consulted I will 
agree to the condition that if by two- 
thirds majority the gaon sabha recom
mends the grant of a licence, that re
commendation should have weight 
with the licensing authority

How to ensure expeditiousness?
* Today the licensing authority is sup

posed to be the District Magistrate 
and the appellate authority is the 
Divisional Commissioner In a divi
sion, there are six or seven districts 
and everybody who feels a sort of 
grievance that his application has 
been rejected, has to go to a far off 
district and file his appeal before the

* Divisional Commissioner In order to 
expedite the grant or otherwise of 
this application, the SDO, the man in 
charge of the division, should be con
sidered fit to be licensing authority If 
he rejects the application, the appli
cant should file the appeal before the 
District Magistrate Thereby, he will 
save himself from the trouble of m-

» currmg the expenses of going to an
other district and a lot of worry So, 
in the rules, a provision should be 
made that the licensing authority 
should be the SDO and the appellate 
authority should be the District Ma
gistrate

I do not agree with thbee who like 
jjthat the appellate authority should be 

t  judicial authority After all, law 
and order is a matter to be dealt with 
by the executive We have to im- 

h&ove the executive and see that the 
executive carries out the instructions 
of Qovemment to the very letter This

1 A m u Bill

matter should not be entrusted to Ota 
judiciary.

Shti Braj Raj Singh: What is the 
harm in that?

Shri Raghnbir Sahai: My time is
short. The hon Minister said that ia 
deciding these applications, lot of time 
is taken I should like that a time
limit is fixed Before the Joint Com
mittee one of the Home Secretaries— 
I will not mention his name—went so 
far as to say that the application 
should be finally decided within one 
month I may not agree with that 
view Let it be decided within three 
months A time-limit should be set 
at any rate and it should not be left 
to the discretion of the licensing au
thority

Public security and maintenance ttf 
public order is a very important con
sideration which should be kept m 
mind before considering the provi
sions of this Bill It is an open secret 
that unauthorised arms are spread 
all over the country and are being 
misused Look at the number of seri
ous crimes in the countryside Lodi 
at the number of crimes that are 
being committed in railway trains 
Now, are we going to shut our eyes 
to all that’  Then the hon Members 
say that licences should be granted 
freely I differ from them

Mr Depoty-Speaker. Why should 
he take it to the panchayat then’

Shri Raghnbir Sahai. For their re
commendation

Mr. Depoty-Speaker If all the
members of the panchayat apply fbr 
licence, there would always be two- 
thirds majority

Shri Sahai* I would not
like to join issue with you, Mr De- 
puty-Speaker, but that is my view 
The recommendation of the panchayat 
is not the final word It rests with 
the licensing authority either to ac
cept the recommendation or to reject 
it Therefore, I feel that under the 
prevailing conditions of tew a**®
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order it would not be proper to make 
the distribution of licences free.

There was one comment by my hon. 
fnend, Pandit Bhargava that very 
severe sentences have been imposed 
under some bf the provisions of this 
Bill Here I would like to invite your 
attention to the fact that it is only 
under clause 27, which relates to the 
possession of arms for unlawful pur
poses, a sentence of seven years has 
been provided In the UK Act, 
from which we have derived a tot of 
inspiration, for this very offence they 
have provided a sentence of fourteen 
years So, under these circumstances, 
a sentence of seven years is not too 
unaEn.

Coming to the last point, I would 
submit that I quite agree with those 
friends of mine who plead that in the 
dacoit infested areas and the border 
areas which are open to incursions by 
Pakistan and other countries, licences 
should be freely and liberally distri
buted among those who are reliable 
and law-abiding

Lastly, I understand that up to this 
time ex-servicemen have been given 
the privilege of holding fire-arms 
without paying any tax I learn that 
only since the last two or three years 
a levy of Rs 5 has been made obli
gatory on them for holding a revolver 
or pistol I plead that they should 
be exempted from this also

Shri Naushlr Bharacha: While I
must admit that this Bill, as it has 
emerged from the Select Committee 
has undoubtedly shown improvement, 
unfortunately, it does not meet with 
the expectations which certain hon 
Members entertained when this Bill 
«m  referred to the Joint Conomittea. 
Unfortunately, it appears that the 
■elect Committee has sot appreciated 
the intention behind the B ill The 
Object of the BiU, a* it was announc
ed, was to liberalise the Issue of fire
arms, and the arguments In favour of 
such a policy are very obvious It has 
also I m  pdaW  M l la Ihh House

ghat in a state of affairs where defeaoa 
jft isolated villages is almost hapoasU 
{tie, when police protection cannot ha 
^iven, it is very necessary to encour* 
^ge formation of what is known as 
«tattage defence parties”. In soma 
pillages in Bombay it is being dons; 
gnd done sucessfully It is, there- 
fpre, necessary that there should be *  
Liberal issue of fire-arms in all such 
eases

It has been pointed out by dome ef 
t£e previous speakers here that there 
ff a possibility of misuse of fire-arms, 
•jhat possibility always exists. As X 
ĝ ud on a previous occasion, a certain 
amount of risk has got to be taken.
I am not one of those who believe 
tpat with the liberalisation of licences 
tfiere is gomg to be a very heavy 
jficrease m the incidence of crime, nor 
<jo I believe that there will be an 
apuse of fire-arms to such an extent 
a? not to justify the policy which we 
„re advocating In some respects, 
,^me abuses are bound to occur But 
t̂ day the position is that those who 
afe bent on having unautnonsed arms 
Ĥ anage to secure these arms, where
at the genuine people who require 
gtin for their self-defenre find it diffi
cult to obtain them And I am not 
prepared to concede thnt the changes 
H,ade by the Select Committee are of 
stjch a nature as to simplify the pro- 
pldure of procuring fiie arms by 
genuinely interested parties So, I 
'i^bmit that it is very necessary that 
tj,e policy that we adopt m this res
pect should be verj liberal

Times are fast coming when a nation, 
^hich has become independent, has to 
j^vise its own ways of defending 
tpe various parts of its frontiers 
jp r instance, today it may be neces- 
gpry to organise a particular type of 
t^fence in NEFA area—let us assume 
j 0T the tune being In the NEFA 
j^tntory the terrain m such that most 
^  the costly modern weapons such as 
^ti-aircraft guns and tanks are abso» 
j0tely useless and only small guns, 
Ofe-arms and ammunitions can bt^s 
gjad. So, it is very necessary that 
" p  people must be habituated to the



nae of small fire-arms, and that can 
bs done only if small fire-arms are 
supplied to people in order to make 
them habituated to their use. That 
will be our third line of defence So, 
from that point of view also, I would 
tqr that a liberal policy would be 
more than justified. If the country's 
population in times of emergency is to 
set as a third line of defence, apart 
from providing individual self-defence 
and defence against wild animals, it 
is necessary that fillip should be given 
to the manufacturers of fire-arms, 
Which can be done only if there is an 
extensive use of fire-arms.

Unfortunately, several undesirable 
features have been left in the Bill by 
the Select Committee, some of which 
have already been pointed out. Arms 
have been defined to include swords 
and daggers. As has been pointed 
out very ably by my hon. friend, Shri 
Patnaik, hardly any country exists 
where sharp-edged weapons are re
garded as equivalent to fire-arms and 
so, far from liberalisation, it seems 
that the definition of “arms’' contracts 
the privilege of people who carry 
arms like swords or daggers. Also, it 
is very surprising that though the 
fact was pointed out that the definition 
of “fire-arms”, as it stands, would 
include air pistols and air guns, which 
are comparatively harmless, still it 
has not been properly amended.

What is more surprising is that 
extraordinary powers have been given 
in clause 4 of the Bill, as it has 
emerged from the Select Committee, 
under which it has been left open to 
the authorities to prescribe that 
certain categories of weapons shall be 
prohibited from being carried by 
people in case of emergency. I quite 
aoncede the point of view of the 
authorities, who bung responsible for 
the maintenance of law and order. 
Would like that in each cases this 

-privilege granted by the Arms Act 
Aonld not be abused. But I ask: are 
there not sufficient provisions already 
In our existing laws? In Bombay 

'-Stats—I remember well—during fhe 
<*ay» of the eommunal riots even pen- 
kafves wavs prohibited. I cannot
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imagine a more drastic restriction am 
the liberty of the subjects than the 
restriction on carrying even ordinary 
pen-knives. If that power already 
exists, I do not see why this additional 
power under the Arms Act should be 
provided. I submit that this is un
necessary and this may be used by 
authorities merely on panic and with
out sufficient consideration; there is no 
sufficient safeguard against the abuse 
of this power by the authorities.

1 also welcome the reduction in age 
limit and further desirable changes 
that have been made. But these are 
changes in the matter of procedure. 
No doubt, these are improvements, but 
these are changes in the matter of 
procedure. The substantive provision 
of the Bill remains exactly as it was. 
Even the scheme of the Bill, as it 
stands, is that first there is a blanket 
ban on use or carrying of arms of all 
types. Then gradually that ban is 
relaxed in certain cases. Certain re
laxation has been permitted. But if 
you turn to clause 14, you will find 
that a very vast power has been given 
for rejecting an application, viz., it the 
authority feels that for any reason the 
applicant is unfit for a licence under 
this Act he may reject the applica
tion. That virtually takes away every
thing that has been granted under the 
Act

Who is going to be the ultimate 
judge of a satisfactory, proper or ade
quate reason for rejection by the 
licensing authority? No court will at 
all interfere in the exercise of ad
ministrative discretion of a licensing 
authority. Therefore the sum total of 
the Bill comes to this that while on 
paper it may sound that the policy of 
issuing fire-Arms has been very con
siderably liberalised, in practice it 
nay work out to this that a few more 
licences than the existing ones may be 
taued subject to a very close scrutiny 
by the Police and other authorities. 
Barring that, in the general condition 
there will be no change whatsoever.

As I said, I was looking upon this 
Act for liberalising the issue of arms 
foe the reason that our people must
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' become defence-minded not merely in 
the matter of individual defence but 
even in the mailer of the country'* 
defence. Today our people are un- 
habituated to arms. I think I men
tioned an illustration before this 
House of one ease in Bombay where 
a Justice of the Peace got a licence 
for a revolved and when he was asked 
by a friend as to where his revolver 
was he said that he had deposited it 
in the safe deposit vault of the Central 
Bank because it was too dangerous a 
weapon to be kept at home. That is 
our mentality and that mentality re
quires to be completely changed.

Today we are faced with aggression 
by China. Let us hope that this 
aggression does not take any serious 
turn. But does anybody think that if 
this aggression assumes very huge 
proportions, the Army will be ade
quate to cope w*'th it without the 
active co-operation of people trained 
in the use of fire-arms? No, it is not. 
Let us understand that our Army is 
too small compared to the continental 
armies. Let us understand that our 
auxiliary force is extremely small. 
Therefore a third line of defence ha* 
got to be created and that third line 
ia the people defending their own 
villages and homes against external 
aggression. This was the point of 
view which I had in mind when I said 
that there should be considerable 
liberalisation of the issue of fire
arms. But 1 am sorry to say that the 
Bill does not go far enough to meet 
Hie point of view.

Mr. Depoty-Speaker: I might tell 
the House that we had originally fixed 
five hours for this Bill. 24 minutes 
had been taken last time and we had 
4 hour* and 86 minutes today. We 
began at 1.05 p.m. That means that we can go up to 5*41 but we adjourn 
at ft P.M. Sb, 41 minutes would be 
left for tomorrow.

Bkrf BraJ Baj Singh: It is very im
portant measure and therefore you 
may be pleased to extend the tim« by

at least three hours, making H eight 
hours.

An hon. Member: %  two hours.

Mr. Depvty-Speaker; We have re
ceived about a hundred amendments 
and we are still receiving more of 
them. Therefore greater attention 
shall have to be paid to the amend* 
menta th8n to the general discussion. 
So, all the time that has to be extend
ed must go to those amendments and 
not to the general discussion which 
we had last time also and we are 
having today also. I propose that we 
might conclude the general discussion 
today and carry on with the amend
ments and the clause-by-clause con
sideration tomorrow. The extension 
that the hon. Members have in view 
would be given, certainly. We will 
see that enough time is given to it. 
That will be all right, I suppose.

Shri Datar: Am 1 going to reply to
day or tomorrow?

Mr. Deputy-Speaker: I shall request 
him to reply today.

Shri Braj Raj Singh: He may be
asked to reply tomorrow.

Mr. Depoty-Speaker: We have just
now decided that we will conclude 
the general discussion immediately. 
After that should it be objected to?

Shri Sinhaaan Singh (Gorakhpur): 
His reply is not included in it.

Mr. Deputy-Speaker: 1 suppose hon. 
Members shall be able to conclude 
their remarks within ten minutes.

Shri Wartor (Trichur): When the 
Chair suggests general discussion, we 
mean discussion by hon. Members and 
not the hon. Minister. The hon. 
Minister is excluded from it.

Mr. Deputy-8peaker. Inside the 
House the presiding officer should be 
given more credence.



Am u BtU KABXKA tt, 1881 <*AKA) Am u Bill
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tftro-’tnpgfvs arfftprt) • 
n$*v, * r r  m*# fim vr swfa v*trr 
f  nn*r av aft wf# # i*  

w 3 * fifr n r to r * * ip r - 
fw  *tw r ^ejr xm$ y*
ift to  & *far Tir f  i *nft ?pp aft 
WTTflfa fararcf *  * ?  ** «r* 
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fimd $  i jj? v tf tmfhHT *  
fat ^«Fi?T?n {y w tfa ^  «mrfar 
)̂<il *TT %0ft. '3»T Wft 3T1»T Hi<i VI

^  ^ t  ftRT ̂  ^ IN r 
fimcTT TfT5> m  3r^r?re«rr*r*TOT*t 
WT*ff*i *3 vr t  $TT fat«FT t  fa 
$  THTFifR* -3?TSrnT#*TTOTf f3R^t 
fa  *fT*TT mfafTRTî T ?t 5PPft | «fk  IT?
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<mwih fawtf fa  zrm  *nfspRiH 
O T tjf $ <ft «ufaWH %
r n f r i  «rn?r f«nr srhr n *tt an# f  

, *ttr t  *** fa  fUR
fsnrpft fsraT ^Pirarr f  *fK * ^
IH i W5lt UTfe T̂T m  SW&Rfr 
VT #  5TT# f  ' ^HT Tifat «T>Fft
w t  V fair ^  =T̂ t
arf̂ F*fT3| «5T̂ fr forfaf &T
¥t inarr^^^ftrTTTsr^vffrt?^^ 

$  *Rn t  fa  $»r %m  *rftwt
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« rr f  sro t ift y«ft itrr ftsft
^  aw f*r%?ft &ft iffr 
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«fk ?5T ̂ T»ft TO  X?T ̂  f̂ STSRT f: R tl 
fatft f̂lr vm 4 *t*w i[ r̂*r «T 

1 1
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HTĈ T STTRT ^  % P'ftr ^o, ^o sfo  
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i
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ftf 3T̂ RT ffn? 'T̂ TOfr iRT W  3TR

«i? Pp4V cff ifw »ft ?r 
*PF3Tt ^  <mr VT frlsfhRV 

%ot vt *i*whi ^ i # i^r Schrnr
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f ij 3trt w *nrfrr ^ t vraT nr 7̂ ro?rt 
srn 5rr5#?r <m i A «wm  ̂
115 fsn ^ r frw v m f
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*iw  to it  $  fa  «n*r ift aft sm*
#5T ^ ThfhTTT w k wft

g « p r ^ f w c f  Sr*t?ttfh:
^TSSJTff ? fw r  T̂ ̂ TSSfa
irwr w f t;Pp *  5hr$F* *tfs «ct «tt ifrr 
*tf<TC»T5 arrfe. qrRT̂ T srfer* '•ram 
* t  tit*. * ?  f o r  ^ngT «rr f r  *ht 

qt^ fhrnm rR T ^I «fft3r*#T«rrf*r- 
*rafe*T *nrc?fi y j  ?rr?flrar^*rjff^ 

tft zrnm $ fa *$* siwrcr faerft
ijfrm  Srftrart n w m « * n r ^ t  
fc aw qiftrawg % *wn: *t $r«wi<t 
vr *nwr f*r5$ * feror mert ?t, 
*K5 srtr #  *h *rr»j5ft ajFPncf ?k 
*r fcwrc «fct #  £t w  3 «n snrafr 11

at qpr mfrwiife % *«rcf vt ?ft 33 
% ̂ rtj 5ri?t«r srrccr wnw *  fewer «r?f .̂ t
fft *Kfa MKftwf T̂T gMrT ft ft %>ftl 

<tR*fi *TT TW WCd f  *1^ 5

fa  zpfptt t t  tt | gfffaq
* n * * r  v r  5rr?ff?r f e n  v i  f a i r
<TT fa  'TRT 55T*ft 3TPRT? ^  f ,
5?!5ft3r*ft'.?r5tl«fhc fcrftf^T-
fafofrw * |t |  3 ^  wrffwsm
fr̂ WHT ST i t  srrff f  I *  *WffdI £ fa 

ur?t v  HFrfrsp % fair *r?
I  i h r  *Ftf *ft «ft? 3:̂ rr ^  f  
ffj m  *WM I  i f r  *  T̂TfRn £ fa 
«nr^r *  tittst grerrmr *r vm  faranr 
*nr«rtr*nfat tnrm h r  % *niw fen 
wm «ftr srrwr w  ? w  v& v  
w r r i#t»rttH^jnf anii i 

Hi<?ft ar^f »t »ift wf* iiTi r^«r<t 
|fnr%^ ^rulTqarw wtthfen i 
f t  ^TT I  Ttm  qpy^H f*rfs^  % 
***** $  3for?T 4  ^ T T  $  ft? ^TTT 

»rft »^tw w  tft* « ih  ? ?rt wmr 
«Hpr ĉ rr i f  im nrff¥w #iT#r

t$ 3  Arm  2NQ

^  5? 3Tt̂ rT% qtftr «w ^  
^ ra rt* 5 war *  y r  5  * 3f*w $ 
v t fa z r f^ r ^ r f? r 1 1  vn rcw m  

*nff ?t 9TRJT «ftT ^ *lf»IT Pu f* 
«rftw^*rtw PwraiRftr*f«n^*t 
«iU «mt b̂tt ifhr ipw $v 
0̂ wnr;*r«rr qr^ «r m r *x  

ifaRTf^rt3it% qtftr^ v fr ip if 
«nwr 3ftft>|f*nr#iiT^nf, g^wtwerr 
fen 3tr i ytfircr *  gt* rHfnfgi mf*
^ ^Tf?* t o t  fv irnr ^t 
fi sifg** ?nn^ ftr ^ gsnft ^  «ftr 
«f*r ftnn arw thx m  ̂  tfr swwt 

a n *  ? n f r  <Tt»ft v t  f e n  p R fr  
O T T W H W  *r*rn»fftffa3TST l* f  
? t <nff3T t  %  fa r fi 5nr^ ff f*#  ^r *  , 
?r i r wk ^  «m»PT *r5ra spft* 
v *  ? tH  r ? R f  j s t f  5rr?^?r <n# ^mrr 
f̂ PTJR 5 ?s?r̂ r »ft ?> WRn |  «rtr 
3TTf?T f  ftr  5? ft» n
^ f ^ r  « n * 5 r t r  % ? » n f  * s r  *pt T»r*r?T 
ar=n t  • ^  ^ I t  r ^ ? r  s R r n  «tt i

Shri D. C. Sharma: Mr. Deputy-
Speaker, I welcome this Bill and I 
think that the provisions of this Bill 
have been liberalised in some ways 
and m certain respects. I congratu
late the Ministers and the Members 
of the Joint Committee for having 
brought about these liberal changes.

But, after reading this Bill and the 
minutes of dissent, appended to this 
Bill, 1 asked myself one question, 
what is the motivating force of thU 
Bill7 To tell you the plain truth, this 
Bill reminds me of a very antiquated 
joint family house which an enterpris
ing son whitewashes without touching 
the basic structure or the foundations 
•f that house Th* house remains as v > 
before—

Shri Braj BaJ Singh: Bvta after
whitewashing?

Shri D. C. Sharma: ....though l}
acquires • new look of a very super- 
fteial kind. So, this Bill has, no doobt,
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• sodom  look. But, X muxt say that 
this modern look u not even akin 
deep.

What u the problem before uaT I 
Hunk, people carry arms as a matter 
of social prestige. Somehow, carrying 
at arms is connected with wealth, with 
privilege, with agricultural property, 
with official position, with hereditary 
privileges. That has been the story 
of arms m our country all these years 
We are now living in free India. I 
should have thought that this old 
motive force should have been dona 
away But, I think, though this
Bill is put in a new bottle, the con
tents of the bottle remain as before

Shri BraJ BaJ Singh: Why do you 
welcome it?

Mr. Depnty-Speaker: He is wel
coming the bottle and not the con

stants
Shri D. C. Sharma: According to 

me, this Bill should have served two 
purposes In the first place, it should 
have put the fear of law into the 
hearts of those who carry unlicensed 
arms or who have ammunition, which 
has no licence. This Bill should have 
J>een a source of dread to the smug
glers of arms and smugglers of ammu
nition. This Bill should have tried to 
frighten as much as possible the 
dacoits and robbers This 'R 11 should 
have done something to reduce, I 
should say, the desperate actions and 
acts of anti-social forces I think this 
Bill is going to do nothing of the kind 
Again, this Bill should have given a 
reasonable chance of getting a licence 
for arms to any citizen of India 
irrespective of his caste or creed or 
social position or monetary posses
sions Does It do that’  I do not 
think it does that.

I look at this Bill from the context 
of my constituency, a border area. I 

the people that we were going to 
i -  Arms Act. Do you think
iltoat the people living in the border 
p tau  are going to get licences now 
Mm ?* easily than before? Certainly 

My constituency is one where

agricultural lands are subjected to the 
depredations of wild animals. The 
wild animals are ferocious Of 
course, some kind of provision lus 
been made that they can get arms 
Do you mean to say that a farmer 
living in a very remote place is going 
to have any benefit out of this* 
Certainly not The agriculturist i» 
not going to benefit by it The border 
people ture not going to reap any 
benefit out of it  The smugglers will 
have a golden time as before, because 
there is nothing in this Bill which can 
check it

At the same time, I find that there 
is a wave of lawlessness sweeping 
over the world now and India is a 
part of the world I read about two 
days ago in one of the daily papers 
that a gentleman walked into a house 
and slit the throat of a child, and 
there was a murder committed. In 
my old constituency, Hoshiarpur, a 
murder was committed m the tram. 
There are so many murders commit
ted in the railway tram So many 
dacoities take place in the train In 
spite of the great enthusiasm of oui 
people and our colleagues, that 
murder has remained untraced for so 
many months. What I mean to say 
is that the law and order situation in 
our country is not as desirable as >t 
should be People are not safe when 
they travel People are not safe 
when they are in their homes 
People are not safe when they go 
about m the bazaar When the law 
and order situation is like this, I 
should have thought that m the name 
of the phrase which has been quo'ed 
so often in this Bill ‘public peace and 
safety* this Bill should have been so 
framed as to make is possible for any
body to get a licence Here is my 
hon fnend who preceded me, i 
Member of Parliament, who was tell
ing a tale of woe when he wanted to 
get a licence It shou’d have been 
possible for any citizen of India to get 
a licence Perhaps, the fee for licence 
may be prohibitive, the price of arms 
may be prohibitive, the cost of ammu
nition may be prohibitive All these 
things are there. Therefore, I would
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aay that, ia this Bill, there should 
have been made a provision for giving 
what I call collective licences, for 
instance, a collective licence to the 
people of a village in the border area, 
a collective licence to the people of 
a locality, a collective licence in cer
tain cities and certain localities. If 
you are afraid of giving licence to 
individuals for the reason that it will 
be abused, I do not see any reason why 
you should not adopt the system of 
giving collective licences to persons 
who want to defend themselves, de
fend their homes and hearths when 
things are bad I believe this is what 
ia required.

I want to say a few words about 
the licensing authority We talk of 
democratic decentralisation, and I am 
very happy about that We talk of 
devolution of authority and responsi 
bility and all that I think if there is 
one thing in which we require this 
kind of devolution, it is in respect of 
this Bill. You want everybody to go 
to the District Magistrate or some 
hig-up m the official cadre I think 
that it is not possible for every one to 
run up to the district town and try to 
get a licence So, I would say that 
so far as this thing is concerned, we 
should try to delegate the a u t h o n t v  

to lower people

Another pomt is this I think we 
should have made a distinction bet
ween two kinds of fire-arms There 
are fire-arms carried by some person* 
Of course, they can sport those fire
arms for aught I care But there are 
yign some persons who want to keep 
fire-arms in their homes for proper 
purposes. Therefore these two kinds 
e f fire-arms should have been dis
tinguished There should have been 
m distinction between those who sport 
their guns and those who want to 
make use of them whenever there is 
need for that I think that should 
have been done, and I am sorry that 
that has not been done.

The proof of the pudding lies in the 
aating. Whatever Bills we may pass,

whatever provisions may come into 
being ultimately the proof of than 
will lie in th* administration of those 
Acts. I have asked myself tine 
question: has the implementation of 
this Bill been rendered more easy 
than before? Have we got any provi
sions in this Bill which will not prove 
as vexatious to people as they were 
before, which will not create as many 
hurdles in their way as before? I put 
myself this question, and the answer 
is that though we have made certain 
liberal provisions in this Bill the im
plementation of this Bill is going to 
be in no way easier than before, in no 
way swifter than before, in no way 
more in the interests of the people 
than before I know the Bill will b* 
passed

An Hon Member. How do yo*
know’

Shri D C Sharma: You will vote 
for this, and I will vote for it

An Hon. Member: You will have to

Shri D C Sharma I will do so with
a heavy heart

Shri B n ] Raj Singh. That you al
ways do

Shri D. C. Sharma: lor 1 see
that this Bill has neither increased 
the defence potential of my country, 
nor has given to the needy people, 
needy in terms of arms, a kind of 
charter that they can get arms easily 
for the protection of their hearths and 
homes, for the defence of their 
country and for the defence of all 
those values for which we stand

Shri P. K. Patel (Mehsana) It 
rather pains me to say that in th* 
twelfth year of our independence our 
Home Minister has come out with this 
Bill

The Britishers, the foreigners, had 
such an Act, the Arms Act, because 
they wanted to disarm the people, be
cause they wanted that the people 
should no rise against their rate.»|t 
was with that view that the A o «  A a  
was gUed to the people of ho eoontry
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M a result of the mutiny of 1867.

Even in the days of the British rule, 
we people complained against this 
A ct X know many Congressmen then 
said openly that this Act should be 
repealed. I only quote Mahatmaji. 
Be said:

“Among the many misdeeds of the 
British rule in India, history will 
look upon the Act depriving the 
whole nation of all arms as the 
blackest."

Now, let us compare the Act passed 
hy the Britishers with the present one. 
What is the difference between the 
Xwo') There, carrying arms w'lShout 
licence was prohibited. Here also 
without a licence nobody can carry or 
keep any arms. There, a District 
Magistrate issued the licence, at his 
discretion. Here also the same proce
dure is to be followed. What is the 
difference?

Let me say this, that in those days 
when the Arms Act was put into force, 
the Government had the same type of 
arms as the people, because at that 
time, only muzzle-loading guns and 
such types of weapons were available 
with the ruling Government and the 
people also had the same type of wea
pons, and before that Act every citizen 
of the country had freedom to carry 
and keep any number of arms he 
liked. That freedom was taken away 
by the Britishers. Now, in these days 
of the sputnik and atomic bombs and 
so many other higher types of wea
pons, what is a muzzle-loading gun’ — 
I ask the hon. Minister. Is it not a 
toy compared to other weapons? And 
he desires to restrict even this toy. He 
does not like these muzzle-loading 
guns being kept outside the purview 
of the law, I am sorry.

He desires and often says that they 
•wrnnot keep police in every nook and 
tamer for the protection of the people, 
that they cannot keen police on every 
farm for the protection of the crons, 
“Jmd at the same time he is not pre
ferred to allow people to keep arms 

their protection and the protection

the crops. Be says he has libera
lised the whole Act, but 1 fail to 
^derstand how he has liberalised it 
j j j /h a t  is there which would be suffi
cient to give that credit to the 
l^inister?

II*
There also, in the days at the Bn- 

^sh, they allowed Memoers of the 
gien Assembly to keep tutu* «ud ao 
^cence was necessary. They were 
exempted under section 27 of the Act 
gji it exists today. But, after the 
a^hievement of Independence, our 
-fesem Government, 1 mean the Gov- 
efnment that came into power aher 
•^teepBritaewecrfgnrav^toto-eaeMpwoa 
tpat was given to the Members of the 
^entral Legislative Assembly and the 
jpcal Assemblies. I ask whether they 
^re not in a position to trust even the 
j^embers of the Parliament and the 
^taie Legislative Assemblies. I ask 
pon. Members whether it would not be 
proper to exempt at least the Mem
bers of the Parliament, at least the 
jliembers of the State Legislative 
assemblies, and at least the presi
dents of the local bodies and munici
palities They exempt Govornmeiit 
officers, but they hesitate to exempt 
jjie pepole’s leaders. This is too much 
jp a democracy.

Here, let me say one thing. The 
jjtilitary, no doubt, defends the 
country. And our military is strong 
plough to face any country. I am 
jiire of it. But they fipht on the 
pattle field. Actually, it is the people 
^rho defend the country. If we look 
iftto our history, what do we find* A 
^attle w=»s fought at Panipat. A ruler 
^as defeated, and the people then 
accepted the coming ruler. Why did 
jpev do so’  Thev did so because they 
jj»d no interest or rnth**r thev were 
^ot trained to defend the country.

I would desire that in this country 
^vervone above the age of sixteen 
jtould be trained to defend himself, 
ftrtd. if nece^rv, his country. The, 
>rmv. no doubt will fight, but every 
Individual village should be a terror 
^  any Invader.
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But what do we find cn the bolder? 
An Army is coming, or rather Un or 
fifteen soldiers are comuig and captur
ing our village, and we are simply cry
ing That is because wo did not allow 
our people to keep arm* We d'd not 
tram our people to use arms The 
result is that just a handful nf soldiers, 
(bat is, ten or fifteen military men 
eome and capture our village and our 
territory.

I am of the opinion that if a village 
ware to be attacked by any foreign 
power, as long as there is one i>oul 
living in that village, the village 
cannot be captured by the out
siders or by the aggressors That 
should be the spirit, and that should 
be the kind of training But what is 
our Home Minister doirg by mc*ns of 
this Bill He has just put a very good 
sari on the old dame, that is, the Arms 
Act of the Britishers What is the 
ehange that he ha3 made* The same 
old spirit is there, and that spirit was 
not to give arms to the people Here 
also, the same spint is there, namely, 
not to give amu to the people

I say that there must be some 
difference between a popular gov
ernment and a foreign ruler A 
popular government shohld be v^ry 
eager to see that eveiy citizen is 
trained to use arms, and everv nii/eri 
Is mindful to use it for the defence nf 
his self and his country But wh<*t do 
we find here? The hon Minister sovs 
that he is liberalising the provisions, 
and that the magistrates will lS'-ue the 
licences liberally Sir, I know the 
magistrates and their mentality There 
Is absolutely no change in their menta
lity In the days of the Britishers, the 
distinct magistrates were there, today 
also, the same magistrates are there 
I  feta jutat give one instance Some 
days back, an hon Member of this 
House Shri K IT Parmar had mme 
work In Akmedabtd end he went to

the Additional Magistrate, Ahmtfafee* 
along with two or three other persona. 
And how abruptly he was insulted?
So the mentality at the Magistrates H 
the same There ia absolutely no 
change. It is said that these people 
will issue licences liberally I am 
sure they will not ,

Aa Baa Member: He was not a
Congressman

Shri P E. Patel: So I would sug
gest that unless a man u held to be 
an enemy of the country or has had 
some association with a foreign coun
try or foreign rule or he is a man whet 
if given any firearm, would misuse it»
—in which case licence can be refused 
—in all other cases, it should be Hi* 
privilege of one and all to get a licence 
to keep arms We can have ordinary 
restrictions But instead of that, what 
is the restriction that is put here? U 
the District Magistrate thinks so, he 
may refuse to issue a licence, and in 
‘public interest’, he may not give the 
reason even

In these days of democracy, this 
type of thing in our statute-book 
does not give credit to us I would 
humbly request the hon Minister to 
reconsider this Bill Specially, T 
would request him to consider my re
quest on behalf of the farmers We 
desire that there should be more 
product on, we desire that there should 
be more foodgrams Unltss farmers 
are able to pro*ect their crops, how 
can wp get m ore’  Hp says that for 
pro’ ertion the farmers w»ll get muzzle 
loading guns Nice' Suppose two 
thieves come I am a farmer watch
ing mv crop I Are the muzzle loading 
gun Then should I just put my head 
beore them to be butchered? What 
should 1 do9 Why should farmers be 
not given the latest type of guns, 
breech-loading guns or even rifles? 
What is the harm* This distrust of 
the farmers is distrust of the nation , 
They are the people who will give 
th*>T life for anv small piece of land.
I know In old days—we also heard 
stores from  our ancestors—that for 
piece of land they fought mad yacve
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M r b n d i. In villages, you win find 
flir ty  giflmnrUU- Th* da«oite come 
4  ̂ m village. The whole people rise 
against the dacoita and face them, 
lh fc was possible because they had 
*ygw ni then- Sane of them were 
fcfUed and there are memorials built 
In .their tumour. Do we desire these 
tb̂ R|k again in our country? But we 
**y that they should not have these 
firearms with them. If we do not give 
firearms, when will they leant to use 
them? In days of calamity to the 
villages or to the country, what will 
be the position?

80 I again request the Minister to 
reconsider the matter and make this 
Bill a liberal one which would give 
credit to our independence. This is 
the twelfth year at our independence, 
and I should not remind him that we 
are living in the twelfth year of our 
independence.

( W )  : tfHTTfrsfr, 
«rw *  s*rr* # w  **

f * T * T T  f l W T  $  f a  « T F f t  TW T  %
fa f  w«rf fcr *r w** sn r vt fafa- 

faff jtvtc MnFTrar srri 1 *3% 
f«w  «tfiT’n*wr vt r o f  fcrT $ 1 

jprr̂  fcw *r vtf 
«ft «rk $iwRt ift f t  

n 1 tot * «rtc art 7ft tomtit m 
fatft «rrafa % «*ra srwrrr 

WKm *t fa  aft n r w  
t  sir fo<wwi 51*  »
fasg xm  m v m  f ?  <ftr ^ frre*

'ft «PIWT w
T #  1 1 »f f  flurff frtr  ***** w ^ r t
^ITfSI H I

wra | fa  ysw art snwt 
s fb rm  ifr *rf $ tjv
*roi % stft *nf<p

wffc* thr wrw % «Frmr ft»fr 1 
*%  fa  flpmrar star vr q^ift 
t  «it wro vrnfi vr fi^r,

^  m n xpr; f t  x*.%wr star $ 1 
waft fa t  fa€r *m c f t  sw ftr 

3*7(40X 40-1

B f f w r  tit * r W t  a t  f a s n f  
% fa*  *fpr « n fa  $Wir i 
qsm wraf % 1 «v
w r c w r f lr  f f t  * t  t u t  v r  * t * r *  |  
** mtivtf inr % fo r  i f f  
f t  *P Frff 1 x tq  vt  a n *  * f t r  
< W  qsrart
<it * *  .mnjnr ff % f a »  « n r r  f a ?  * f t  

5ft <wr 5*mr •rorr | ^
t i t  s rff w R i t  1 a t  ^  s w r  #  
w v ”f #  ^  w r  m*s# <mrr 

fa  tm  %,
spr: % ^  arw*Rf % 

«i5t lik  vp fr ifr twt vk «% 1

tp* warn % % ifta ^pn 
f  i tnft % x& x « f  wnff 

% «a r̂npr w?T f[ 1 ^  « r *

fowi% BTTT H t ’ f t  S W i' %  S l f l l W  
jtf? t f t  ^  1 v m  q^ft «w w r 
f W t  « i k  ^)T %  %  S TFs m *

f a r f t  « m f a  %  3 *n r 
% »R!T firiN STOT

f i t » r f  » r ? * c t t t 1

f«rft ?5T ^ WW W TO ?ftir 
rp jiv z  I  f3R% «mr 5TPT 1̂ 55? f  
f a s r t t  T t f  P H ? ft J ^ t  I  I q W  
qr %  <rar, ^ t f f  %  « m n r t r  fc r
% it* x  v t#  anwf % tot

1*FW % WW *TW 5 * ^ 'l̂ pST 
jf fa ^ % « F ? T  ^
v t f  *r ^ t  1 < ! *  f ^ r  #

f a  * t  t p r «  ^ h «> t?o f  *rr t p r *
«ftar« t  m  M * z  $ t p fr z  

fa«T *HT ^ifiF > ^ iraiRIT ;  fa 
f a *  v  fav *  (hir ̂ nfipr

#  w r  «n » #  ^  fa w ft  f W t  
m fa«ft «iw wwfa 

w  'bwiw
VK ^
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(«ft <ma*a]
aa OTf aft arnft fcraffcr **rfar 

* !f& ft s»n?t mw *  *rtr aft tfta 
far a#  wrf aaffr aa ift*ft % fa  

*rea wranft % am # atf iffc qva 
vr a*? »

«nr#a % ***** $  v #  r t  anfa 
* fr  aar fc i a f  affr aar ft? *m pfa 
V a*a*a ?  Jt̂ T a*?ft |  I *  fff% 
**a*a a  ?fta am  v fa r  ft i 
HTyfer ^  a a a  a a  v r w r  a #  
^tar M iff* af?a? i r n  tt aara- fta r 
^ rffa  i a f  &rr arraT *rrff* fa  Vta
^9VT 'TIT $ t

fartt fawrr tfwnft a i?a« tfr<» tfto 
*/fc fyft %trd *feanft vt aft <sm 
«nwf varf* aa w 'w  fiiar *n Tfr 
| , aa% faa aa*t ?TTfaa Sa a fT 
jto t ^  gfaaT ftft arifa I 5*% 
«tfaf<*a aft far* ?farr*ff afcr |, 
savt arofa *$Tr fw?TT aTf?a «rtr 
^sm jgm  $  fâ ra # saftnftfa*r*ft 
■ariip ^  ^  w  ?r>n vr gafaaa 
ftnrr arrar ^rfft, aria? a tnaPw % 
irea Nr xm  v* av i «m aft 
<rc aft jfaa1 ^ ft, at ffarc fait 
sftaaTa afr ar ft, aft af aaw ft? $h
<PH »̂t T9TT V̂ *T I Vtf 
afaara ar*tf % *rr Tfr ft ifo . a*r% 
^aaa# a factor an̂ rr ir«T ft 
«na, at «ra% f m  afaara sar ft 
anaT|« twr^irtwNt%qw«Pnf«r 
fft, <ft aaia arfa ato a?aTf fr#aa 
ft an*tar i tfafcr at favt ftrcfa 

$aia T€T̂ T aiffr a I *a?fa«T 
fjraafcarcatatatvt rcaaasna 
** *  =tl%̂  I SRRfar Nr a jff aft 
ftar «n$a Pf wftrt vt «n*tf a M  « 
«M f aft 3$  «R f % s a ftw  TTflT 
*rf$ , atflp % ¥t TWT VT ^  I

fir fWt ift itrjit aft irtft |, Sflra 
f»r*rc^rr^H^tf i *n 
fcr # ansrr rff nqm 11 unrr 
vtf f*w?t irwn r̂rfar it  rft «pt % m* 
f*r w p  fawtf vr jttm at v t—
s f f*n<t 5Tr*ft snrr t#  |  \ <mx 
* w f % % ftraHV ifr
gftr r?fta^,tffNtMTfi^ i ffm w  
ŝ sr # ia  vw % fa* f r o  wht 
«nrar  ̂ t «nn: vt f̂t̂ ft % wrts
% mar qi, at ^avt t t  at jftw vr 
rrear a»r vtai «nrar t  i a» eftv %■ 
w^tft<ft vt, fsra fara t̂ *if v f w r  
f̂ rr arr avar t. Hiw a ^  *ft
nfWvR fwr n̂aT v ffv  i

5̂T a faraifr aprra f,
Pra atat vt ^r <ift for«rrt-arTT

% ?mra %, % ta â t |, aa *flr
^•?afr#t ft 3?a a ft &

q*r irM ta w na ^Va f  7

< ta v # v  a  ^Tfar 5
f«F (Tff mat % taa a *nrr ftaT
=aiffa fv aart w»a aa aujaa â t 
faaar !arf|p 1 wift aaa # Vfr
fv aa sa© ftaro irtr ija* qw»

^nrfea vt faaar ■arrff̂ , fatftr 
<rtr fa%«Ria fatft fawTt-

ara aa a t̂ 1 1  war ^ta srtr faro  
iraar  ̂ 1 53 aia a ^  ^ta a fart 
are aar %nar*fir f>a, ara ft? mar 
fa^^arsfrawanft^» w»^wa% 
a ■fia far^ afr aavr ?fta farrc 
wr̂ fVf t T^arf tnf%faR«??ftf1f̂  
%ftK ^ff % aft ^ 1  aftf 
ftrrft ar<s ̂ a  aTar $, vtf fv<ft t o  
Nr? ararr |  1 fa  *a faav #  
us4 aft x|a, at fa aa— fait tfrir 
tit v a  «fta >ft— V̂€fir %rtr fcwfc
if w f t a i?  atsar —
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4  at trpT fcr «n: vt
r tn  f t  ^prr— fw ft $rf*r «ry*T 
1 1 4  wt^it 5 fa  h W  vt
flfr tnc? tt #*r faflnr arw i

*t 5r>r Jrrarw, «n$f*m tftT <TC, 
ftRTT fafaPWJT % STfTTfT T«T?t f ,  

fSTjf aft S** TMT *m  & ^  
t  • <k $ «  for arc*
srpmw «*v t f*r*r *n f^ , fcf«PT *mr 
* t f mr^pnr ?frc <tt, vra^-«Fr^r *p 
furores 9iFTmr t , tft *5  %
»ftr f«rflw-*rFrr T«rm $ *rhc **ppt 

It * fr  *t*t P w ff ^ rf^  1

s* ?iwft % m  TOi'(t 3fr, 4 
WTWt Ŝ raffi? % fa  « m  JW
«-*r*r forr 1

Shri L. Achaw Slagh (Inner Mani
pur): Mr. Chairman, Sir, this Bill,
aa it has emerged out ot the Joint 
Committee, faes got a number of con
troversial clauses. By reading the 
large number of minutes of dissent an 
impression has been created in our 
minds that the Committee has not been 
able to come to some working agree
ment regarding these controversial 
clauses. Hie British enacted this law 
on arms 80 years back just to disarm 
India and the Indians in the interests 
of the British colonial power. Now, it 
has been maintained that the object 
ot this Bill is to liberalise the licensing 

.provisions and reduce the inconveni
ence to the public in having the 
licences. We appreciate the inten
tion but then, on the contrary, we 
And that the steps provided in this 
Bill are still halting, and the proce
dure adopted is still irksome and dila
tory. The licensing is left to the 
whims and caprices ot the licensing 

jjpathority. The right to bear and 
carry anna is an inviolable right, and 
the different countries have more 
liberal provisions. They do not impose 
49 many restrictions es regards the 
w e at arms. In Canada, for example, 
M l? certain types o f firearms are re

quired to be registered and shot-guns 
and rifles which are meant for sport
ing purposes are exempt from registra
tion. A hunting licence is necessary 
only during closed seasons.

In the United Kingdom also, the 
gun licences and the game licences 
are merely taxes, and anyone who 
applies for them can go to the post 
office and have the registration made.

Certain changes have been made in 
the Bill. They are welcome, but 
then the basic approach has not at 
all changed. The same sense at fear, 
distrust and suspicion which has in
spired the original Act is still work
ing In the mind of the hon. Home 
Minister. It is a fact that law-abid
ing citizens find it very difficult to get 
arms and to have licences. But, in 
spite of these rules and Acts, we find 
that dacoits and anti-social, anti
national elements are in possession 
of the latest types at weapons and 
also firearms and service revolvers of 
military type.

I strongly feel that the rigours of 
the Arms Act should be taken away 
and all those who require arms for 
self-defence should be given the 
licence without any difficulty. We are 
free now, and people should be train
ed freely to use firearms so that in 
the case of any emergency, we can call 
than up and utilise their service* 
effectively.

I would humbly submit that gun 
licences should be issued as in the case 
of the United Kingdom, by way of 
collecting revenue, by way of taxes 
only, and anyone who requires am i 
should be given licences freely with
out any police enquiry or without any 
encumbrance.

I would like to deal with some of the 
clauses of the Bill. Hie definition of 
arms is too wide. It includes all 
sharp-edged and deadly weapons. 
There is hardly any weapon at offence 
and defence which is not included in 
the definition. The acquisition, pos
session and carrying of arms may be 
banned in any area, and licences will
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X * AchaW StagW 
tugt to be td cn  for f lm  w dw  
clause 4. Again. the roamtfsgturc  <pd 
sale of such *nns Is alM banned under 
clause 5. Any violation of this clause 
-would make a person  liable to 
imprisonment lor at least three years 
with tec or both.

Ihumbiy submit that the inypoaition 
0f  restrictions on the possession of 
useful but simple arms like d«o» is a 
retrograde step and the new Act will 
create a senae of insecurity in the 
minds of those poor people who can
not afford to buy costly weapons such 
a» revolvers and pistols. I submit 
that the provisions of the Bill should 
be confined to fire arms only.

I would submit that the Sikhs car
rying kirpans, the Nepalese carrying 
kukree* and the tribal people carry
ing arms and bows have never creat
ed any difficulty in the law and order 
situation in any part of the country. 
I would appeal to the House that the 
definition of fire arms should be so 
»naor>H»>ri that it would only refer to 
fire arms.

I further submit that air-rifles should 
be exempted from the provisions of 
this Bill. They are not dangerous. 
They are operated not by cartridges 
nor by any explosive substance, but 
by pellets and compressed air. They 
cannot be used for unlawful activities. 
So, I request the hon. Minister not to 
cover air-rifles by this Act.

Muzzle-loading guns also should be 
exempted frpm the definition of fire
arms. Regarding the Issue of licences. 
It phould not be left to the discretion 
of thelkensing authority. Clause 14 
empowers the licensing authority to 
refuse licence and he is given discre
tion net to give the reasons for the 
refusal. This Is very bad. It should 
b f made obligatory on him to give 
reasons.

Itoarding the provision for appall, 
ia vjL  the appellate authority is a 
fed ga  authority. In Lpdia ajp wf 
afeinU adopt that practice and the

appeal should tte necessarily to the 
District and Sessions Judge. Our 
people in the bonier areas find it vesy 
difficult to have the licence from the 
district headquarters. They live ia 
remote hill areas. While cooing to 
the district headquarters, they have 
to spend a lot of time tit trekking long 
distances and also money tor their 
food, etc. So, I submit Oat the final 
authority to Issue licences should be 
the S.D.O. at the sub-division head
quarters, specially in those parts ef 
the hills like Manipur, Tripura and 
Assam.

Finally, I submit that adequate steps 
have not been taken for training our 
Xwnf(.nHn.in-nkaxkmanshh).. T_m^y«l. 
to the hon. Home Minister that suit
able amendments should be made so 
that our able-bodied persons specially 
in the border areas may be supplied 
with arms freely and converted into a 
second line of defence at the time of 
any emergency. Especially the tribal 
people living in areas bordering the 
Himalayas and our borders with coun
tries like Pakistan and Burma should 
be freely provided with arms from the 
point of view of both self-protection 
and national defence.

aft ftiQm* R if • *T*rrrf?r 
n r  f w w  qft q t f  %

OT ST* *JOTOTTT VTT 
% ot* prsRfof <»fOT p tfw 
inft Jrt S«f **TT 5W? 3ft *  (  fa
jw ft  5Ttw fferof #  «it t

ijir w  firths ot 5 *  1st ft 
*«r firarrf for 1 1 * *  f  

o tt *nnrw ot tt ijwifra w
ot tfc i  fa  jsrtf M n  4t 

irtft «ift Ift flff fr  f  t
w r O TX$|fa 

t o o t *? * * * * *  i f r O T ^ t  i .
K ^tT WT TJT {  mBW I f
gpBPf irfafta* w vptff ot 
w m  o t \ t *  flwr K m *

fWT f  V9 Wffff f t
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TKT ^  fPPT I

t fta r f r  ^ f i n n  f l u n r  ^  * t  * r  xft
(  P* «im 4fifffs *t JTf «rf»HFTT

* *  xttz * T * t e * r « i s * ,
ar«r$ «rt * *  f e n  |  f * F  w ^ r t  ^ n

f c n u t r

wsm rr *rtr v t f  ^ f t w w an r g t  t

nrvt i si# qm  $ i

ycr* ^  h 'qr»(T tft «rferm  ^
it  «r f «ft frrer t o t  < n *y  ¥ t  n ftm w i 

« r |  « ft  \ szrszm  « r a n  *
* f  « j r o f  * f t  q rP o r w r t  * r t r  s r o a ft 
q ft> rr a T  *?r * r t  *5 vx  5 t t t t  *r  t  .

“ ‘arms’ includes fire anna, bayo
nets, swords, daggers, spears, 
spearheads and bows and arrows, 
and also cannons and parts of
arms and machinery for manu
facturing arms.”

3 « t  w *  <m rT $  f a  w  « r f T * r m  *  
5 * h  vsr w k  n r *  v r  t ft  srrfasr * r

f e n 1 1  * T * tf* fts r f « r fn r m %
t o t  xcm  v r  ? m  « f t  f e n  $  t 
* w  ? p f « r ^  £  W R
* r r a r  * f r ,  « w «m={r * f t r  t o t  h t * #
* W t  v t  «r?r*r * t  f e n  ft i urn
f w r  $  :

“ ‘arms’ means articles of any 
description designed or adapted as 
weapons for offence or defence, 
and includes flreams, sharp-edged 
and othar deadly weapons and 
parts at and machinery fer manu
facturing, arms, but does not 
include..................."

1 tft  fo g ftn r  * ftr  nn»iftjsr

t f t  w f a s r  * *  it
* f  I .  $ r r  m fh r  f t e r  |  i o r ,  « r f t
wRfo it  M f e « r i $ r t  t[t
« « f t  f  i

amrfto mm ■■ sfijwr % 
fwrft $  \

41 R f c ?  . *nr fa  vffetrr
¥ t  w m  jf t  w t fifH T  * f t  VT5TT j f t *
*(t |  i nrif f<gBT iftT t̂
^nr !T#f ^ i 

^ *r? ^5 «rr ftp w w  ^t
f i t  w?p t t  f e ^ c r  v r  f e n  

TO | f f  S!̂ V ^  *PT tft WP#
^t ^ m | i

h R p f t t

% f e n  |  ftp  ftp S t v K » f t  ^ t ^ i N  
v r  ^  f  3ft P f  ? t h  P t o u t  H ^
*n | 5TT# P m v  H, fpPPT «ft?RT *vt» 
n, ^ t s R T d H ,  * 5 f b t f ^  V f t T T T
*r P f  Pwft ^ t  f t v  mraT
• n  ^ f v r h »?t  wnsr v t %  ^ t v t

wx* m v r ^ T^ « ft  % f e n
» p n  |  i

« n w ^ ? r  f h w  ^ * w r
Pf  | * t ^ tt |  i a if¥  
s f w  ^  «rfin>  s t n t  %  f w t  * iy*
q r p ’wf^rar ^  « r f ^ r  sfftrf %  f n i t
* ^ f t p n r i p f  a T f t : #  <n f i v  i 
% P r  JT^ * f r t  ft? fr  #
% # t |  t r s r  % vkt A f^ z  ^ t

« f i p w r  $ fa f t w  v t  « n |
# , f t w  i f t  ^ i |  *  tf i y o #  ^  *  fn ?FTT
v t  s i v T R  «n P f  45 f e w  w n? P f 
l i w  » t  *5 fir  am? fefr P r t  v t  
sr ^  arr? » 3 *t  f e n f f  #  v * r  &  v * r  

« t  w  « n  i f t P R  ^
SŴ T t  f»TT Ppnff <T WWR «Jf »T
f e r r $ " f r  w  « r ?  i * t  f f t  ^*rr 
fhT, mt ar* 4 t <frwf » t  «i<f W
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fr it  tffc fSRlflf *  #  q$f ** q f
(  1 q* flrcnrfta ft* *  1 1 * r a « T  
f  fa *t *qro *fcr |, aft |[*rrd q*rr 
I  f% arr^^ur *t, otsrit ^t’pr srnr

^  **$ £  I  
a w  $ t f t  *r? r  |  ?ft 4  *r r q *f a r  * p f t  
q ftor it vfJTT *n$qr fa  fcw  q*ror 
\\ *  W T  «&$ W  W <T q #  * W
I  fa  4 fa $ ?  **Nr qfcr f r  
f<rar %«r i ?<r? q?$r q*r$ fa  *<j* jftr 
w f i w w  fccsr * *  ir «rfqq? q #  
ft*rT *T¥  ̂ wtftor qq % farce, t t t  
5TT£f?M % f^ r grpFT cn tfff ftqT 5tf 
W R I T  |  I J T t ^ f  %  V~'TK t f t  * N  
J T T W M  V  f<TTT f a f f t  'f i tH  %
*nra *rtFs«r qq f*T5Tcft $ 1 snqq 
* t f  ? r f * r t  q #  q ft $  1 $ t h  firfe ? r
TRS % qrr̂ q H  q? *ft fa *PT
s t i w q  %  fa t?  q jt s r r s & r  f o r r  srriwrr 1 
srm  w *  *ift qrt $ fa  q$
firm <ft*r % forr ancprr 
fS m r  < $ t* m 1

fURT far̂ ITT eft q? *T fa fq  UFJT 
ar*fa irnrr* | «fk  5*r ^  &r 
t| | fa  «ftr w ^ k  JTF̂ f vt ?n^ 5*  
«5t * t  v r i  T R T  ^ P T R  q ft
warrft ft<ft, q? r̂r q̂ t j m $ i r̂

^t *PTCTT $ fa ^  5f«TTR £
# ^ rr qft nt#er *rr w v ft 11 # q  «iw  
qft q ffc  iff jfta r  wr «q tft«ft i aw ijtft 
< R r | 9 t  ir*rc « m  w r  «rcrr
fa*T |  I

w 4 t  f f f r t  w w w  5f t  #  * f r  
f a  jc p t  fcft xtwft 3  w *  *tfirq 

qq fiprr % fa?r arwr «ft i 
to  ror vtf «rr *w# *#
#  i w w  «ft xm % «nr*r ^rwwf

4 t4 ft*t*IK T  5f |  ! «TOT OTT 
t  wmrft »  A  ^  «nt % «w « |

«wnr ff fa  fair nM  $  *t 
C m ift | <rc W fir t  
if*  «w 5Wt  ̂ i

<rtff  ̂ f  a* ifrtt
if fWt f, wrw rWircrt
fWt f  «frc *TT̂ ?ft rtfinrt t̂ i tfrr

* *P|# f  w  # dt 
fj?r t̂ v»r ffcft f  aw m
fa  *55*  i?t ^t<t ̂ t *r ?t amri »if^n*r

?tar $ fa afr F*rr^f  ̂^
% qw 5>eft |  aft mrnr 
% «r«? JTWf̂  | «fk *rw qJt ««ri[t 
RPRvr to t  *n$t  ̂ #r qw 
sr̂ t f  > «nrr qw «rr*ft twt %
foTtr SW«n f>ft -ft STTfT |^rft 
«ft, §ffa!T wrrsr *% f̂t ?r̂ t 11  irtt TPI 

 ̂ T̂ nrcft vt im t twt Fcft; wtr 
^flraw ft  5TTft I f̂«FT 3TO
r̂w >ft ^  | 1 ^  % qrsr

5T§t I  ift 5*T ??T«TT ^1% ; fa  w
»t <mt wr % fin? pRrft

I *f fsRI ?r*PT #ift ?̂T H *TT,
enp ^  mqt % qnsr «it i wrq # 
i r j^  faqT fTt*rr fa  v tf «ft 
wn?*ft <̂ HT?ft trr q qq;fr srnr 
?ft ar<rsrr<TT ?r̂ t | i *w t  ^  
5*r q «uq | i ?ft «T4 qq; 
qTT ?miT wot <Nrzr «rr I qf qr$OT 
qr fa q̂r̂  qw \° q^v »ft i ww 
aft f , aft ftrf % «rn?4t &
ftFT *  far* |q 5*t5IT vr?t £
fa«qq?r«ft i r w f t v n * a w w  

* *  % qnr «ft **$81  *fa*r ait *w 
% %m *row 9 qî r t̂»r $ «*r % 
qner **$9 ^  t  i #faq vr* %x *r 
fatft vt »ft inrrar q̂ f $ i *mr fcr 3 
wift jw  * w  *T|lt f  i «tw <0
*wnr ^ it fa  ftwr % inr w f t v
fW t | q? rw r v q  j$ iHfatr^M rlr
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t o  v f t  wt w t m tit f t  *i# 1 t o  % 
Ap? ftwr % *?tf wrcr »i# 1 1 &r 
% Wwr 5*1 rft f*T vrfr 1 aw «j- 
ftara *, qfit #t tot ft 
flnra ** % fm? ar# f»r 3 "tf?r »te” 
ftwrr ^  « r  f¥
« Hlgqp w  $  $ i *5  p r m  
TO  «fajer i f f  SrflR ^int *[5 »r# 
%iW f t  t o  *  jffar*** | f*  $r ^  
<mrfxv vt fftwR m# vt irftorc $ 
w * « * ft  t o  v  fir? 4$ snfijft?* *
#  1 art TOrwt# * #  $. t o  vt |ftr-
mr WT vr «rffpn: $ 1 fcft* ipr ^  
^  fa  ^  \rra^
s n its  ^-rr qfan i <srr*&r fa«w 
^  ^  *r*rr to*tt anw, sq-nr

msm srfasr * #  ?rt t o  v t  *nsrr 

irroft ? i#  mtn *w»tt 1 ft-rsft ^ t  

*rar |  ? 5* Tf«fte vrfr * irtr ?«, 
IR *rr?ff ir srftfan- tft v d t  v ft? 

■W ĵT ^-#<TT aft tit W f « l  VT*t t

*TJ*TO % farr *ftT TO <TC T^o 
<t« *1 *̂fo iĵ ro tro ITT ^  fffiffaST
*rn?*ft t o  ^ t  %<srf>sr s r  * <ft t o  

<rc jft arnr 1 % ft*  wnr w r

W  £  ft? mnc f*  ?R f «ptf *nwt 
fiwr * at *ft *5 jrwjfta jw  *# $, 
dffrr jftnr vr *w firar
* ft  »ryr Pt5t*tt r̂f|̂  eft *? *tpt- 
itfta |  I tf*T 5FTO *T fff
^n[t % *nmr^ % **rm *rR*Vsr | i 
trnr t m n̂ftvr wr |  q? 
^t ifir $ i f̂ nf fiwrr j«n :

“w ist ^  T̂ wmft tz  #

t o  Tpwnrft vt crfNsr w r #»rr, 
f t  WT? !f#  ftnnr 1 
*mWt f^ K T  TO, TO % «n[

’^w t̂ ngjftwnx % ^  qg<ft«wrr
♦  fimiSfe n arr#»ft «ftr

f f t w  fr m h q R r  ?  a r r W t  1 awr ^  
p̂rr # ?ft ftqfte *rr̂ ft, y*r 

*r # ?ft mar frffcr «rreft |, 
V W 'f t  1

• I t  w n n  : » r |  eft f « r r  w j w t  
*n& $ 1

> *ft Rl|Rn Cn| : I^HT f
4T ĵ #, ^  ?ft im  vTfT, %f*F*r aft f*  
I  t o  ^  wirer ^jfrnrar #  w ?ft | 

wit » r # w  %  
T O S T T  w n r  ft?  ?  <TT f S R T T  <pt,
¥ R  %ffc w  cTT? %  J R W ,  
?h arc* *ft ayarwr ftr *w % fw 
ĵ rnr #  «ftr h #  ?rft% ^ ft% 1
V » R  t T N  f e f f t  'ift  W R P ft
f  f t  45 « n ^ 4 t  | ,  a t  t o  %

t t  #  w  ^ t  ^ f w x  f ^ r  1 
■*mt | ?ft «rrr % ??r
vrr?r ^ srnr ?»# ^ 1 «T?rT tnjT
f ¥  J r t  tr  ^ frn r #  i ^ r t t

%  f a r *  < t , w r w
f*r̂  ?t t̂, r̂vt inftar # 
ni 1 vnx w r  ^  | ftr
^  «p*t %  qnr ^ t  ^ i t t ,  w  * 55*  # ,  v n r  

w n i ¥ t  s n j ^ r  & a t  t o %
«rs^t susrstt i %m snjfcr
! » #  |  ?ft 5 T H T  #  « R T
iftftn ?  1 s rf 5TT«ftJT * s r  v  tit * m  m  
Jff f  f t  H’fsRfet vt #  45
i f l f w r  f i w  a r w , a t  q m  t o t  s i t r

*»# | 1

frtt«T % *  W«T # vfvfajpr %
« r ^  sn ftw  ft*ir ^ 1 «n r̂ *r| Jnftw  
5i# m 1 mar wrr # tw t «nw
t  llrftsr f<TB & R  % fcTtr I i
i m  ^  irmFC eit ^  f t  i?Nr * ^ rt
fwrfrft 1 1 anr mnftitTpro #0 wt»
ifrr, at 4wr «ft tp tr  ̂^  
f t  q*tor *Pw tt % <m*r vtoRX %
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(«ft ffffw* firf]
*1# wrft *0% ( *tft ipf *ffT 
$ Pf vftrprc <ift *»rf vt ww vc t̂t 
•rrl^r, to  ^  ?*T *nrofr *  
f*  * %W ftPCT ift, #ftrflT fst f*
* *  *t wm m$, faflr ifr «r?tf 
»nflf *ft i f*r farsr ?fWt *ft vtf ar*rer 

, *fhwfrfr$,«ftrqf&lr*ft«rm f*st* 
pF*f wrsrtar % fwi* innronF $, ip  

trar >f* 3* sftft vt «fk vfw x  
*fr anft t  i ??r fktr 4 to t  
ffc * ft  a *  ?r*«r* ft  fafc % *t* t fft 
«rft ft, ftrtf % *t?t * ft i 
qv t(v vOwrft # v, k *rr  ̂ faife 
tftft $, *rft Tt xrffa arw It *r tft 

fftr f*rrt am grr r̂nr ^  
ft <mrr» *th tftfarr f* ^  ^
# wx fttn-, ** * four Pf

tft T# *t HWK3 fc,
w* flvr «ft *rrcj5 ftnrst «rftsr 
Pw wm *  awr fWt i «rorc Jtft 
wrtftr wifrar yf iftr f*r t̂ 

fiwr *wt aft f*  wftapRt t*nj 
i eft irfto  % fan far* 

fi*  *tft f5 «tr& ft * f  f9 fa?rtt 
*if&  « *w flrarc *ft si# *rtr 
s s  4t srwt tft fa$*ft eft f*r 
«rft«T 4% I TH% fin* pF f*T i»f
▼f swT Pf swktr *rsrcr <f0%» % fnftar 
«ft *rf $ vrr w  vt «f*r * «rc 
«$ wt Jrtr iwm $ Pf farar wran 
*1 s H iP m  v s  w ^ r % *nrnr fc * f  
fft «f$t fWt i «mr *t if *  f*r *ft 
’tK w* ^  ^  w  ?ft ifa |
^ ^ W * t f ^ ^ H P R f * T  «fWf
% w j i  *m *$t fW im r % 
A  IHw *w #bt * i | i  *m f*rrt 

m t t  *forr» 
* t q t  i « p e i i i « |  i

*ft wrtnt ftaf : iWf <ft vt ♦
t̂ *N t i

fcfMw fcf : iNf ?#t «trr
^ t  t, fwft ^  i
% ♦ WOT i  fa  f *  fM f¥ tr
$ %Ppt »rff irtt tft *tefr i w  fHi* 
t  vftttTCir jf Pf wt«t w  WN* 
Jt P5T fftT W # twit Wf 
It qfwfa <tfW i «Tf t̂v 'n̂ l 
|  Pf *> fn  m&te ^t 
ft flrf wbit ft *rr 5T̂ f i «m t̂r̂ V 
ft wm **T5ft |  ?ft ftR f» Prar w 
wt * w  | i aft ^rnft vrtP m  *  

ftw vt i ya% 
%t htr # t» v* tftfttf Pf «iWt 

*  «br̂  % f«nj vk H wr «Tfr- 
Pwr 3TW I VTf !ft WW % *Wt 

^t ^Pm  ^  % **rar w  «Fr?p
iftK VfT «FT PWT t I mtft »t wst ift 

HT <R% ?ft fft*r
* *  i ^ it ft?t y t  f*t fir m
^nrfsr eft sqft w^t %Pfjt v n ^ t  
1 1

•ft w tff w v r  (<ft?ft*far) * 
wrnftr *iftwr, ^fr ^pft | fv  tjw

^PIK % HT* Wt*̂  IT 
tTVER PraT  ̂ I f*rrt T̂ *FT ffijfW
fffm |  fa Prâ f enn̂  # «fttr *pwir 
r^t fPwrt ’wht arrrtr «ftr 
aw #sf # *rtt 1 w  ifr gPnrt ^ 
r̂ret ^ <rtr f r  <r<rtr % ipnft ^RHrer 

<r$ *  1tm  v&  i  » «W ftrfCTK
-  * V . - ■ A ---* ** -- __ .< w f l  *TfT w (  W f WmTT v t TT*f
fwr «ft ^  vn ft f v  «Rnr

ft  *nrr Pf * f  *[wwr %ttw4t 
t  ip v  f  *| v r  % f*n* « w r  « r  
writ ^  t ftojpir <wjH n  fa $ f ¥  
w fff w i t  ftw t N  t  m il
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It*, ffaanft m  **ar *i^aa 
w w *ftar*w ^ aa*f^ an # a  
h  vm  awpf a< i

aa >p? VI'IK â t f l r t  
aat a  www» *  ararcr war aw  
*, fafrana faaT w% * ftp a* aja 
«mr xfar fc fcfaa aa «pw ataia 
|W, jf»w f*rr* fra *  «nf rft fa 
ifta *a aa <toff *?t n?r at <fft aft 
*pj«t *rorft % "rffe * , 
a $ a w n fta a 7 |t i fa#ara< isa  
*tgr w  <?* Wltfjm at aaa 
tflfaa aa % art 3 i aa a*a far* 
faflwa* aifa *  a»fta frai# 4t fa 
fart ara* aga aa#  «w  9 «pf> 
*Fja ar tfr *ftr aa% aja ya; 
a»ft? attain t̂ af *flf i frfaa aw  
aa vpp otut |  at af aa 3«ft* 
fJiqjft 3 faa »r{ «fcc fqf anft aroft 
f t  i

a ft a *  «toN t vt n w  |, m - 
, #8t %?IT srft arft î fiaa $ I 

qffr ro fa  *tfa* a&fsr % afr, 
fa* a f gf<ft*Wr< ^  qra rfk
*  a m  i e i f f f o r c K  >f t  v w i  « m  
fee it aprcrr fc.atfarc aa* f«aa 
ataat $, a* % aa KWffl aa t̂ 
f i f a a  't t *t*i t  %  a r a  arenr |  ? f a a  
$rfeSSfe % <na arsrr $, ?rt aft <rc. 
ifor ww fwwr arafr f  « *  % fcrr 
t  fa  fwurt *  q ro fe  fc* % fa *  
*C* yn fare w r $  «nar |  
am 'tffaw <î <Ni a* ̂ t a$ faaar i
*(^  ^Nft ^  f(| fiWfiHl VRIt
*  I V  tft *  J*I «K3T t ,
i t f  «fWT I  fa  fV  * tM , * i i t  
w r w ^ l  imnrtt ¥t aarer i t * m  

m  w m  m  v f  fc i «  ^  W  iw i
# l « R | i

?••• <tf V»* It *T %•• VT$ 
* W  «H  % % it m  f
*wi9a ^Hi ^  ipftaa aa aat ^  i 

aft av mf#a m aaiar |  
awr ftar aa’ft t̂ aar |  *WNr vnr 
fw  antt i$  |  Hr tf*w ftra «tt 
% fartt ?wt an% *  ftr^iO # , 
a* arc* vcraa  ̂vraara alp <t «n 
^  aaar ¥t xar *ncar eft q* 
w w T p  j f i r a a p ? p (  i atR  
a^u % n,  ̂ ftnrtr
f% am  aaartf # aprr |  fv M  
m p  «nc sfaa % W wf, aa ^4*^ 
ifa  a t a  ^hq? ^  a t  %tk t  ajp 
aawai fa tfcdt îaa  ̂ l̂arfaaf 
<t Upsraa asr fa% tumr ^tt wt 
afr*nr ft  â par ^ fa  ^  %rrft 
ffwaa *rt t#U ia% faa aa*<t ft 
aim  ̂fa aavt *arar % *awr ffaarc 
ftt aw i aia an#a faâ  a a* 
fvwsr vt araai w n iiaT |  <ftr 
aaat ar^a % fan ayamr fta 
aw ata ar ft aiar  ̂ anaa 
aavt aft faa «nar |  1 1 aigai fa 
faa urot it af faa aiaT aT fa *f 
aptf an#«r ^  *t «nrfa at faar- 
mpr faar aia af ftar aiff̂  i 
ataf at a f̂t twt a^  % far? ®arer 
% *arar ajfaaa t̂ aw ^  at af 
afa aaraT aa Tf anmr i

l a a  €. a  m  a fc n *r  fa a r 
aaT | :

The licensing authority shell not 
refuse to gnat any licence to «ny 
person on the ground that such person 
does not possess sufficient property.

%faa aaiafa aftar, “afa* 
M a arrff* ¥t at# aftarar ^
#  a t  1 1  W aa ^  f  ♦ '♦  ^
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[** *rtf*t wpt]
•wwt wt tfh: at ft "aftflwfe
iirro ft M 3r a a a a  aar 1 1  * tr  

p v  a f | f t  *ft vnnfr v ^ t  
f t ,  i r o n  m  f t , ta n fla  #  
a f t  v r  a r t f  a r t  u n M  a ft a i * # a  
%% w  f a  tfa r  arffc? i atfaar a ia rA  
* f i p B r w m r  * c  w r c r ft  v r  t a r o r f t  
fir  1 1  A  *TfaT ar f t  **ra fa  
m  * r c M fe  t o  f t  f t  ' B ^ l r  v t  fijtv  
a *  aft f t  a ^  a #  T«r f w i f t  %Kk 
aft f t  if^ v  «<N 4 vr^pff a to f
arr * a f  r f m  a  a *  # ,  *a%
araraT f r  tja? <na*fr v t a^a? t*t% 

a *  f > *  ft *T T  mTp? I a f  f t *  < T F ff
fa *  f t  o t t  af | i #  a f$ a  vrmr j
f t  *a*t OT*tf faa tft WfRT 3  
#aT *tt aft w * % atfa, tatf 
ifo : ftnrcr a fa f  v t  feT forr arra « fk  
laaft "ana* wto W  mRm 
aT %fta *an?<r v$tA af 
fart sraa vra fa?r qft wf?t *  
«nar 11

arc yet a f  irt v*ar $ f t  
fan % «rt** v̂, ^

%ftx. aft frsfnt «fr *rt 
$  t  aj?r !Rtkt ?  tffc ^  n̂rrrj v*r 
f W t  a iff^  i m $< xn*a t*az % u ^ x  

*a «ft t o t  aarni ^ rr narftra a #  ft i

arft f t  w m fc fopftfafan ft 
a w  a #  a f  fc *rtr farara f t  a s  

•Pfr aaT fc f t  faa  fttft ar sjafr
#  a w  * fa  a a vtaa T  ftm a  a t a ia
#  aft « f a  afta aTa a  ?  sa%  * a *  
ift VRfr finfrwft WRft |, A worn 
Jf Mf a f  aft aanfff K W lW W e F ¥WT

X  (  f j f f  ?T | I «W W»IT
f i  n v  W w w  #  tft j r t  vntftvf 
<ft 0  f t  w  #  x (8r t  w

<rt n ff ftrik rft «nft w  i ww 
f t  ww «nRft ^  tft*  

«pwk *ro qft*rrqypT «w*# w* ^  
?  a w ? v r  q v  v m  lr  awnc fM h r ft  
«mfr t  ?rt aa%  m k  « w f t  w f  
fttihm c sffrr? arrg t fa fa t j ?  a*nwr 
ff f t  *r? *rnj!nftw t  »

ft^?^[T|r*piT|ftwr^lf  
w#fr W ft ft, ar* *s ft?ft ?rtf 
% w*r irr fwr rnir at fftm f ft 
m w ?  f  3nn «r t  Pm: amrr |  

«ftr KPwrt# r̂ w  ft^  %
?  w  i f  % 4 te z %?  atn * *  
armT | *af*nc A r̂rjpTT f t  o r  *?tf 

htwt? A anrr qroi amr at 
^aiSt *ft*ra ^ a v t ftr?r arFft 
^ rf^r erift ^ avr 3a ^ t * r fw  qft*ra 
f*nr frtr ffh ffpsrorc wvr* % 
w  t o  i

fta  #  sfWtira | f t  tnrc ^tt 
ifcfTJTT ft «fk vt$ ftrwr 

% arfr f? % amr at a? «w- 
m<fT v e r t  ^ forT m at %, 'Mrr̂ d 
v i t € t  ^  ftm P T 5 T  f t  ^  f t  a a a  ^ a r
f5SW fip iT  3TPT f t  * P T T  a f  t T T *^  f t *
a ^  mrrr vqt a ^  A î» ft at 
^ar ** f t f  ^ F O i a #  1 1

$at A aaaa ?*p#a, inrtftr 
 ̂#rft «iawr  ̂t#  aff <r 
r̂ffc[ f t  att aaa % fat; ar m  

fft# tprriWt #  at wWf ft vrar 
% a i^ fa  fa a #  a ifi^  » *rtt tw a f  
|  ft aa% aanr aavr ara afgft»e 
Taw wia ft* in i ®w afeft^ f 
W  wwf f t  u#  % ft*  i^ a rv  
w t a i f »

a a *  a w  *  a f  arfBT (  f t  * A » 
b w  f t  f t  4 a  a f  |  i v ^ f t
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fferr arw jrtji u  arf 
% t v » f ^ f t i r T a i r q r i f 9 « w  
wwstff *  ’ ft tv  w i vr ipmr ftwr | 
<ft hr vroar jj ftp lyrrftw | 1 
r* ww war <Tf«PT writ *pnrerc fton 
| tfa q*re *f «pf ir $t savr i*%nra 
w rr * *ft#rr ?ft ftn? *rfr r̂trc
*w fr *w* vw r ^  anar f c 1
**ftiq vtk \\ <t *arw r*  * i  
v*  ftmr «rra s t ijnftw $t»rr 1

*TW ST*T % *f WfipiT *T
ftp *pn?r wtfinr «fer *t *nrofor <t ^
% fZ! falT 3iw I «t SjtZT
*r*% sswft «p* v? it  arm 1 
ltft?rcfaft

-  -  *»-- .-*w r s  s _ vr> -- -WTWff *ft ft*T *411 fV Wn*P *f
*j?r <*n*r ftfqpr <tar sf̂ r fc, *yi 
*n«j?ft % fftrarc $ «frc grot 
% inrc *rw sr % ftn? farr amnrr 

«Tm v h  «psc «rc *rwr whctt
f̂oirar ft arnroT 1 *frr uMm* iftn 

fc fat? jtsrt 5ftfrr *w 
k m vfa  % *<t ft ft  *rf&  1 fira $  * f  

jftaT?* fossr fc f% ftni ft* 
TOfas ifawT̂  <t *rf 1 1
aft ar®̂ fftpr fiftra *???r |  ssnft 
Hwhb it  *r# $ 1 frftwr fpr % i$r 
*tr *fr % ait ftp vt **ii % *Tft «nff 
** qwutfr  ̂wt *rt*ff vt faprtt 
ftp itarercfv ffrftaT ft an*
*ft w  fs  *t ft* to ftrsrit *1%  i

OTnftr *$*., ww ijr? fw  <ft? 
*ft fc to* *f *g?r *wtt 

n*r |  ftp ^w iftrql v t up*  f w  
«rw vnfr Wrrtt |ftw it  wnr 
tnftp wf wk <r 3ri* «n«

ft%Rr «nr Hr <t nwrtt 
w r < r c « f  I

tn m  f m f  | to  *N f
^ ™  ffHVN |R« HuPL i l l

^ WNr ift«n^t« urpnwr iff «fk 
tR% «mr v r*  ^ h n r  «frc fPwrc 
ff 1 ^ # in t   ̂ vtftm <t <t, 
nmgic mar̂ fz « itr ^fr *rr *frc 
tpr» 4t%7ft>Pfr«rrftPfTtiv*T% 
# w  Ir v r  tpif flrifcr ^hmrft fWt 
*rfip? ftr*nft fi? fftnrR ftp? arrif ^  
f«r t o t  aft fftrarr W  anw wf 

»fto *  stpt % ff«j; f%t an* » 
fWfcr % *t t̂»r f̂ t  ^

?t 1
*m  vr tppras T«f 1 b̂t
ft# Ir nWf w  **r *̂rr 
ww art m if 3 qv m cnrft ' %ftt 
*rnp» fra?r^rr^t ^ <ftr f^ tv ft- 
f t it  ft »Tf $ fzi^ %
»rcs fu%*ft 1 # rt ft? «nft «ft f%f»?R 
f%f % i*fr fttK fa t  *t«ff # «Pfr 
ftp ftr̂ r *rWt *r fftnrn ^  f  *ff
«#5T ij?r V»T an*TT ^  f  <ftr afr »rt* 
*l̂ wtT r f i ft?  ̂ f f i xfai 
f*rar vt̂ r % «ftr ?p*mc f  ^  
^{t  ̂ 1 «m ^  vh t  ̂ ift* ifWf 
p̂t Tjwr sî t Tfr % fsrfatj wPff nh 

fftmn: ftrreft ^  % im  
«frc »Tf to  t«rt *iff^ ftp aft *rhr 
*W i r^ t  ̂ »»nTr #hFft- 
ftsft  ̂ 1 f̂Wf vt ««nfr 
%■ ®*rrar ?trere k fftmR ftw arw 1 
srn^r »tz % ftnt ^  ftmw 

wk <t arw irtr ^  *
wNf ¥t fivfhr ft arnr,
^rr!rftftp«m^R (t^wvrfiRqtsr 
*r ft ^tr vrSft 1 fsrftnj aw<t tft 
anwr |  ftp m tf*  (Mt%»w ftFfti 

% ftp? mt <t ftnrw 
v* •ft an* 1 aw fff ?r(rtt Ir f*  ott* 
egftrof ^  w  »t w  ftnr tr im r  
t̂*rr to t  * f  amw «rr Tf *rqw 1 

isftn? n n fir  *$**» ^
t n u f t t f t iV E T m f v ^ v l  v ^ »n  ftp * f
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f«*  H #r w v t]
« r  t o r  *  * t w #  *1*
vn W  v c  i v n m n  w r  fw  
% «nfr t  *  ** * *  ijw * ia *  % 
wiT m <r htct t  *rwrrr x  *r y q  
f§ f  v o ( 1 1  Oiflranc % 
W W W  w rti f t  f j  sflpif <A # p r  
iroir *t « f f ^  ^  r*  ** W ft ’re 

^  t ** *tWT ft 3* 
ipE% t v  is|vr mr i

(Mangalore). Mr. 
Chairman, Sir, the Bill, u  it has 
a a » ied tram the Joint Committee, is 
a ifMtomie measure became I submit 
that, apart from everything else, it I* 
certainly an improvement on the old 
AxiiU Act.

I n .  Members have afted whether 
It has really become liberal. From 
certain points of view, certainly it has 
befeosne liberal. For example, the 
d u ta t improvement Is so far as 
licences are concerned. After all* that 
is the main point that comes in the 
B ill So far as licences are concerned, 
they are restricted only to firearms. 
Under the old Act, even for the posses
sion of an ordinary weapon, an ordi
nary sharp-edged weapon, a licence 
was necessary. From that point at 
view, certainly the Bill is an improve
ment As to the question hoar far it 
has progressed, whether it is in keep- 
ing with the general trend of law in 
other democratic countries which are 
independent, as for example, the 
United Kingdom, France or United 
States of America, we have to concede 
that <it is not so very progressive. But 
•t toe same time, we have probably 
to remember that the question of 
peace and of law and order is a little 
paraHai to India; it is not exactly as 
it it in America or in ttwgfanH

bet ue take two recent instances. 
Wfeat happened in Tragexejanagar 1a 
Madffcr-aud Kanpur in ui»? Just 
M o te  aicottf&feto had eomeeeHMa 
ia hie tiffin carrier and —

happtaM to it, thdfee was rioting aad 
trouble an over the dty; there was 

. looting also. Again, take the incident 
at Kanpur. Unfortunately, a very 
reprabenalbto inaldent happened in the 
Police Station. Of course, everybody 
condemns it. But as a consequence 
what was it that we ia#? In the 
whole city, there was no peeoe 
end order. Hie Police Station was 
attacked Can such a thing happen in 
America or the United Ktwytwws or 
France?

1? tea.

Sos when we go into thqt question, 
though we a n  in favour of liberalisa
tion of the Arms Act which was the 
blackest Act under the British regime, 
we have also to consider our law and 
order position and shape the Act 
according to conditions here. From 
that point of view, I would submit that 
the present Bill is certainly an 
improvement

Seme people say that it is not suffi
ciently liberalised. We have to con
cede that it is not fully liberalised. It 
u  not in keeping with die Acts they 
have in the United States or Canada 
and most ot those countries. There it 
is only a question of registration; 
there is no question at licence. Here 
licence is, in fact, the most important 
problem. As it happens, people in the 
villages, the ryots, find it very ««««.»* 
to get licences. Often, it is a sort of 
concession or grace shown by the 
police sub-inspector. If a person is 
not in his food books, he ia not able 
to get it  I pressed for the acceptance

an amendment in the Joint Com
mittee whereby at least an appeal may 
be allowed against the decision c t  the 
authority issuing die licence. Of 
course, the authority granting 
here ia the District j
could not succeed there. XhavataNad 
an amendment and 1 am going to try 
®y beet in this Bouse. X hope to con
vince our hon. Home Mfattar.

. . . .  - •»f Yott awboubut M U
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Shrl Aafcar: Aytoir we shall wait 
and see. My paint la that so far as 
the grant of ttoeaee Is coooyraed, at 
least a judicial frame of mind is 
necessary.

One more point I am told that I 
am given only five minutes or «o. 
This materially affects my consti
tuency. I wish the BUI had at least 
teen as liberal as the law in Coorg. 
I do not know whether the hon. Mem
bers know that in Coorg under the 
present Act, no licence is necessary for 
Jamma holders—that is, holders of 
property, they need not apply for 
any licence. TOiere is complete 
exemption for them in the rules that 
we framed as late as 1951. In the list 
of exemption, under item 4, relating 
to the exemption, there is this entry:

“Every person of Coorg race 
and every Jumma tenure holder 
in Coorg, who by bis tenure, is 
liable to perform military or police 
duties.”

Except for cannons and things like 
that that are required for war pur
poses. there is complete exemption. I 
wish that the law had at least been 
as liberal as it is in Coorg now. I am 
afraid that the Bill does not grant so 
much of exemption to all the 
as 1 feel it ought to. If it is successful 
in Coorg, I do not see why it should 
not be successful all over India. In 
this connection, I would like to refer 
to a passage from the speech at the 
late Sardar Patel, who was the Home 
Minister at that time. In 1947, he 
referred to Coorg and said:

'Wow, the only place in 
where you may say there is Ram 
*al Is Coorg where there is no 
complaint—nothing. Even if there 
1* no Constitution, they do not 
complain. Their Commissioner 
rtttraa practically with death. 
*vm  after his death, th«y do not 
yatfa ln . Some retired officer 
(rota Madras is made the Commis

sioner there and be lives there and 
as long as be lives, he is the Com* 
missionar. There is no theft, there 
is no robbery, no crime. They 
drink merrily and are happy .

He then refers to Mr. Modi and says:

“My friend, Mr. Modi, I think 
would like to go and live there. .*•

Shii D. C. Sharma: I would like to 
go and live in Coorg.

Shrl Achar: You are welcome. Now, 
the point I am urging is that so far as 
Coorg is concerned, they have com
plete exemption now. I am appealing 
to the hon. Home Minister to see that 
we ere not worse off, if the p ro v is io n *  
cannot be liberalised. If the same 
state of things as obtains in Coorg 
could not be made applicable all over 
India, so far as Coorg is concerned, 
the status quo should not be disturbed 
and they should be allowed to have 
the privileges they are now having

Mr. Chairman: The hon. Minister.

Shri Datar: Mr. Chairman..

Mr. Chairman: I think the hon.
Minister will take sometime—about 
twenty minutes or so—and so he can 
continue tomorrow.

Shri Kadhelal Vyaa (Ujjain): Sir,
I have been waiting from 2-80. I 
would not take more than five 
minutes. The hon. Minister can reply 
tomorrow.

Mr. Chairman: After I have called 
the hon. Minister to reply, so far as 
the discussion Is concerned, I do not 
think it is oroper tor me to call any 
other hon. Member. I am sorry I am 
unable to call him now.

The Lok Sabha then adjourned *11 
Eleven at the Clock on Tuesday. Nov
ember 17, 1989/XsrtOea » ,  1»1
(Sfcka).
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ORAL ANSWERS TO QUES
TIONS . . . .

[Momday, Hawmbtr 16,  tmlKtrt&a * j ,  i 88r  ( S a t e ) ]

WRITTEN ANSWXRS TO 
x -4 0  QUESTIONS—eontd.

S.Q . Subject
No.

30. Indian delegation for par
ticipation in China’s 
celebration*

31. Aluminium Plant in Sa
lem . . . .

3a. Forged passport*
33. Mahatma Gandhi’t Sama- 

dhiatRajghat. .
34. Radio Station in Sikkim

VJS.Q.
So.

SJQ. Subject Cqlhm m
No.

1. “ Kashmir”  . j—3
a. Mangala Dam 3—7
3- Recruitment o f Labour

in Gorakhpur 8-9
4- Export o f iron ore to Cze

choslovakia 10-n
5- Efficiency code 11—13
6. Supply of cycle tyres and

tubes 13-14
7. Aluminium plant at

Rihand 14—1«
8. Puppetry m film-mak

ing . . .  . 16-17
9- Film Institute 17—19

10. Working Journalists Wage
Committee 19—25

11. T. V. Sets . 25—17
12. Kirtinagar Colony 27-28
14. Export o f dried prawns 28—31
*5- Nuclear test in the Sahara 31-32
16. Broadcasting Station at

Darbhanga 3*—34
J7. Wage Board for Sugar

Industry 34—37
18. Residential Flats in Indra

Market 37-38
*9- Bogus registration of 

Plots . . . . 38-39
21. News Agencies 39-40

CoLmcMS

4M7

4f
47- 4*

49
49- 5®

8.
9.

10.
WRITTEN ANSWERS TO 11.

QUESTIONS . 41 -79
12.

S.Q .
Mo. 13-
13. Indian Trade Agency 14-Building in Tibet 41
20. Export of manganese ore 41 15.M. Rebate to Displaced Per

rons 41-42
23. Export of jute 4* 16.
24. Central Information Ser 17*vice . . . 41-43
25. Electrolytic copper 43 18.

, 26. Indo-Pakistan Border
Disputes . 43-44 19.

27- Export of salt 44-45
28. Loans due from displa 20.

ced persons 45-46
21.29. Non-Tibetan Refugees

from Tibet 46 22.

Spun Silk mill in Assam 50-51
Construction of shops 

and stalls in Govern
ment employees colonies j i

Export quotas of ground
nut o il. . 5,_52

Employment opportunities 
in Bombay State 52

Unemployment in Bom
bay State . 52—54

Production of magnesia 
clinker . . .  54

Manufacture of cars, jeeps 
and trucks S4~55

Lemon grass oil . 55—5®
Industrial Estate at Ba- 

tala . 56-57
Tungsten carbide 57
Acquisition of land in 

Lhasa 57-58
Indians arrested by 

Chinese 5*
Migration of Indians 

from Ceylon 58
Atomic fuel fabrication 

plant 5«-S»
Unemployed graduates 
registered with Em
ploy ment Exchanges 59

Goa , 59-6=
Industrial Development 

of Delhi . . .  60
Industrial Estate at 

Agta. 6c-tfx
Import and Export of 

cotton 61-62
Indian property in Cey

lon . 62
Barter deal with U.S A  . 61-6}

Shipment of brak e <*3
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WRITTEN ANSWERS TO 
QUESTIONS—«ontd.

VU5,Q- Subject
Mo
33 Surgical instruments and 

appliance*
24. Chemical analysis of Ferro 

Alloy
23. Co-operative Societiea 

in coalfield*
26. Import of Dammer Batu
27 Remodelling of Tehar

Village (Delhi)
28 Fertiliser plant at Bom

bay
29. Rehabilitation of displa

ced persons in U P
30 Tibetan Buddhist Mo

nastery in Jalpaigun
31 Entry of Pakistanis in

Jammu
32 Indian Temple at Baku
33 New building for Gov

ernment of India Press 
at Simla 

34. Accommodation for
Government Employees 
at Simla

35 • Import o f rubber shoes
36 Development of khadi in

Himachal Pradesh
37* Automatic looms for Pun

jab .
. 38 Loans to Industries at 

Fandabad
39 Export o f fruits
40 Film Workers
41 International Film

Festivals in 1959-60 
42. Documentary on

power projects
43 Export o f cotton piece- 

goods
44. Employees State Insur

ance Scheme
45* San Francisco Interna

tional Film Festival 
46* Development o f hilly 

region* o f Punjab 
47. Development o f Tea 

Industry in Punjab 
*#8 Match and bidi indus

tries
49 Pulp and Paper Mill m 

Assam
5°- House Building Co

operative Societies m
Defci . . .

C olu m n s

6 3

63-64

64
65

66 

66 

67

67

67-68
68

68-69

69
69-70

70

70-71

7*
71

71-72

7*

72

73

73-74

74

74-75

75- 7«

76

76-77

77-78

WRITTEN ANSWERS TO
QUESTIONS—contd.

XJ S.Q Subject Co lu m k*
50.
51. Import o f air condition

ing equipment 78
52. Migrations from Pakis

tan 7®
53 Calcium Carbide 79

OBITUARY REFERENCES 79-8C

The Speaker made references 
to the passing away of
Shn Keshavrao Marutuao 
Jedhe, who was a sitting 
Member of Lok Sabha,
Dr John Matthai, who 
was a Member of the for
mer Central Legislative 
Assembly, the Consti
tuent Assembly o f India 
and the Provisional Par
liament, Syed Moham
mad Ahmad Kazmi, who 
was a member of the for
mer Central Legislative 
Assembly, the Consti
tuent Assembly o f India, 
the Provisional Parlia
ment and First Lok Sabha 
and Rev J J. M. Nichols-
Roy who was a Member of
the former Central Legisla
tive Assembly and the
Constituent Assembly of
India „

Thereafter Members stood 
m silence for a minute as 
a mark of respect

MOTIONS
MENT

FOR ADJOURN- 80—101

M ohan
Swarup

The Speaker withheld his 
to the moving ot 

the following adjourn
ment motions given notice
of by the members shown 
against them

(1) Delay on the Nonce by 
part of Chi- S h r i  
nese Govern
ment in re
leasing the 
Indian Poli
cemen and
returning the
dead bodies 
of those kill
ed by the 
Chinese tro
ops m Lada- 
kn on the 
aiat October*
1959.
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motions so*  MByoum*
M BH T—m ud.

(B) The Hit- Notices by Sar- 
ing and vashri Mohan
kidnanp- SwanijvNar- 
mg or In- m  Gwcsh
dian Fob- Goeay, Khu- 
ccmen In shwaqt Rai,
Ladakh by Prakash Vir
the Chi- Shastri, J3 . 
a m  tro- Kripalani, B. 
op* on the C. Kimble,
aict Octo- Naushir Bha- 
ber, 1939 rocha, Atal
and conti- Bflwri Vajpa- 
uuedoccu- we, Atoka
pabon o f Mehta, S A
the Indian Matin, Tridfb
territory  Kumar Q u -
by the Chi- udhun, B w
neaeaLa- Raj Singh, 
dakh and A urobindo 
NEFA. Gboaal, Fn- 

nk Anthony,
G. ICManay,
D A  Katti, 
K araandas
Parmar and 
J.M. Mobam- 
ed Ima*n and
H. H. Maha- 
ntja Pratap 
Keshan Deo.

PAPERS LAID ON THB
TABLB 102—06

(1) A copy o f Whhe Paper
II containing Notea, Me
moranda and letters ex
changed between the 
.Governments of India and 
China during September* 
November, I9S9 and a 
note on the Historical 
Background o f the Hima
layan Frontier o f India

(3) A copy o f Notification 
No. G.S.R. 1205 dated 
the 3111 October, 1939 
under sub-section (3) of
Section 13 o f the Public
Premiies (Eviction of
Unauthorised Occupants)
A6t, 1958, making cer
tain amendments to the
Public Premises (JBvic- 
doo o f Unauthorised Oc
cupants Rules, 1958

<3) A  copy o f the SuflMr 
(Special Excise Duty) Or
dinance, 1959 (Mo. 3 of
1959) promulgated by the 
President on the 23th 
October, 1959, under pro
visions o f Article tz$(i)
(a) o f the Constitution.

<4) A  copy o f cadi o f the 
foUowing statements show
ing die action taken by

PAPERS LAID OH VSR 
TABLE—contd.

Cotvtfl
the Government on 
vanoua aaautaaeea, pro
mises and underoHngi
given by the M M«W »
during the various session
o f Seoood Lok Sabba :

(0  Supplementary Eighth 
Statement No. Session,
I. 1959

(ii) Supplementary Seventh 
Statement No. Session, 
VIII. 1959

in) Supplementary Sixth 
Statement No. Session, 
XII 1958

(iv; Supplementary Fif()i 
Statement No Session, 
XIV. 1958

(v) Supplementary Fourth
Statement No Session, 
X X III. 1958

(vi) Supplementary Third 
Statement No Session,
XXIX. 1957

(vu) Supplementary Second
Statement No Session 
XXIX. 1957

(5) A copy of each of the 
following Notification*, 
under sub-section (6) of
Section 3 o f the Essential 
Commodities Act, 1955

(t) S.R O. No. too; dated 
the 29th March, 1937, 
S.R.O. No 1788 <ated 
the 1st June, J957, 
S. O. No. 337 dated the 
29th March, 1938 and 
G.S R. No. 800 dated the 
13th September, 1038 
making certain further 
amendments to the Cot
ton Control Order, I95S

(ii) S.R.O. No, 2386 dated 
the 4th May, 1957 talk
ing certain further amend; 
ment to the Cotton Tex
tiles (Export Control)
Order, 1949.

(hi) S.R.O. No. 3334 dated 
the tfth  October, 1957 
making certain f i s m
ameixfinepts to the Cot
ton Textiles (Control) 
Order, 1948.

( f t  A copy at Notification
No. G.SJL JQ)9  dated the 

Segiartwft, 
under sw-moran
Section 48 ttf the



PARERS LAID ON THE 
TABtX—contd.

1*5

PAPERS LAID ON THE 
TABLE—contd.

Cot.
Ao> 1942 nuking certain 
farther amendments to
the Coffee Rules, 195$.

(7) A  copy of the Shipping 
Development Fund Com
mittee (Execution of Con
tract!) Rules, 1959, pub
lished in Notification No. 
G.S.R. 1199 d*ted the 
jxst October, 1959* under 
sub-section (3) of Section 
458 o f the Merchant 
Snipping Act, 1958.

(8) A copy of each of the 
following papers :

(i) Report of the Coir 
Bnquiry Committee Parts 
I and II

(ii) Government Resolution 
No. 42-SSKB) (s)/55sta
ted the 24th August, 
1959

(9) A copy of each of the 
following Notifications 
under sub-section (6) of
Section 3 of he Essential 
Commodities Act, 195$ :

(I) G .S.R. No. 1101 dated 
the 3rd October, 1959

(II) G.S.R. No. 1102 dated 
the 3rd October, 1959 ma
king certain amendments 
to the Textile (Produc
tion by Powerloom) Con
trol Order, 1956

(iii) G.S.R. No. 1103 dated 
the 3rd October, 1939 
making certain further 
amendments to the Cot
ton Textiles (Control) 
Order, 1948

(10) A copy o f Statement 
showing acuon taken or 
proposed to be taken by
the Government of India
on the Conventions 
and Recommendations 
adopted by the Interna
tional Labour Conference
at ita 41 it (Maritime) 
Session held at Geneva 
la April'May, 1958

(11) A  Copy o f each o f the
nBowiag Notifications 
uadar sub-section (4) of
Section 3t o f the Indus
trial Disputes Act, 1947, 
iWMng certain ftutfcar

1 to the Itufctt-

trial Disputes (Central) 
Rules, 1957 :

(1) G.S.R. No. 1151 dated 
the 17th October, 1939 .

(11) G.S.R. No. 1182 dated 
the 24th October, 1959.

(12) A copy of Notification 
No. G.S.R. 896 dated the 
is t‘ August, 1959 under 
sub-section (3) o f  Section
40 of the Displaced Per
sons (Compensation and 
Rehabilitation) Act, 1934 
making certain further am* 
endments to the Displaced
Persons (Compensation
and Rehabilitation) 
Rules, 1955

(13) A copy of Notification
No. G.S.R. 1089 dated
the 26th September, 
1959 under sub-section
(3) of Section 40 of the 
Displaced Persons (Com
pensation and Rehabilita
tion) Act, 1054, making 
certain further amend
ment to the Displaced
Persons (Compensation
and Rehabilitation')
Rules, 1955.

(14) A copy of the ‘Parlia
mentary Committees 
Summary o f Work* per
taining to the Eighth Ses
sion o f Sc cond Lok Sabha.

PRESIDENT'S
BILLS

ASSENT TO
106—

(1) Secretary laid on the 
Table the following Bills 
passed by the Houses of
Parliament during the last 
Session and assented to
by the President since the 
iaat report made to the 
House on the 12th Sep
tember, 1959 :

(t) The Kerala Appropria
tion Bill, 1959

(2) The Appropriation (No.
7) Bill, 1959
(3) The Criminal Law (Am
endment) Bill, 1959

(4) The Travaacore-Cochin 
Vehicles rotation (Am
endment and Validation) 
Sill, 1959
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COLUMNS

PRESIDENTS ASSENT TO 
" 9tLt3~ eantd.

(u) Secretary also laid on the 
Table copies, duly authen
ticated by the Secretary 
of Rajya Sabha, of thel 
following Bills passed by)l 
the Houses of Parliament 
during the last Session 
and assented to by the
President since the last 
report made to the House 
on the 13th September, 
1959 r «

(1) The State Bank of India 
(Amendment) Bill, 19̂ 9

(2) The Kerala Local Au
thorities Laws (Amend
ment) Bill, 1959

(3) The Public Wakfs (Fx- 
tension of Limitation) 
Bill, I9S9

(4) The Road Transport 
Corporations (Amend
ment) Bill, 1959

(j) The Employment Ex
changes Compulsory Noti
fication o f Vacancies Bill, 
1959

(6) The Wakf (Amendment) 
Bill, 1959

(7) The Indian Electricity 
(Amendment) Bill, 1959

(8) The Banking Companies 
(Amendment) Bill, 1959

(9) The State Bank of India
(Subsidiary Banks) Bill, 
*959

(10) The Oil and Natural 
Gas Commission Bill, 
>9S9

(11) The Government Sa
vings Banks (Amendment) 
BUI, 1959

(12) The Government Sav
ings Certificates Bill, 19̂ 9

(13) The Public Debt (Am
endment) Bill, 1959

The Rajasthan and 
fedhya Pradesh (Trans

fer o f Territories) Bill, 
*959

REPORT OF ESTIMATES 
COMMITTEE PRESENTED

Sixty-second* Report was

%

168

STATEMENTS BY MINIS
TERS

(1) The Minister of Imsa* 
tion and Power (Hafiz 
Mohammad Ibrahim)
made a statement on the
latest position regarding 
the mishap on the 2ift
August, 1959 to the Hoist 
Chamber of a tunnel at 
the Bhakra Dam and also 
laid on the Table a 
copy thereof

(2~i l'he Minister of Irri
gation and Power (Hafiz 
Mohammad Ibrahim) laid 
on tfic f  a6fc a copy 
of the statement nn the la
test developments regard
ing the Indo-Pakistan 
Canal Waters Disputes

(3) 1 He Deputy Minister of
Railways (Shri Shahnawaz 
Khan) made a statement 
regarding the accident to 
Agra-Atlahahad Passen
ger train ar Bidanpur on 
(he 20th Oc'oher 1959

(4' Hie Depjty Minister 
of fcxterral Affairs (Shn- 
mati Lakshmi Menon) 
made a statement on the 
results of the Minister- 
level Indo-East Pakistan 
Border Conference held 
from the 15th to 22nd 
October, 1959 and also laid 
on the Table the following

’ papers

(I) Copy of the Joint Com
munique issued by the 
Governments of India 
and Pakistan on the 24th 
October, 1959 ,

(II) Copy of the agreed deci
sions and procedures to 
end disputes and incidents 
along the Indo-East Pakis
tan border signed bv the 
Secretaries of the two 
Government* ,

(III) Copy of the Ground 
Rules formulated by the 
Military Sub-Committee 
of the Indian and Pakistan 
Delegation and other de
tailed sritngeaients arriv
ed as to maintain peace
ful condttioas along the 
Iado-Bwt Pakistan border

aa8

CoMnoni

108—119
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STATEMENTS BY MINI
STERS—etmtd.

(it) Copy of letters exchanged 
between the Secretaries 
of the two Government* 
on the further follow-up 
of transit and visa facili
ties and promotion of
trade between West Bengal 
and East Pakistan

EXTENSION OF TIME FOR 
PRESENTATION OF RE
PORT OF JOINT COM- 
MITTEI:

Shri Arun Chandra Guha 
moved that the time ap
pointed for the presenta
tion of the Report of the 
Joint Committee on the
Companies (Amendment) 
Bill, 1959, be further ex
tended up ro rhe last day 
of the first wetk of the next 
session

The mntion was adopted

BILLS INTRODUCED

(1) The Indian Panel Code
(Amendment'1 Bill,
1959

Caunxas
BILLS INTRODUCED—

(2) The Constitution (Bi- 
ghth Amendment) Bill,
1959

(3) The Ha> Committee Bill,
1959

BILL UNDER CONSIDERA
TION • i»x—21

The Minister in the Ministry 
o f Home Affairs (Shri 
Datar) moved that tha 
Arms Bill, as reported by
the Joint Committee, be 
taken into consideration.
The discussion was not 
concluded

AGENDA FOR TUESDAY, 
NOVEMBER, 17, 1959'KAR- 
TIKA 26,1881 (SAKA)—

Further discussion on the 
motion to consider and 
passing of the Arms Bill 
as reported by the Joint 
Committee and considera
tion and passing of the 
Miscellaneous Personal 
Laws (Extension) Bill, 
as passed by Rajya 
Sabha and also the Securi
ties Contracts (Regulation)
Amendment Bill




